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HOUSE OF THE PEOPLE
Thursday, 3th March, 19533.

The House wmet at Two of the Clock
[Mr. DepUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

RESEARCHES 1IN SOIL STABILISATION

*517. Shri M. L. Dwivedi: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) the steps taken by Government
to popularise the results of researches
cvarried out at the Central Building Re-
search Institute, Roorkee. the Karnal
Stabilised Research Centre, Karnal and
similar other institutions throughout
the country in the direction of utilis-
ing the processes of soil stabilisation
for various purposes;

(b) whether the researches are help-
ful for Government building purposes
in any way;

(c) whether the processes will prove
0f any utility in helping the Industrial
Housing Scheme of the Government of
India; and

(d) whether the lime-sludge or soil
stabiliser has proved to be practical
in any other locality other than
Roorkee?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) to (d). A state-
ment giving the information obtained
so far is laid on the Table of the House
{See Appendix IV, annexure No. 22]

More information is being collected
and a statement giving further infor-
mation received will also be placed on
the Table of the House.
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COMMUNISTS IN TELANGANA

*518. Shri 8, C. Samanta: (a) Will
the Minister of States be pleased to
state when and where the first uncon-
ditiora! surrender of arms was made
by the Telangana Communists?

(h) Has any subseauent surrender
of arms taken place after that?

(c) If so. when and where, by whom
and how many arms have been sur-
rendered?

The Minister of Home Affairs and
States (Dr. Katju): (a) Opn the 1st
November 1952, near the village
Rangapuram in the Hyderabad Dis-
trict.

(bY Yes.
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(c) A statement giving the details
of the surrender of arms iz placed on
the Table of the House. [See Appendix
TV, annexure No, 23]

Shri P, T. Chacko: May I know whe-
ther these surrendered arms have
given any clue as regards the question
from where they goir these weapons
of liberation?

-
Dr. Katju: I have no information on
that point.

Shri S. C. Samanta: May I know
whether Government have any proba-
ble estimation as to the amount of
arms that are still possessed by the
communists there?

Dr. Katju: That will be a purely
speculative statement on my part. It
was said that there might be 1500 or
2000, but I cannot say definitely.
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Dr. Suresh Chandra: From the state-
ment we find that most of these arms
or guns were surrcndered by  the
P.D.F. M. L A’s of Hyderabad.
Have the Government made any fur-
ther efforts to find out whether they.
still have more guns with them?
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Dr. Katju: The information of Gov-
ernment is that they have got more
arms. But from very high quarters
orders have been issued not to sur-
render any maore.

Shri A. M. Thomas: Nay I enquire
whether any legal proceedings bave
been instituted against the persons who

, surrendered the arms?

Dr. KBatju: I think the Hyderabad
Government is doing the best it can.

(Law aND ORDIR (TRIPURA AND MANI-
PUR)

*519. Shri A. C. Guha: Will the
Minister of Stales be pleased to state:

(a) whether there has been any re-
cent improvemeht in the law and
order position in Tripura and Manipur;

(b) whether after his last visit to
the.v_.e two States. he has come to any
decision regarding associating popular
elements in the administration of the
States; and

(c) whether it is a fact that the Jira-
tia_tenants on the Pakistan border of
Tripura are taking away a large quan-
tity of paddy from Tripura?

The Minister of Home Affairs and
States (Dr. Katju): (a) The question of
improvement does not arise so far as
Manipur is concerned as there has been
no deterioration in the law and order
situation in that State. The situation
in ‘I‘{ipura has shown marked improve-

(b) Yes; Councils of Advisers

contemplated under the Government of

_ Part C States Act. 1951, will be set
up in these States very shortly.

(c) The border between Tripura and
East Pakistan is about 560 miles and
it is possible that some smuggling of
paddy from Tripura is taking place
Necessary precautions are, however, be-
ing taken to stop smuggling to the
extent practicable.

Bhri A. C. Guha: May I know whe-
ther the hon. Minister is in a position
to say that over the entire territory
of Tripura. the Government have got
full administrative control?

Dr. Katju: I do not quite follow the
question.

Shri A. C. Guha: Is the hon. Minister
in a position to say that over the vntire
territory of Tripura, the Government
have now established their full ad-
ministrative control?

Dr. Katju: So far as [ know, we
have, but I should like to have further
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notice upon that question, to make
enquiries. :

Bhri A. C. Guha: May [ know whe-
ther thera is any mutual arrengement
about the Jiratia prajas con both the
sices and if 50, what are the srrange-
ments?

Dr. Katju: I cannot give you the de-
tails, But [ have been there, and ry
hon. friend knows that it is a etrag-
gling territory, and it is impossible,
for want of transport and communica-
uion facilities, tp stop people [from
crossing the border this way or that
way.

Shri A. C. Guha: My question was,
whether under the present passport
system, there is any special visa sve-
tem introduced for these Jiratia prajas,
and if so whether that system is being
applied to the Jiratia prajas of both
the territories.

Dr. Eatju: I want notice,

Shri K. P, Tripathi: Is it a fact that
the communications are so bad in
Tripura, that in certain places, Gov-
ernment do not know what is happen-
ing at all?

Dr. Katju: Well, maybe: it all de-
pends as to where you are and where
you want to get things from. I think
even in severat parts of Rajasthan,
there must be some places where it
mav be difficult to get communication
from.

Shri K. P. Tripathi: It is a questicn
of proportion.

Mr. Deputy-Speaker: That will mean
a peneral argument with respect to
communications.

Presses TN PART * C ' STATES
*520, Shri M. L. Dwivedi: Will the

Minister of States be pleased to state:

(a) the amount of money given by
Part ‘C' States Governments on ac-
count of printing to presses other than
Government presses stating in each
case the sums of money spent State-
wise since 1949 upto date:

(b) out of the total work got done,
how much has been done by printing
presses within the States and how
much by those situated outside the
States; and

fe) whether there are any presses
which are not situated within the juris-
diction of the States concerned., but
which have been registered there? -

* The Minister of Home Affairs and
States (Dr. Katju): (a) to (c). A state-
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ment giving the required information
is laid on the Table of the House [See
Appendix IV, annexure No. 24]
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Shri A. C. Guba: May I know, Sir,
if all the Part C States have got their
own printing presses?

Mr. Deputy-Speaker: The Govern-
ments of those States.

Dr. Katju: Some of them may have;
some of them may not have. I cannot
give you definite information.

Censts PUBLICATIONS

*521. Sardar Hukam Singh: Will the
Minister of Home Aflairs be pleased
io state:

(a) whether all the Census Publica-
iions will be printed and published by
the end of this year; and

(b) whether the all India Census
Brochures on various subjects have
been printed?
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The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes.

(b} Two Brochures have been print-
ed and published already, Scven
brochures are in the Press. They re-
late to the following topics:—

(i) Sample verification of the 1951
Census Count.

(ii) Age Tables.

(iii) Life Tables.

{1v) Maternity Data.
(v) Displaced Persons,

(vi) Special Groups (i.e. Scheduled
Castes. Scheduled Tribes).

(vii) Religion. .

Special arrangements have been made
for expediting their printing.

Three other Brochures on “Langunge”,
“Literacy and Educational Standard™,
and “Summary of Demographic and
Economic Data” are under preparation.
They are expected to be got ready for
the Press before the end of March,
1953.

Shri Raghuramaiah rose—

Mr. Deputy-Speaker: The hon. Mem-
ber who tables the question will have
priority.

Sardar Hukam Singh: What is the
information on each subject, say on the
brochure on displaced persons, that
would be supplied in the brochure?

Shri Datar: All the information that
is necessary about displaced persons—
their requirements, their present
economic condition and also other
conditions.

Sardar Hukam Singh: May 1 know,
Sir. whether data have becn collected
as to how many of these persons have
been gainfully employed or settled?

Shri Datar: Data have been collecled
and will be published in the form of
these brochures and all the details
will be before Parliament.

Sardar Hukam Singh: T wanted to
know whether these data are contain-
ed in the brochure.

Mr, Deputy-Speaker: He said the
data would be in the brechure and it
would be available to the Members of
Parliament.

Sardar Hukam Singh: I want to know
whether it already contains that in-



745 QOral Answers

formation which would enlighten us
as to how many of these displaced per-
sons have now been settled or gainful-
ly employed.

Shri Datar: If the hon. Member
would table a separate gquestion about
this, I shall be very happy to answer.
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Shri Datar: According to my infor-
mation, the whole thing is being print-
ed in English.
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this matter?
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‘s Mr. Deputy Speaker: It is a sugges-
tion for action.

Shri Raghuramaiah: May I know,
Sir, whether .he brochure relaling to
Language will show the linguistic
distribution district-wise, taluk-wise
and village-wise, as was done in the
1931 census?

Shri Datar: It will be district-wise,
and also in certain cases taluk-wise as
in Maodras.
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Shri Raghuramaiah: Will it ulso te
shown village-wise as in 1931, because
in some bi-lingual areas it may he
necessary?

Shri Datar: Yes, it will show village-
wise also.

COMPULSORY RETIREMENT

*522. Sardar Hukam Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Central Govern-
ment employees compulsorily retired
during 1952 who were reasonably sus-
pected to be engaged in or associated
withh subversive activities; and

_'(b) whether any opportunity was
given to them to show cause against
such “reasonable suspicion”?

The Deputy Minister of Home
Affairs (Shri Datar): (a) The hon.
Member is presumably referring tn
cases of compulsory retirement of
Central Government employees in
accordance with the procedure pres-
cribed under the safeguarding of
National Security Rules. No Central
Government employee was so retired
during 1952,

(b) Doesz not arise.

Sardar Hukam Singh: May I know
the number of cases dealt with under
these rules since they were brought
intp force in 19497

Shri Datar: If the hon. Member
t%hles a separate guestion, I shall give
them.

Sardar Hukam Singh: When th>
right of enquiry wunder the Civil
Service Rules as well as the reference
to ths Union Public Service Commis-
sion are denied to these persons, what
is the machinery to dea)l with thesc
cases?

Shri Datar: The machinery is a Com-
mittee appointed consisting of the
Home Secretary (Chairman)., a 1e-
presentative of the Ministrv of Law.
a representative of the Intelligence
Bureau and a representative of the
Ministry concerned with the officer.

Sardar Hukam Singh: May I know.
Sir. wnether thers were anv  cases
which were referred to this Advisory
Committee during this year?

Shri Datar: In 19537
Sardar Hukam Singh: 1952.

Shri Datar: In 1952, 8 cases were re-
ferred to it.
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Sardar Hukam Singh: What was
their recommendation as to the penalty
that was to be awarded to them?

Shri Datar: I may inform the hcn.
Member that none of them was compul-
sorily retired.

Sardar Hukam Singh: May I Lnow,
Sir. whether in every case the advice
of the Advisory Committee was ac-
cepted or whether there were cases
where that was discarded?

Shri Datar: Advice is always ac-
cepted.

ALLOTMENT To L.A.S., I.P.S. axp L.E.S.

-
*523. Sardar Hukam Singh: (a) Will
the Minister of Home Affairs be pleas-
ed 10 state whether any definite proce-
dure is laid down for the allotment of
candidates to I.AS. LFS and IPS.
and other Central Services as a result
of the Combined Competitive examina-
tion held by the UP.S.C.?

(b) What was the number of per-
sons appointed to the wvarious servi-
ces on the 12sult of the Combined
Examination held in 19527

The Deputy Minister of Home
Affairs (Shri Datar): (a) The results
of the Examination are published in
Lthree different lists.

(i) for the Indian Admimstrative
Service and the Indian Foreign
Service;

(ii) for the Central Services—Class
I and Ciass I and

(ii1) for the Indian Police Sepvice
separately for each State
Cadre.

No formal procedurs has beer pres-
cribed for the allotment of the candi-
dates tr. the different Services. Such
allotments are made after full consul-
tation with the State Governments and
the Centra] Ministries concerned and
allowance is made as far as possible
to the candidates’ rau<ing and the
preferences expressed by them, It is,
however, made clear to all concerned
that the requirements of public ine
terest must be given paramount im-
portance,

(b} The results for the Indian Ad-
ministrative Service and the Indian
Foreign Service have recently been
published. Appointments4o these two
Services will be made shortly. The
examinations for the remaining
Services are still in progress.
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Sardar Hukam Singh: Is the exami-
nation held annually or every six
months?

Shri Datar: The examination is held
annually.

Sardar Hukam Singl: May I know
also the number of candidates whe ap-
peared during the last examination for
this open competitive examination?

Shri Datar: That number is not be-
fore me, but it is more than 2,000.

Sardar Hukam Singh: How many
have been taken?

Shri Datar: A list was prepared—53
for the LAS, and 15 for the LP.5&
Out of these. selections are made ac-
cording to rank.

Sardar Hukam Singh: Were there any
rases where the examinees could nct
get their first preferences?

Shri Datar: There were some cases
where they could not get their flrst
preference; but they got the second
preference.

Shri Dabhi: May I know, Sir, the
difference between the scales of pay
and allowances of these I.A.S. and
I.P.S, officers and of the old I.C.S.
and 1. P. officers?

Mr. Deputy-Speaker: We are going
to something foreign.

Shri Datar: All these are given in
the Gazette and also in the forms
supplied.

Shri Veeraswamy: How  many
Scheduled Caste candidates have ap-
peared for the I.A.S., ILP.S. and LF.S.
examinations in 1952 and bow many
of them have so far been selected?

Shri Datar: That information is
not here in reference to this ques-
tion. If the hon. Member wants that
information, I will place it on the
Table of the House.

Mr. Deputy-Speaker: It does net
arise out of this.

5221!. Deputy-Speaker: Question No.

Shrimati Renu Chakravarity: May
I state. Sir. that on acrount of Jhe
fart that vur officee has been taken
possession of by the Police and all
the papers have been thrown out, it
is not possible for 1z to particrioatie
in asking supplementary questions.
We have not got all the papers for
that, Sir.
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Mr. Deputy-Speaker: The hon.
Member is introducing something else
in question time. She may put the
question or she may not put the ques-
tion.

Shrimati Renu  Chakravartty: I
should like to have it on record, Sir,
that it is not possible to put supple-
mentary questions.

Mr. Depuly-Speaker: lay I take
it that it is not put?

SISI:rimati Renu Chakravartty: Yes,
r.

Mr. Deputy-Speaker: It is not put.
It means thut the answers too won't
be printed in the debates.

Question No. 525. not put.

Question No. 526. not put.

BALANCE OF PAYMENTS

*52%. Dr. Ram Subhag Singh: Will
the Minister of Finance be pleased to
state the balance of payments position
of this country for the period 1952-537

The Minister of Finane= (ShriC. D.
Meshmukh): Irndia's balance of pay-
ments on current account for the
period April to December 1952 show-
-ed, according to tentative estimates, a
surplus of Rs. 87-0 crores,

ACCOMMODATION FOR ARMY

*528. Shri S. C. Samanta: Will the
Minister of Defemce be bpleased to
slate:

(a) whether any scheme has been
«chalked out to meet the accommoda-
tion problem of the Army;

(b) if so. what are the demands for
accommodation of:—
(iy familiss of soldiers.
(iiY training establishments,

(iii) storage of valuable equip-
ments and vehicles,

(iv) others; and

(¢) how many additional houses have
been constructed up to 31st December,
19527

The Deoputy Minister of Defence
{Sardar Majithiz): (a) A Scheme is
under the consideration of Govern-
ment.

(b) Under ihis proposed scheme,
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the respective cost ig estimated as
tollows:—
Rs.

(i) Families of soldiers 27 crores.

(ii) Training e.tablish-
ments 23
(iii) Sterage of valuable
equipment and vehicles 80 "
(iv) Others T

(c) Since the 15th August 1947,
zccommodation for 1.386 officers and
men has been constructed. and for
2.087 more is under construction.

Shri S. C. Samanta: May I know,
Sir, whether Army Units are still
living in tents and temporary struc-
tures?

Sardar Majithia: Yes. that is so.

Shri 8. C. Samanta: May I know,
Sir, whether permanent locations of
these Units have been settled?

Sardar Majithia: Yes. it has been
settled. .

Shri S, C. Samanta: Is there any
proposal to finally settle the locations
of buildings for families of soldiers
znd . training establishments and
storage of valuable things?

Sardar Majithia: Yes, I stated the
scheme is under consideration.
=2gll'. Deputy-Speaker: Question No.
o .

Shri ¥V, P. Nayar: I have a perso-
nal submission, Sir. As a result of
the vindictive handl!ing of the situa-
tion with regard to our office. by the
Police officers I do not want to ask
any supplementaries.

Mr, Deputy-Speaker: Very good,
but does he want the answer to this
auestion or not?

Shri V. P. Nayar: No, Sir.

Mr. Deputy-Speaker: Queslions,
Nos. 529 and 330 not put.

HinDusTAN ATRCRAFT FACTORY

*532. Sardar A. S. Saigal: (a) Will
the Minister of Defence be pleased to
state whether it is a fact that the
Hindustan Aircraft = Factory has a
capita! of 1-20 crores from the Gove
ernment of India?

(b) When will the  manufacture of
aircraft for commercial purposes
begin?

(c) What piogress has been made
by the company in  designing ihe
H.T.2. Trainer and Parcival Prentice
Trainer for the LAF.?

The Deputy Minister of .Defen
(Shri Satish Chandra): &) The é-o:
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ernment of India have so far subs-
cribed Rs. 2,70,16,600/- as share
capital of HAL.

(b) and (c). The hon. Member is
presumably referring to aircraft
manufacture, If so, the manufacture
of a trainer aircraft, HT. 2, which
will be used both by the L.LAF., and
the civil flying clubs in India, has al-
ready begun. The Percival trainer
aircraft was designed and .nanufactur-
ed by M s. Percival Prentice, UK, Its
manufacture at HAAL. was under-
taken under an assistance contract
with that firm.

Shri G. S, Singh: Is it a fact that
the Percival Prentice was rejected
by the Royal Air Force as being un-
suitable for service training?

Shri Satish Chandra: I am not
aware of that, Sir. It is proving
quite satisfactory here and we made
the choice deliberately.

ReEcOVERY oOF RENT FrROM DISPLACED
NS

*533. Shri Gidwani: (a) Will the
Minister of Rehabilitation be pleased
to state how many displaced persons,
who are getting monthly allowances.
are in arrears of their monthly rent?

(b) What is the total amount of
arrears due from such displaced per-
sons?

(c) What is the maximum and mini-
mum amount of monthly allowance
paid to a displaced person?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) and (b).
Information is being collected and will
be laid on the Table of the House in
due course,

(c) Subject tp certain  deduction,
made on account nf earning. the maxi-
mum amount is s, 100/~ pm. ana the
minimum is Rs. 10/- per month,

Shri Gidwani: May I know. Sir.
whether Government have received
numerous representations  suggesting
stoppage of recovery in hard cases, in
the rase of displaced widows or where
a person is not really in a position to
pay. You yourself admitted.........

Mr. Deputy-Speaker: The hon. Mem-

ber need not arguz. He may put the
_question,

Shri J. K. Bhonsle: All such cases,
Sir, will be considered on merits

Shri Gidwanl: What have Govern-
ment finally decided in the mratter?
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Shri J. K. Bhonsle: Instructions
have been issued to the State Govern-
ment to consider these cases very
sympathetically,

VERIFICATION OF CLAIMS OF URBAN
PROPERTY

*534. Shri Gidwani: (a) Will the
Minister of Rehabilitation be pleased
to state whether it is a fact that a
number of representations have been
received by the Chief Claims Com-
missioner from the displaced persons
that their claims have not yet been
verified?

(b) If so, what steps are being
taken to verify their claims?

The Deputy Minister of Rehabilita-
tion (Shri J. K, Bhonsle): (a) Yes.

(b) Most of these cases have already
been disposed of, The rest are being
examined and are expected to be dis-
posed of by 31st March, 1953

Shri Gidwani: Are the Government
aware that claimants whose claims
have not so far been verified have
been sending scores of telegrams. re-
gistered letters and other letters to-
the Chief Claims Cornmissioner and
he has nnt even acknowledged the re-
ceipt of these letters?

Shri J. K. Bhonsle: We had p'aced
a time limit up to which all these
claims should have been forwarded to
the Chief Commissioner, If it is after
that date, we do not accept any such
claims.

Shri Gidwani: Are the Government
aware that in some cases notices is-
sued to the elaimants for appearance
before the Claims officers are receiv-
ed by them after the expiry of the
date of appearance mentionced in  the
notices and their c'aims are thus re-
jerted?

Shri J. K. Bhonsle: I would like
the hon, Member, Sir, to bring such
rases specifically to the notice of the
Government and we shall go into that
very carefully.

Sardar Hukam Singh: Have the
Government suggested to these officers
that they shou'd verify these claims
that they are willing to take up, in 2
manner that the Government may not
have again to ask the new Commis-
sioners to go into that question under
the Rationalisation Scneme?

Shri J. K. Bhonsle: Yes, Sir,
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MAXIPUR STATE BaANK

*535. Shri L. J. Singh: Will the
Minister of States be pleased to state:

(a) whether the Manipur State Bank
is a full-ledged Government Bank;

(b) if so, the risks and responsibili-
ties of the State Government in res-
pect of this Bank;

{c) if not, the relationship be-
tween the State Government amd the
said Bank:

(d) the amounts so far invested
therein; ~

(e) of the invested amounts, the
accounts of the shares purchased by
Government and those by the public;

(f) the assets and liabilities of the
Bank;

(g) whether it is an earning con-
cern or not; and

(h) how the Bank is managed?

The Minister of Home Affairs and
States (Dr, Katju): (a) to (h). A
statement giving the information ask-
ed for is placed on the Table of the
II:Ilouse, [See Appendix IV, annexure

o, 25.

Shri L, J. Singh: I find in the state-
ment that the Government have
28.000 shares of the face value of
Rs. 14 l!lakhs. May I know what are
the safeguards apainst loss of Govern-
ment money and public money so
that the people may not suffer as
they had suflered during the liquida-
tion of the Tripura Modern Bank, the
Assam Bank and Calcutta Commercial
Bank in Manipur?

Dr. Katju: The Bank has so far
been an earning concern, a profit-
making concern., But the aspect to
which my hon. friend has drawn at-
tention has been engaging the consi-
deration of Government and the Re-
serve Pank of India has recently ins-
pected the Bank and we are taking
its advice as tn how to put the Bank
on an absolutely safe and enduring
basis. I think it will not be desirable
to give any further details.

Shri L. J. Singh: I find in the State-
ment, ‘Borrowings from other Bank-
ing Companies’. What are the ‘other
Banking Companies'?

Dr. Katju: I cannot give you more
details,

Shri A, C. Guha: As the State ho'ds
over 50 per cent. of the shares of tha
Bank, is there any proposal with the
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Government v amalgamate this Bank
with any sound Bank so that it may
not go into liquidation in the near
future?

Dr. Katju: I just now said that we
are seeking the advice ol the Heserve
Bank and this is exactly the matter
under consideration,

Shri A. C. Guba: If in the mean-
time the Bank were to run at a loss,
who is to make good the loss?

Dr, Katju: At present the Bank is
running at a profit,

RrioT-AFFECTED MusLiM FAMILIES OF ASSAM

*536. Shri Amjad Ali: Will the
Minister of Rehabilitation be pleased
to state: )

(a) the total amount of money pro-
vided to the Government of Assam
by the Union Government to be given
to the 1950 riot-affected Muslim
families of Assam,

(b) the purpose for which the
money was so given;

(¢} whether it was intended to be-
given to them as loan; and

(d) the period for which and the
rate of interest at which these loans
were given?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a)
Rs. 27,87,125/-.

(b) Relief and Rehabilitation of
those who suffered in communal dis-
turbances.

(c) Both as ‘loans’ and ‘grants’,

(d) Repayable in six tg ten years
at 4} per cent. per anaum. no interest
being charged during first two years.

Shri Kelappan: What portion of this
amount was a'ready distributed?

Shri J. K, Bhonsle: All,

WEAPONS AND EQUIPMENTS FOR MILITARY
PrrPOSES

*537, Shri M. R, Krishna: Will the
Minister of Defence be pleased to state
what percentage of weapons and equip-
ments required for military purposes
is met from loral production and what
percentage {rom imports?

The Deputy Minister of Defence
(Shri Satish Chandra): Military
stores and equipment may be divided
broadly into three categories—

(i) Non-lethal general stores and
equipment,
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(1} Non-ietha! Technical stores
and equipment.

(iii) Lethal stores and specialised
military weapons and equip-
ment.

As regards the first type, we are
.generally self-sufficient. The degree
of self-sufficiency is less as regards
the seccnd twvpe and it is the lowest
as regardas the third

The total value of weapons and
equipments purchased for the Armed
Forces during 1951-52 (later figures
are not vet readily available) shows
that the value of the ecuipment §ro-
cured in India was about 80 per cent.
.of the value of the total eguipment
obtained for the three Sorvices,

Shri M, R. Krishra: May I know
the factories in whirh  the Defence
weapcns were produced in India?

Shri Satish Chandra: We have
eevera'! Ordnance  Factories. More-
over this guestion does not relate to
what we produce in India. What 1
have said is about purchases in India.

Shri M, R. Krishna: May I know the
number of foreign nationals who are
working in the factories which -re
producing these weapons?

Sardar A, S. Saigal: It does not
arise,
Mr. Deputy-Speaker: Does it arise?

Shri Satish Chandra: No, Sir. This
is only regarding the purchase of
-equipment.

Shri K, G, Deshmukh: May I know
from what country the maiority of
the imports are ‘made? -

Shri Satish Chandra: The majority
-of the imports are fram the United
Kingdom.

ExperT COMMITTEE ON DEAFNESS

*538. Shri §. N. Das: Will the Minis-
‘ter of Education be pleased to state:

(a) what is the precise nature of
work for which the Expert Com-
mittee on deafness has been appointed:
and

(b) the work so far done by the
Committee?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) To make an as-
sessment of the causes and extent of
cdeafness in the country and to recom-
mend suitable measvres for the raz-
vention of deafness and for the edura-
tion and rel]abili‘talinn of the dezaf.
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. (b) The Committee met for the fArst

time on the 12th and 13th January,
1953 in New Delhi and has made
severa' recommendations which are
under consideration.

Shri 8. N, Das: May I know whe-
ther the Committee has completed its
work and submitted its report?

Shri K, D. Malaviyva: Yes. it has
made certain recommendations,
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Loax To KasHMIR

*539. Shri K. G. Deshmukh: (a)
Will the Minister of States be pleased
to state whether the Gevernment of
Kashmir had applied for a loan of
rupces six lakhs in the month of
January, 19537

(b) If so, for what purpose was
the said loan asked by the Kashmir
Government?

{c) Have the Government of India
agreed to give this loan?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). The
Government of Jammu and Kashmir
made a request in January 1953 {m
the payment of a sum of Rs. 6,25.C00
as an advance towards expenditure
on relief t> be incurred by the Joint
Rehabilitation Board, Jammu.

(c) Yes.

Shri K, G. Deshmukh: May I know
what are the conditions of the repay-
ment of this loan?

Dr. Katju: There is an account
opened under the head, “Ajd to Kash-
mir", and this amount has been en-
tered in that account,

Shri K, G. Deshmukh:* May I kno.s
what is the total amount of the i0ens
so f r granted to Kashmir?

Dr. Katju: I cannot give the tnial
amount. So far as this item is ccu-
cerned, this is the amcunt.

*Expunged as ordered by the Chair—Ed. of P.P. .
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DETENTION UNDER THE PREVENTIVE DETEN-
TION  ACT

*540. Shri Amjad Ali: (a) Wil the

Minister of Home Affairs be p'rased
to staie the number of detenus at

present under Preventive Deicntion
Act in each State?
(b) Is i+ a fact that the Deputy

Minister of Home Affairs has recently
toured round several States to review
the situation?

(¢) }.5 ihere been a gradual fall
in the number of detenticns vear 1o
year under Preventive Delention Act?

The Depuly Minister of Home
Affairs (Shri Datar): (a) I lav on the
Tab'e of the House a stateiment show-
ing the numbepr of persons in deten-
tion on the 31st January 1933, [See
Appendix IV, annexure No. 26.]

(b) The Deputy Minister
vizited Aimer and parts of
and Madras States and  looked into
rarious matiers  pertaining to this
RDiinistrv—af which this was.one.

{e) Yes
Shri Amjad Ali:

recently
Bombay

Did he visit

Assam. Bengal, Orissa, Bihar and
Hyderabad?
Shri Datar; No, Sir,
Processing Miuk FfroM  GROUNDNUT
RNELS

*541. Shri Heda: (a) Will the Minis-
ter of Natural Resources and Scien-
tific Research be pleased to state
whether it is a fact that Central Food
“Technological Research Institute of
Mysore has perfected 1 method of pro-
cessing milk from ground-nut kernels?

(b) Do Government recommend this
ground-nut milk to the public?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D, Malaviya): (a) A method
for processing milk from groundnut
kernels has been evalved at the Cen-
tral Food Technological Research Ins-
titute.  Mysore. Experiments to
deodorise the milk and remove the
last traces of nutty flavour are being
continued.

(b) The Director of the Institute
recommends the wuse of groundnut
milk curd to the public on the basis
of the experiments carried out at the
Institute.
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[The Minister of Fducation and
National Resources anu Scientific Re-
search (Maulana Azad): How caa
that be?]
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Dr. M. M. Das: May I know whether
the percentage of ingredients in this
artificial milk is the same as the per-
centage of ingredients in natural milk?

Shri K. D. Malaviya: In most cases,
the nutrition contents of groundnut
milk are not only equal to cow's milk
but sometimes more than cow's mulk.

Dr. M. M. Das: May I know whether
the property of assimilation of
human system is the same in respect
of both kinds of milk, that is to say, is
artificial milk more or less assimila-
ble by the human stomach than the
natural milk?

Shri K. D. Malaviva: The experi-
ments carried out so far go to
that it is being favourably
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by the people who drink it. but some
more experiments are needed to come
to a definite conclusion with regard to
assimilability.
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Mr, Deputy-Speaker: Next question.

REGIONAL COMMITTEES OF COUNCIL OF
TecHNICAL  EDUCATION

*544. Shri K. C. Sodhia: (a) Wil
the Minister of Education be pleased
to state what is the personnel of the
regional committees already set up by
the Council of Technical Education?

(b) What is their immediate pro=-
gramme of work and how many
meetings have they held till now?

(c) What recommendations have
they made to the Central Sovernment?
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The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) to (c). The re-
quired information is laid on the Table
of the House. [See Appendix IV, an-
nexure No, 27.]

Pay ScALES 1N Maxirlr

*515. Shri Rishang Kreishing: Will
the AMinister of Staies be pleazed to
state wheilwer it iz the policy of the
Governmer:t of India to adopt the pay
scales of Aszam for Manipur in toto?

The Minister of Home Affairs and
States (Dr. Katju): Yes: in the case
of post: of corresponding status and
responsibi'ity.  Slightly lower sgales
of pav hazve been adooted for posts
comparably inferior in status or res-
ponsibility.

Shri Rishang Keishing: Iz it a fact,
Sir. that the formal order of the Gov-
ernment of India has not been issued
. for certain departments like PW.D.,
Education, D.C's Office, Civil Police
and Manipur Rifles to implement the
decision of the Government of India?

Dr, Katju: I want notice of that
question. I would ask my hon. friend
to send me a letter privately and 1
will give him all information. It is a
very detai'ed matter,

Shri L. J. Singh: May we kaow why,
when the Class I and Class II servants
are zetting the benefits of the revised
scale on the mode! of Assam scales of
pay tige Class 1Il and IV servants are
excluded from ijts bennfitz”

Dr. RKatiu: I wan! notive,

_Shri Rishang Keishing: May 1 know
Sir. why no provision for revised
scales of pay and allowances has been
made in the budget estimates of 1952-
53 and 1953-54 for Manipur while the
same has been made for Tripura?

Dr, Katju: That has_nothing to do
with this matter. Detailed rules have
beenldrav;n up and_everybody's case
is being examined. Everybody's scales
of pay will be raised and nobody will
suffer the slightest diminution in pay.
That is a very technical matter.

Shri Rishang Keishing: Has the hon.
Minister received any representation
from any of the Manipuris about
this matter?

Dr, Katju: Not to my know'edge.
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DEVELOPMENT OF SCHEDULED (CASTES AND
SCHEDULED TRIBES

*546. Shri Rishang Keishing: Will
ithe Minister of Home Affairs be pleas-
ed tu state.

(a) what amount of money was al-
lotted (State-wise) for the development
of the Scheduled Castes. Scheduled
Tribes and other Backward Tribes by
the Government of India during the
financial year, 1952-53:

(b) how it has been spent; and

(c) whether the expenses for the
maintenance - of the Commissioner's
and Regionzl Commissioner’'s Offices
for Scheduled Castes. Scheduled Tribes
and Backward Classes were also met
from the aforesaid grant or fund?

The Deputy Minister of Home
Affairs (Shri Dat‘ar): (a) Atteniion is
invited to the reply given to part (a)
of Shri N. Sreekantan Nair's Unstar-
red Ques‘ion No. 184 on the I9th
February. 1953.

That answer was in the following
terms:

“That welfare of Scheduled
Castes is primarily the r2sponsi-
bility of State Governments. No
granis for Schedulefl Castes were
gwen to the various States by the
Government of India. Following
grants under Article 275(1) of the
Constitution for the weifare of
Scheduled Tribes and development
of Schedu'ed Areas werc, how-
ever, made to the various States
during 1952-53.”

Then the amounts against different
States have been mentioned and the
total comes to Rs. 17975 lakhs.

(b) On various welfare and develop-
ment schemes e.g.—

(1) Agricultural jevelooment in-
cluding minor irrigation,

(2) Educational Advancement (in-
cluding hostels and scholar-
ships).

(3) Public Health. inc'uding anti-
malarial Operations,

(4) Village Roads.

(5) Development
dustries,

(c) No,

of Cottage in-

_8hri Rishang Keishing: May I know,
Sir, why some States like Manipur, and
Tripura are not included in the list of
names of States given in fhe state-
ment?
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Shri Datar: So far as these States
are concerned, they are Purt C States
and the whole responsibility is borne
by the Centre. Therefores no specific
amount was mady,

Shri B. S. Murthy: May I know,
Sir, whether Government is taking
care that the welfare of the Scheduled

Castes and Scheduled Tribes in the
States is on progressive scales.

Shri Datar: Yes.

Shri B. S. Murthy: May I know,
Sir, whether in the State of Madras
during last year and this year the
grants have been cut down and if so
what steps have the Central Govern-
ment taken?

Sari Datar: .The Government of
India have no information; but we
shall call for necessary information.

it Tomfa T FAT wAE HET AT
1 oamw £ ff I W oW
FER foeare #@r #t wafa &
fod s warEd FTE &7
Shri Datar: The U.P. Government
are spending money; but the exact
figure is not before me. .

Shri B. S, Morthy: May we know
whether the West Bengal Government
has abolished the Scheduled Caste
Welfare Department?

Shri Datar: I am not aware of it.

ot morafer T : FAT qEAYT WA
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Shri Datar: We shall get report.

Shri Dhusiva: Is there any State
where the allotted money has not
been spent so far?

Bhri Datar: In most of the States
amounts are sopent and if the hon.
Member wants information about any
particular State. he may put down a
separate question.
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Shri Datar: That report was for the
year 1951-52; that year has passed and
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after submission of that report condi-
tions have naiurally improved.

Mr. Deputy-Speaker: Next  question,

Shri Biren Dult: A: a orest azainst
the action that ha; dislodged our
Party Oilice. I do not want to put my
question.

Mr. Deputy-Speaker: Question No.
547 not put.

REVISION ofF Cramvs roR  URBAN IM-
MOVEABLE PROPERTY

*548, Shri Gidwani: (a) Will the
Minister oi Rehabilitation be pleased
to state the number of claimg for ur-
ban immoveatle property left in Pakis-
tan which have been revised suo motu
by the Chief Claims Commissinner?

(b) In how many cases the claims
have been enhanced?

(c) In how many cases the claims
have been reduced?

(dY What were the reasons for the
revision?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) 9,087
cases upto 8th February, 1953,

(b} and (¢). Information is not
readily available.

(d) In the course of checking decid-
ed claims, the Chief Claims Commis-
sivner found that grossly wrong
values had been allowed in respect of
sites and buildings in certain cases.
He also noticed certain other irregulari=
ties regarding title, area, calcuMtions,
etc. He therefore, referred all such
cases to Claims Commissioners for
revision.

Shri Gidwani: Have Government re-
ceived representations that when this
revision is being dene, claimantg are
called at places very far away from
their residence which oput them to a
lot of expense and inconvenience. For
instance, people have been called from
one State to another.

Shri J. K. Bhonsle: It m2y be so,
Sir.

Sari Gidwani: Wil Government con-
gider the advisabiltv of issuing ins-
tructions that they choull not he put
to so much of inconvenionce and ex-
penses?

Mr. Deputy-Speaker: 1 think this
matter was raised during the dissus-
sion on the Evacuee Pron-rtv Bill and
the hon. Minister i Charge replied
that inconveniences will ba mitigated,
as far as possible.
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Shri Gidwani: Sir, I know of per-

sons being called from Bombayr to
Delhi. Before th> man gets anything
he has to spend money {rom his
pocket.
Mr. Deputy-Speaker: All that was
heard.

RURAL  UNIVERSITIES

*549. Prof. RBam Saran: Will the
Minister of Education be pleased to
state how far the recommendations of
the -Radhakrishnan Universities Com-
miscion have been implemented esneci-
ally with regard to tha establishment
of the Rural Universities in India?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): Regarding the esta
blishment of Rural Universities, the
hon. Member’s attention is drawn to
the reply to Starred Ques*ion No. 875 in
the Housc of the People by Sri C.N.P.
Sinha on 16th June 1952.

Regarding other recommendations of
the Radkakrishnan Commission, the
Central Government hag already taken
action with regard to Delhi, Aligarh
and Banaras Universities by necessary
legislation. The Visva-Bharati has
also been constituted into a Central
University. The setting up of a Uni-
versity Grants Committee has been
decided upon in principle and details
regarding its functions are under
consideration.

Shri 5. N. Das: Since we have been
referred to the answer given to the
question put by Shri C. N. P Sinha,
may I know whether any of the States
had taken steps to establish rural
universities?
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[The Minister of Education and
Natural Resources and Scienlific Re-
search (Maulana Azad): So for as we
are aware. no State hag so far taken
any steps to this efTect.]
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[Maulana Azad: No. Government
of India do not contemplate establizsh-
ing sucrh a university, til' certain
other things which are necessary are
completed.]
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[Maulana Azad: Only the Uttar-

Pradesh Government can give a rep-
ly to this.]

Shri S. N. Das: Since the sub-
mission of the report, may I know
whether efforts have been made by
the Central Government to ascertain
to what extent the wvarious State
Governments have been able tg im-
plement the recommendations of this-

Commission?
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[Maulana Azad: Some of the re-
commendationis madz in the Report of
the Commission concerned the Gov-
ernment of India and some concerned
the State Governments and universi-
ties. The Central Government has
sent all the recommendations concern-
ing the latter to them and has drawn
their attention 13 ther ]

Shri Dabhi: May I know whether it
is a fact that a Gram Vidya Pith is
-being established in Saurashtra?

- 2 like o o ol UYye

[Maulana Azad: May be.]

Mr. Depulty-Speaker: Such questions
must be given previous notice of, so
that the answers may bhe collected.

Shri B. §. Murthy : May I know
whether the Central Government is in
correspondence  with the State Gov-
ernments regarding the question of
having a comprehensive scheme for
rural universities?
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[Maulana Azad: The recommenda-
‘tion of the Commission has been

.sent to the State Governments and-

correspondence with them is in pro-
.gress.]

st dte gwe Fw: warw
A Eeveer oo

ML‘ Deputy-Speaker: He began very
well, He may go on.

Shri B. S. Murthy: Sir, I would
have proceeded but for the interrup-
tions. My question is this, whether the
Central Government js in correspon-
dence with the State Governmeqts,
especially for the bringing intc being
of these rural universities?

2\ P RV | s ol Uye

T CYSS I QECIN S8 RPU I I
wiaSymdl s JuisS S e

S0 eduy Sl ge o

it &k Syl oyl S &5

5 MARCH 1953

Oral Answers 78

Sl ey - Ll

=atlyye .-_a-._;,“é‘-;)y; eatld § Ll
LOFC I IR S ) W PRI LS
o S ot ol 6l 4
ER VN IO DU TRROU R N
u—_ql«-',ﬁ &S 2 ) ¥ A

- ks

[Maulana Azad: The recommenda-
tion of the Commissicn was that all
State Governments should form a
council for rursl education, The
Central Government was to decide
in whuat manner and at wha' place
the universities are to be established.
Government of India have learnt on
enguiry from the State Governments
that no State has so far set up such
a Council. Government wants that
such councils should be formed first.]

Dr, Suresh Chandra: Do the Govern-
ment propose to give grants to private
institutions who want to run these
universities?

dale S eyt @ oljT Uy
-2 g el o

[Maulana Azad: No such request
has been made to Government.]
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[Maulana Azad: There is no such
fund for rural universities, but provi-
sion has been made for university
education.]

CycLonE RELIEF WORK

*550. Shri Veeraswamy: Will the
Minister of IHHome Affairs be pleased to
state:

(a) whether the Guvernment of
India have given any help to the
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Madras Government in connection with
cyclone relief work; and

(b) if so, what is the nature of help
given so far?

The Deputy Minister of Home Affairs
(Shri Datar): {a) and (b). No
monetary help has been repdered from
the Central Rewvenues . However. In
response to an apocual issued by the
Prime Minister for uid to Cyrlone
sufferers. contributions amouniing to
about Rs, 4.000 were received in the
Prime Minpister's Nationzl Relief Fund.
out of which a sumn of Rs. 2,350 has al-
ready been remiited in the Governor
of Madras. In addition, a sum of
Rs. 30,000 has also been sent to the
Governor from the Prime Minister’s
National Relief Fund for relief of dis-
tress in the Cyclore affected area.

Shri Veeraswamy: May I know
whether the Central Government has
deputed any official to go and study
the conditions of the people affected
by the cyclone?

Shri Datar: I should like to have
notice of ihe question.

Shri Venkataraman: May I know
the extent of the damage suffered by
the Tanjore and Tiruchirapalli dis-
tricts in the cyclone?

Shri Datar: That jinformation is
acvt before me here,

Shri Venkataraman: May ] know
whether the Government of Madras
arked the Central Government for
any assistance?

Shri Veeraswamy: May I know...

Mr. Deputy-Speaker: Hon. Mem-
bers will wait tor the answers to be
given.

Shri Datar: According to the in-
formation at our dispusal no help
was askad for so far as relief of dis-
tress in the cyclone-affected ureas os
guch is concerned. , But I under-
stand thiz is one of the numerous
heads for  which  help has been
generally asked for. .

Shri Veeraswamy: May 1 know
whether ine Madras Government has
roproached the Central Government
fer any flnancial a'd in thig respe-.?

M:. Depuly-Speaker: The
Gucstion, and e Huo @ QAW

513 PSD

Ham.2

§ MARCH 1452

Oral Answers bl
smyfrs gg el A afmaw

*uue st A fag ¢ dar
N HAT Og 99 # F9T F4G7

(%) Fova@fFdi emdfw
o faanta afewifai w1 smafas
qZ qOTET FT AT ITF FA 3997 35
# amafas gl s 599 & for
fami #1 9w A geamoAr T
afc g, @t e i &1 ; A

(&) W wzree a=i 9 @ T
fraw fam-afafus sfusry & 2
The Deputy Minister of Defence
(Shri Satish Chandra): (a) Selected
officers of all the three Services are
sent for specialised training abroad to
the extent necessary. They are sont

generally to the U. K. and occasionally
to U. 8 A, Canada and Australia.

(b} 836.
Shri B, S. Murthy: May I know
whether any of our officers have been

sent to West Germany for training
and, if so, how many?

Shri Satish Chandra: I require notice

for it. I do not know if any officers
were sent to West Germany.
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ReporT ON GENERAL ELECTIONS

*552, Shri S. N. Das:  (a) Will the
Minister of Law be pleased to state
whether the Election Commission has
submitied a Report on the Conduct of
the (eneral Elections?

(b) If so, do Government propose to
lay on the Table of the House a copy
of the Report?

The Minister of Law and Minority
Affairs (Sbri Biswas): (a) No.

(b) Does not arise.

Shri 8§ N. Das. May I know whe-
ther the Central Government has
asked for a report from the Election
Commissice?

Shri Biswas: The report is under
preparation.

Shri S. N. Das: May T know whe-
ther the opinion of the Election Com-
mission hag been invited on the ex-
perience gained in the elections?

Shri Biswas: They are making a
report on that very subject.

Shri S. N. Das: A Bill is going to
be placed before the House, and I
want to know whether in drafting the
Bill any recommendations or sugges-
tions from the Election Commission
have been received.

Shri Biswas: The Bill will be intro-
duced today, in {wo minutes' time: and
hon. Members will see that the Bill
does not deal exhaustively with all
the questions that arise as a result
of our experience in the last elections.
Only certain matters have been dealt
with. The other matters will await

the report of the Election Commis-
sion.

oreren faaw awy
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The Deputy Minister of Defence
(Shri Satish Chandra): (a) A state-
ment is placed on the Table of the
House showing the expenditure on
each State troupe. [See Appendix IV.
annexure No. 28].

(b) No prizes were given, but it Is
proposed to give a souvenir to each
participent.

(c) Rs. 58,495,

(d) The Government of India have
no information.

(e) Does not arise.

Mr. Deputy-Speaker: The quesgion-
hour is over.

——

WRITTEN ANSWERS TO QUESTIONS
ARREARS OF RENT

*531. Shri A. N. Vidyalankar: Will
the Minister of Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that orders
have been issued to recover the arrears
of rent by deducting from the mainte-
nance allowanoes in cases of displaced
persons who are in occupation of eva-
cuee property and are receiving month-
ly¥ maintenance allowance;

(b) whether Government have ro-
ceived numerous representations sug.
gesting stoopage of recovery in such
“ard cases where the alloftee is a dis-
pliced widow or an orohan. or a per-
son who is really not in a position to
pay the rent; and
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(c) what have Government finally

decided in this matter?

The Deputy Minister of Rehabilita-
tion (Shri J. K, Bhonsle): (a) Yes.
In order, however, to avoid hardship
orders have been issued that deduc-
tions exceeding 25 per cent. of
Maintenance Allowance should not be
made towards recovery of rent,

(b) Yes.

(c) It has been decided that cases
of such persons should be considered
sympathetically but each case will be
examined on rrerit; and suilable re-
lief given in cases where it is establish-
ed that the person is in genuine need
of relief.

COMPENSATION To WIDOWS

*542. Giani G. S. Musafir: (a) Will
the Minister of Rehabilitation be plea-
sed to state whether it is a fact that
Government are not entertaining ap-
plications for compensation from the
widows and infirm persons, who are
not getting any maintenance allow-
ance, or who could not jnin any poor
house?

(b) Have Government received any
such applications requesting for ad-
mittance of their compensation appli-
cations?

(c) What is the policy of Gowvern-
ment towarde enrh narsons?

The Deputy Minister of Rehabilila-
tion (Shri J. K. Bhonsle): (a) to (c).
The old and infirm persons receiving
maintenance allowance or living in
Homes and Infirmaries have been
asked to supply certain particulars
in connection with their recompense.
Some other widows and infirm per-
sons have requested for permiission
to apply. Put their cases cannot be
taken up until further decision.

RESEARCH TRAINING SCHOLARSHIPS

+543. Shri Damodara Menon: (a)
Will the Minister of Education be
pleased to state whether the Govern-
ment of India have decided to ecffect
a change in the system by which re-
search training scholarships are al-
located?

(b) What are the main features of
the new scheme?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) and (b).
Year-wise allocation of the batches of
=cholarshins instituted in 1949-50 and
in 1951-52 have been replaced hy o
standing quota of scholarships and
have been allotted as such to each
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University/Institution, The tenure
of the individual awards will continue
to be three years as before but as
and when a scholér completes his
period, the resulting vacancy will be
filled without any further sanction
for renewal, so that the quota allot-
ted to a University/Institution is
m.aintained at full strength.

CENTRAL FAMINE ENQUIRY COMMISSION

403. Shri Bheekha Bhai: Will the
‘\t'lai?ister of Finance be pleased to
state:

(a) whether it is a fact that Bhil
Seva Mandal, Panchmahals in conjunc-
tion with the District Board present-
ed a memorandum to the Central
Famine Enquiry Commission while on
tlr!)]g; in the fourth week of December,

(b) whether it is a fact that the at-
tention of the Commission has been
drawn to the constant recurrence of
famine conditions of triba! areas of
Panchmabhals; and

(¢) whether the Commission visited
:.{1:& gdjommg tribal areas of Rajas-
an?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). Yes, Sir.

(c) No, Sir.

GEOLOGICAL SURVEY

404. Shri Bheekha Bhai: Will the
Minister - of Natural Resources and
Scientific Research be pleased to state:

(a) whether Geological Survey has
been conducted in the former States
of Dungarpur, Udaipur, Banswara and
Pratapgarh of Rajasthan;

(b) if the answer to part (a) above
be in the affirmative, the minerals
that are available there; and

(c) the possibilities of tapping those
minera! resources?

The Minister of Education and Na-
~tural Resources and Scientific Re-
search (Maulana Azad): (a) Yes. Sir.

(b) The minerals available are. '
Lead-zinc and silver. manganese, Lime-
stone and marble, Feldspar, Quartz and
silica  sand.  Asbestos. Soap-stone,
Mica. Beryl., Tantalite, Columbite,
Emerald and building stones.

(c) The Government of Raiasthan

ve renorted that the minerals have

~n worked andl are being  worked
i accordanee with the provisions of
the Mineral Concessivn Rules, 1044
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WORKING OF DEMOCRATIC SYSTEMS IN
AJMER, DELHI AND COORG

405. Shri M, L. Dwivedi: (a) Will
the Minister of Home Affairs be
pleased to state whether Government
propose tg lay on the Table of the
House reports of the working of the
democratic systems in Ajmer, Delhi
and Coorg and statements containing
the nature and details of progress
which has been achieved as a result
of the introduction of the democratic
set-up in these States?

(b) What are the various amounts
of expenditure State-wise which these
set-ups have cost us over and above
the expenditure during the former
Central regimes?

The Deputy Minister of Home Affairs
(Shri Datar): (a) Copies of the re-
ports are laid on the Table of the
House, [See Appendix IV, annexure
No. 29.]

(b) The additional expenditure in-
vurred due to the implementation of
the Government of Part C States Act
during the year 1%32-33 is.

Delhi Rs. 0,29,926/-
Ajmer Rs. 7,98,000/-
Uocrg Rs. 1.86,000/-

SURVEY OF WORKING OF LEGISLATURES

406. Shri M, L. Dwivedi: (a) Will
the Minister of States be pleased to
state whether Government propose to
lay on the Table of the House a_brief
survey of the working of the Legis-
latures and Ministries in Vindhya Pra-
desh, Himachal Pradesh and Bhopal
giving their achievements, progress
made, their constitutional working, the
conventions and practices developed in
each State in legislation-making?

(b) What are the various amounts
of expenditure State-wise which these
set-ups have cost us over and above
the expenditure, both recurring and
non-recurring during the former
Central regimes?

The Minister of Home Affairs and
States (Dr, Katju): (a) and (b). The
information is being collected and
will be laid on the Table of the House
as soon as possible

Ace LimIT

407. Sardar Hukam Singh: Wil the
Minister of Home Affairs be pleased
in state:

(a) whether the concescion of re-
laxation of age limit for Government
service arcorded tn displaced persons
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and retrenched Central Governmeut
employees has been extended beyona
31st December, 1952; and

(b) if so, upto what date?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). The
concession has been extended upto
the end of December 1933, There will
bz a further extension upto December
1954 also, but it will be restricted to
Displaced Persons who came out to
India after the end of December 18950.

EasT BENGAL DISPLACED PERSONS

408, Shri B. K. Das: (a) Will the
Minister of Rehabilitation be pleased
to state what is the total amount
spent so far for the East Bengal dis-
placed persons of the 1952 influx?

(b) What are the items of such ex-
penditure?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) and
(b). Separate accounts of expenditure
on re'ief and rehabilitation of dis-
placed persons are not kept for dif-
ferent batches coming at different in-
tervals,

SPECIFIC REMEDIES FOR DISEASES

409. Shri V. P. Nayar: Will the
Minister of Natural Resources and
Scientific Research be pleased to state
whether any specific effective reme-
dies have been found out as a result
of researches in the Central Drug Re-
search Institute, Lucknow. for any of
the fol'owing diseases:—

(1) Malaria, (2) Tuberculosis, (3)
Leprosy (4) Leucoderma (5) Cancer
(6) Tropical Eosinoph:'ia (7) Elephan-
tiasis (8) Scabies (9) Eczema and
other Streptococeal and Stephayloco-
ceal infections and (10) Meningitis?

The Minister of Education and Na. _
tural Resources and Scientific Re-
starch (Maulana Azad): Intsnsive re-
“enrch work 18 beirg  conducted at
the Tastitute to discover remedies for
the following d'gerses

(1) Malaria,

(2} Tuberculosis.

N Lonrosy,

41 Lzukocerma.

(5) Traniral Eas'noph’lin,

(5) ftrestocoreal and  Stephyloco-
cezl Infections,
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DETENTIONS UNDER PREVENTIVE DETEN-
TION ACT

410, Shri A, N. Vidyalankar: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of persons detain-
ed under the Preventive Detention
Act in the yearg 1950, 1951 and 1952;

(b) the number of persons releas-
ed in these years (year-wise);

(c) the number of persons in de-
tention at present (State-wise); and

(d) the number of those under de-
tention on political grounds and the
number of those who are detained on
the ground of other anti-social activi-
tites;—-like corruption, blackmarketing
ete.?

The Minister of Home Affairs and
States (Dr, Katju): (a) to (d). I lay
on the Table of the House a statement
containing the information reguired
by the hon. Member. [See Appendix
IV, annexure No. 30.]

I would add. however, that nobody

is detained on “political grounds”.
and detentions are ordered only in
one of the specific sets of circum-

stances laid down in Section 3 of the
Act,

MINERAL RESOURCES IN RAJASTHAN

411. Dr. Rama Rao: (a) Will the
Minister of Natural Resources and
Scientific Research be pleased to state
whether a detailed survey of the Rajas-
than area has ever been done for es-
timating its mineral resources?

(b) What are the known resources of
minerals in Rajasthan?

The Minister of Educatjon and Natu-
ral Resources and Scientiic Rescarch
(Maulana Azad): (a) and (b). A state-
ment giving the information required
is laid on the Table of the House. [See
Appendix IV, annexure No. 3l.]

GoLp AND SILVER (EXPORT AND IMPORT)

412, Shri K, C. Sodhia: (a) Will
the Minister of Finance be pleased to
gtate the total worth of import of
(i) gold and (ii) silver during 1950-
51, 1851-52 and the current year?

(b) What was the total amount of
duty charged in each case during the

above years?

(¢c; What are the names of the
countries from which this import has
been made?
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(d) Was any amount of gold and
silver exported from India during the
above years and if so, how much?

The Minister of Finance (Shri C. D.
Deshmuokh): (a) to (d). The infor-
mation is given in the publications
mentioned below copies of which are
available in the Library of the House:

(1) ‘Accounts relating to the
foreign (Sea, Air and Land)
Trade and Navigation of
India.’

(2) 'Customs and Excise Revenue
Statement of the Indian
Union.”

WorkING Hours oF CHOWKIDARS IN M.E.S.

413. Shri Vittal Rao: Will the Minis-
fer of Defence be pleased to confirm
that the working hours of Chowkidars
in the MES are 24 hours a day and
if so, what steps Government are
contemplating to change the hours
and bring them in line with ILO Con-
vention in the near future?

The Deputy Minister of Defence
(Sardar Majithia): No, Sir. The
working hours of Chowkidars in the
M.E.S. generally vary from 8 to 12
hours a day. Only Chowkidars
engaged on the cure of vacant build-
ingg are employed on a 24 hour basis,
but these individuals are usually re-
auired to live with their families in
portions of the vacant buildings which
they have to guard. They have their
normal hours of rest in the permises
and they are allowed to be off-duty
for a few hours when necessary.

The I.L.O. Convention as ratified by
India doeg not apply to this category
of labour.

SARNATH EXCAVATION

414, Shri Ganpati Ram: Will the
Minister of Education be pleased to
state:

(a) the total money spent on the
Sarnath Excavation at Banaras every
vear for its maintenance;

(b} the share of UP. Government
every year; and

t¢) whether subscriptions given in
charity funds donated by the visitors
are used in the maintenance and if
s0. the total sum spent in each year
since 19497
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The Miunister of Education and Year Linount spent (Rs.j
Natu;;al Resources and Scientific Re-
:earch (Maulana Azad): (a) 1052-53 (upto 31st
Year Amount spent (Hs.) January, 1953) 1484/-4-
1947-48 )
1948-49 1681/9/- (b) Nil
1949-50 1911/14/- e .
1950-51 3653/14/- (c) No. No subscription giveo in

Charity Funds donated by the wisi-
1951-52 3024/5/- tors has ever been received.
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HOUSE OF THE PEOPLE
Thursday, 5th March, 1953.

The House met at Two of the Clock.
(MR, DePUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

3 pM
. * . .
MOTIONS FOR ADJOURNMENT

Evicriox oF soMeE M.P's FROM
WinDpsoR PLACE

Mr. Deputy-Speaker: I have received
notice of an Adjournment -Motion

from Shri H. N. Mukeriee: the evic- -

tion on 4th Mharch 1853 of several
Communist . Members of Parliament
-and their staff from No. 1, Windsor
Place, New Delhi. .

. May I ask the hon. Member who is
the Member to whom this house was
allotted? I only want some  more
information.

Shri H. N. Mukerjee (Calcutta
North-East):  This bungalow  was
originally allotted, if you want to
know the whole story,......... '

Mr. Deputy-Speaker: It is not the
whole story. Just the hon. Member,
will kindly enlighten me with respect
to the points that I ask.

Shri H. N. Mukerjee: It was the
residence of Mr. A. K. Gopalan who
was the Leader of the Communist
Parliamentary party.

Mr. Deputy-Speaker: Was it allotted
to him? ’

Some Hon. Members: We have been
there for 10 months...... (Interruption).

1472

Mr. Deputy-Speaker: The hon.
Member is -there sufficiently able to
take care of himself and inform
the House as to what happened.
He happens to be the Deputy-Leader
of his Parly. Let there be no interru-
ption.

Shri H. N. Mukerjee: The original
allotment to Mr. R. Velayudhan was
sought to be altered by an arrange-
ment in regard to mutual exchange.
That arrangement could not be pushed
to a successful conclusion. But, the
efforts for a successful conclusion of
the exchange arrangement were con-
tinuing when by an unprecedented
¢lxercise of whatever powers they
have got or they have not got, the
Estate Officer and his peopie have
evicted the MP's who were living
there, have thrown out their belong-
ings, books, documents......

Mr. Deputy-Speaker: First of all,
I must give my consent, understand-
ing the material facts. Then the hon.
Member will certainly have an
opportunity if it is admitted. Now,
it was allotted to Mr. Velayudhan.
Was Mr. Velayudhan evicted from
there?

Shri H. N. Mukerjee: As I have tnld

" you, Sir,......

Mr. Deputy-Speaker: The hon. -
Member will* kindly give an answer.
It is said here, “several Communist
Members of Parliament and their
staft.” Was it allotted to any Com-
munist Member who is represented
by the hon. Member's party, who was
living there?

.Shri H, N, Mukerjee: Originally it
was allotted to a Member of the
Communist Parliamentary, Group,
who later when he left the Com-
munist Parliamentary Group parti-

. cipated in an effort to secure......

* Expunged as ordered by the Chair.
521 PSD
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Mr. Deputy-Speaker: Did he sur-
render that?

Some Hon. Meml;ers: No, no.

Mr. Deputy-Speaker: Was the ex-
change accepted by the House Com-
mittee? - \

Shri H, N. Mukerjee: No. The
whole matter never came before the
House Committee.

‘Mr. Dmut-y-hpeaker: The hon.
Member wijll kindly glve a simple
answer to a simple question.

- Shri H. N. Mukerjee: The House
Committee never took cognisance of
this matter because it was never put
up to them. Certain other people, I
do not know who, took certain decis-
ions.,

Mr. Deputy-Speaker: Representa-
tions were made to the Speaker also?

Shri H. N. Mukerjee: As far as the
House Committee is concerned, I can
speak, if you will permit me, "I am
a Member of the House Committee.
This matter never came up before the
House Committee.

Mr, Deputy-Speaker: I am speak-
ing of the Accommodation Sub-Com-
mittee of the House Committee.

Shri H. N, Mukerjee: I am not in a
position to speak about the Accommo-
dation Sub-Commmittee of the House
Committed. I know that the House
Committee in the last session passed
a resolution unanimbusly that there
should be no eviction of MPs living in
qguarters though there be reason for
the same and that eviction might be
practised in suitable cases against
those who are not MPs who are tres-
paksing on MPs quarters. There is
a resolution to that effect which was
passed in the last session by the House
Committee.

Mr. Deputy-Speaker: That means
that if unauthorisedly MPs occupy
any house not allotted to them but
allotted to another Member. this
Member must continue and the other
Member must go out in the street.

Shri H. N. Mukerjee: It is, unfortu-
nately. the resolution of the House
Committee.

Mr. Deputy-Speaker: I did not know
that. So far as this is concerned, was
the Speaker approached?

Shri H. N. Mukerjee: Yes, Sir. The
Speaker was approached several times
and the last.occasion on which the

Speaker was approached was, as far
as I know, by myself over the tele-
phone. The Speaker had said that we
could make fresh efforts for having &
settlement 0f this matter which is
hanging fire for some time. But be-
fore we had an opportunity of pushing
the settlement etforts to a successful
conclusion these people have come and
behaved in the manner I have already
‘indicated.

Mr. Deputy-Speaker: This is a
matter that was brought to my notlice,
not now, but some time ago, about
two or three months ago. This matter
has been pending for nearly four or
five months. This house was allotted
to Mr. Velayudhan. Subsequently the
exchange was not intimated to the
Accommodation Sub-Committee of
the House Committee. (Some Hon.
Members:It was). Nor was it regu-
larised by them. .The same house
was allotted—you cannot go on inter-
rupting—to three other Members of
this House and one Member of the
Council of States. Now, these four:
Members want to occupy the house.
Personally Mr. Velayudhan wrote to
the House Committee that he does not
want that house. Under these circum-
stances none of these hon. Membersy, ,
whoever they may be,—neither the
Communist Members of Parliament nor
their stafT—were entitled to occupy the
house. The Speaker has ratified the
resolutions or discussions of the
Accommodation Sub-Committee of the
House Committee. This is a Cam-
mittee of Parliament. Any order

given by this Sub-Committee the

Estate Officer is bound to carry
out. Under these circumstances, I do
not find that any officer . of Govern-
ment or any department of Govern-
ment went out of their way in carry-
ing out the orders. They were merely
carrying out the orders of the Ac-

commodation Sub-Committee. I do not
see how any Adjournment Motion can
lie,

Shri H. N. Mukerjee: Before you
decide, I must say that your infor-
mation is inadequate and inaccurate. T
am sorry we have to say so, byt I do
so with respect. I can tell you, in re-
gard to the allotment to the four MP's,
three Members of this House and one
of the Council of States. ‘hcre are
documents and records which are
filed with the Estate Office which will
show that the Chairman of the House
Committee had intimated his desire
that if there was agreement on the
part of these four MPs to exchange
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No. 1 for No. 4 Windsor Place, he had
no objection. So far as three Members
of this House were concerned, they
signed & statement themselves saying
that they have no objection to the ex-
change. The fourth Member said that
he had personally no objection to ex-
change. But he was being told by

people higher up in his Party that he

should not agree fo the exchange...
R (interruptions)
Al

Mr. Deputy-Speaker: Order, order.
This is not necessary. We are going
into unnecessary matters. There may,
,be allegations and counter allegations.
So far as this matter is concerned......

Dr. §. P. Mookerjee (Csalcutta South- -

East): May I make a submissien, Sir,
before you give your ruling, whatever
may be your ruling.

Mr. Deputy er: 1 am now on
the Adjournment Motion.

Dr. §. P, Mookerjee: I am referring
to that matter and matters arising out
of that. I am not going into the
merits of the case. Sinee you yourself
asked some questions, just now, that
shows obviously that you are not aware
of all the facts. It is desirable that
on a matter like this, whether it affects
the Communist Party or others. affect-
ing the privileges of the Members of
the House,the matter should be gone
into. I would appeal to you and
through you to the Prime Minister
that {he matter may be gone into by the
House Committee, whether there was
any justification on the part of the
Estate Officer to evict some Members
of Parliament. It is not a legal matter
which I am raising, Surely it is not
Hesirable that MPs should be driven
out of the houses, which they are
occupying. by the police unless there
are very special circumstances.
Unless there are very special eir-
‘cumstances, what I am suggesting 'is
that tlie matter may be gone into by
the House Committee, if the Prime
Minister so agrees, and all the facts
may be examined. Meanwhile the
Members of Parliament Ariven out nf
the building should be allowed to re-
occupy the house, subject to their
agreeing to abide by the decision of
the House Committee, whatever It
mav be. (Some Hon. Members: No
No). 1f that assurance is given by the
Deputy Ieader of the Communist
Party. -1 think we should be: able o
accept a procedure which will be in
keeping with the dignity of this House.
Let us not think in terms of party—
whether 1t'is the Communist Party.

A
or our Party or any other party—but
in terms of the dignity of a _M‘ember
of Parliament,

The Prime Minister and the Leader
of the House (Shri Jawaharlal Nehru):
May I say a word? I should like to
remove a possible misunderstanding or
misapprehension on this. Government
have nothing to do with this matter.
In fact. so far as I am personally _con-
cerned, 1 was totally ignorant, or
almost totally ignorant of what had
taken place in the last few manths,
till yesterday, I had vaguely heard
that there was some dispute about a
house which was being dealt with by
the hon. Speaker, and by the Accom-
modation Sub-Committee of the House
Committee, and I have nothing to do
with the matter. 1t was only yesterday
that some of the hon. Nemhers op-
posite came to me and desired me to in-
tervene in this matter, I found that
the matter, had been already dealt with
by the hon. Speaker himgelf, and I felt
that it would not be at all proper for
me to intervene., when the hon
Speaker himself had gone into * the
matter and dealt with it. The Govern-
ment as such has nothing to do with
it, and as I said, till yesterday I knew
nothing about it. The hon. Member
suggested—and I agree with him—that
any matter affecting a Member of
Parliament should be dealt with with
care, and nothing Improper should be
done in regard to it. But I confess
I do not know what to suggest when
the hon. Speaker himself has dealt
with {t.

Dr. S. P. Mookerjee: Was it done
with the approval of the hon. Speaker?
Did the hon. Speaker suggest that the

olice should evict the “hon. Member?
Interruptions).

Mr, Deputy-Speaker: I have heard
sufficiently on this matter on both
sides, and also what the suggestion
made by Dr. Syama Prasad Mookerjee
was. Hon. Members will klndlg re-
collect that so far as accommodation
for Members of Parliament is concern-
ed. the Government allots so much
and places it at the disposal of Parlia-
ment, and an Accommodation Sub-
Commitiee of the Parliament takes
the full responsibility of allotting them.
If there is any Irregularity in the pro-
redure. the maiter is taken un to the
hon. Speaker. for revising that decision.
Ultimately, if there is a breach of
privilege—and there Is no breach of
privilege so far as this matter Is con-
cerned. however.—the Parliament s
supreme, and there is no doubt ahout
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[Mr. Deputy-Speaker]

that. So far as this matter is concern-

ed, the Government has absolutely no
‘say in the matter. (Intermptwﬂ._s).
There is no good interrupting like this.
If the hon. Speaker or the House
Committee allots a house for one
Member and does not allot it to an-
nther Member, then between them,
the entire responsibility is for the
House Committee to decide. It has
decided; a revision has also been takeg
to the hon, Speaker, who has confirme

that decision. It is not a matter which
arose yesterday or today, but the
effect of it has been given now. This
very house has been allotted to four
Members of Parliament. As the hon.
Deputy Leader of the Communist Party
has said, three of them are willing,
while another hon. Member says ‘No,
no, I am sorry personally.... But we
are not concerned with that. He does
not put his signature to that. Under
these circumstances, it is a quarrel be-
tween or a question of privilege as
between one Member 1o whom it has
not heen allotted and another Member
to whom it has been allotted. (Inter-
ruptions),
Sub-Committee that has ordered. The
Sub-Committee has got the right. A
Sub-Committee of the Parliament has
got the right to allot, and if a house
is not allotted to any hon. Member. it
is open to him to make a representation
to the Sub-Commitiee, or take it to
the hon. Speaker, and the hon.
Speaker’'s order is final. That is being
enforced. Now, under these circum-
stances, merely because some help
has been drawn from the police for
the purpose of enforcing this order, I do
not find how any hon. Member or any
department of the Government of India
is liable to blame. On the -other hand.
there may be cases where law and
order has to be enforced in the matter.

Then we will be saying that this Is'

wrong.

So far as the Adjournment Motion
Is concerned. I do not find that the
Government is responsible for any of
these things. It is the Sub-Committee
that passed the order, and regular
channels of appeals for revision have
already been preferred. The matter
has been pending for nearly four: or
flve months, and the persons to whom
it has been allotted have not been
allowed the privilege of getting into
that house. The Adjournment Mot.on,
if allowed, would only mean that
persons to whom it ‘has not been
allotted in the regular course. - would
enforce a right which they do not
have, and try to get into the house, T
refuse consent, so far as tius adjourn-
ment motion is concerned.

‘that matter be brought in?

Order, order. It is the .

LY

Shri H. N. Mukerjee: So far as the
revisionary jurisdiction of the hon.
Speaker is concerned, the hon. Speaker
has told us—I do not know whether
the hon. Prime Minister will believe
me—that he did not wish the eviction
to happen, and he told me perzonally
over the telephone that he wanted us to
continue the negotiations for a rettle- |
ment with the fourth Member con- i

cerned...

Mr, Deputy-Speaker: The hon.
Speaker’s order is there. I have got
his order with me. He has found no
irregularity in the order that has,
already been passed, and therefore he
eonfirms that order. How can &n
adjournment motion with respect to
(Inter-
ruptions). I am not going 1o° enter
into a discussion on this matter. (In-
terruptions). Order, order. This is not
the way in which anything can be
carried on in this House. I have got
with me the order of the hon. Speaker
here in writing. It odly confirms the
order passed by the House Committee,
and if you read it. it will be clear.

Dr. 8. P. Mookerjee: The question
here is whether the horn. Speaker con-
firmed the decision of the House Com-
mittee. The whole gquestion is about
the procedure. If supposing the House
Committee's order was confirmed by
the hon. Speaker, was he consulted
before the police was actually asked
to intervene and turn out the Members
from that house, even when thé
Members were in Parliament itself,
and when the ladies protested to them
and asked them to wait till the
Members of Parliament returned?
Wken the police intervened thus ‘and
turned them out of the house. I would
like to know whether it was done with
the approval of the House Committee orv
the hon, Speaker. That affects the
question of privilege. (Interruptions).

Mr. Deputy-Speaker: Order, order.
This is too technical. The order is,
here, and there is no good..,

An Hon. Member: It is a political
game.

Mr, Deputy-Speaker: There is no
good bringing in the point that it was
done merely because it was communist
and all that. It does not appear to be
so But referring to the word ‘com-
munist’, it has been used out of place.
But some hon. Member, whoever he
might be, if he is not put in a house,
has got a grievance. I am only stating
to the House that the hon. Member has
rafsed this debate through the normal
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channels, and they have looked into
this matter, and ultimately when the
reference was made to the hon.
Speakgr, as I said earlier, he also has
confirmed that order. :

Dr. 8. P. Mookerjee: Why was not

a different proceduré followed? When
the House Committee wanted to employ
the police, a final notice should have
.‘woeen given to this eflect ‘You should
vacate within 24 hours, otherwise the
order of the House Committee is go-

ing to be enforced with police inter-
vention’,
' Mr. Deputy-Speaker: All that was

done.
Some Hon. Members: No, Sir.

Mr. Deputy-Speaker: They gave them
seven days' time, which wag sufficient,
and there are other such things. I
am not going into....(Interruptions).

Shri K. K. Basu (Diamond Harbour).
You should hear our point of view
also...(Interruptions).

Shri Jawaharlal. Nehru: May I say
a word, Sir? If I may say so with all
respect, as you vourself decided, the
question cannot be raised as a matter
of adjournment. But apart from that,
the matter has been dealt with by tne
hon. Speaker. So if it is to be con-

~sidered again. it can only be done by

the hon, Speaker. Of course, the whole
Parliament can always consider any-
taing, but I do not see why the normal
prccedure: should not . be followed.
Government certainly have nothing to
do about this. But if any facts are
brought to your notice, you can bring
them to the notice of the hon, Speaker,
and ask him to consider it.

Dr. 8. P. Mookerjee: Refer the .

matter to the hon. Speaker, as to what
should have been done.

*

Mr. Deputy-Speaker: I have already
decided it. Anyhow, for the vacation
of Bungalow No, 1 of Windsor Place,
this is the order of the hon. Speaker:

“With reference to your letter -
dated the 25th February 1953, on
the subject mentioned above, I am
directed. to state that after examin-
ing all the facts of the case, the
Speaker has withdrawn the stay
order passed by him in regard to
the vacation of Bungalow No. 1,
Windsor Place, New Delhl, by un-
authnrised occupants, and has de-
cided that the orders of the Chair-
man of the House Committee of

the House of the People, in this
regard, should be carried out. 1
am therefore to request you to
kindly arrange to give vacani
possession of Bungalow No. .
Windsor -Place, New Delhl, to the
Central Public Works Department
immediately.”

After this, it has heen....(lnl:ef.rup‘
tions).

Shri H. N. Mukerjee: This was on
the 2nd of March 1953.

Mr. Deputy-Speaker: Before that, a
similar notice was given. (Interrup-
tions). I am not going to ullow a
virtual debate on this* matter. These
are all matters which have been hang-
ing for a long time. The Speaker was
approached from time to time. This
is the final order of the Speaker, and
thereafter notice hhs been given.

Dr. 8. P, Mookerjee: If what the
hon. Member said is correct, let the
matter be referred to the Speaker.
» We must know the truth, because ihis
goes against the direction of the
Speaker.

Mr. Deputy-Speaker: The Speaker has
not given any direction subsequent to
this. Therefore, so far as the office
is concerned or I am concerned, the
Speaker has not given any such
directions. This is a direction not
20 or 30 dayvs old. but it was issued
on the 2nd of March 1953. Under these
circumstances, I do not think il right
that I should change my mind regard-
ing the admission of this Adjournment
Motion.

Shri K. K. Basu: Eviction notice
was served... .

Mr. Depqty—&mker: Order. order.
Shri H. N. Mukerjee rose—

Mr. Deputy-Speaker: Order, order.
I will not allow any further statements
to be made on this.

Shri H. N. Mukerjee: I am sorry.
Sir, that you are ‘letting yourself in
for support to a kind of...(interrup-
tions).

Mr. Deputy-Speaker: Order, order.
I will not allow any more statement
to be made on this.

Shri H. N. Mukerjee: Then we with-
draw from the House.

Shri Nanadas (Ongole—Reserved—
Sch. Castes): This kind of actlon can-
not be tolerated, (Interruption).
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Shri G, H. Deshpande (Nasik—
Central): Can any hon. Member of
the House behave in a way in which
the Communist Mémbers have behaved
just now? And they want the privileges
of the Members ot the House to be
defended! Is this the way that they
expect others to defend the privileges
of the House?

. Mr, Depuiy-Speaker: Yes. I really
am exceedingly sorry at this, Ultimate-
ly the ruling of the Chair must be
obeyed. If this is the temper that is
exhibited, I would take very serious
notice of the conduct of the Members,

I excuse them because they are in
temper over the loss of a house.

Several Hon. Members: No, no.

Mr. Deputy-Speaker: This. is re.
grettable. This cannot be condemned
in too severe terms. So far as thelr
conduct is concerned and the aspersions
on the Chair and the manner in which
they have behaved here, I am sure,
that .if they do the same on coming

Lack tomorrow, I wijll take wvery
ssrious notice of it,
Shri N. M. Lingam (Coimbatore):

This is not the first time, Sir. They

behave like this,

SUSPENSION OF THE CONSTITUTION IN
PEPSU.

Mr. Deputy-Speaker: so far as the
other - adjournment motion relating to
suspension of the Constitution in
PEPSU is concerned, I learn that Dr.
Katju, the hon. Minister for Home
Affairs and States i laying a copy
of the,Proclamation on the Table and
to give eflect to the Proclamation some
Resolution will “have to be passed by
this House. Al matters relevant
thereto may be discussed at length on
that Resolution.

Sardar Hukam BSingh (Kapurthala-
Bhatinda): When will that opportunity
come, Sir, when we can discuss it?

Mr, DeputJ-Sneakﬁr:_Very early.

PAPERS 1 AID ON THE TABLE
PROCLAMATION re.' PEPSU

The Minister of Home Affairs and
States (Dr. Katju): In pursuance of
clause (3) of article 356 of the " Con-
stitution, I beg to lay on the Table a
copy of the Proclamation issued by the
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President on the 4th March, 1053,
under clause (1) of, article 356 of the
Constitution assuming to himself all

functions of the Government of Eatiala

and East Punjab States Union.

I also lay on the Table a copy of the
Order made by the President under
sub-clause (i) of clause (c) of the

sald kroclamation. {Placed in leraru.l

See No, §-11/53.]

]

May ‘I, with your permission, Sir,
read_a short statement? Conditions
in Patiala and East Punjab States,
Union have been extremely unstable
since the general elections. No poli-
tical party emerged with a stable ma-
jority; the Congress Party was the
largest single group with a member-
ship of 26 in a House of 60 and its
leader, Col. Raghbir Singh formed
a Mipistry on the I¥th March 1952, In
April about the time bf the meeting
ot the Legislative fissembly there were
some defections from the (ongress
ranks, Thereupon Col. Raghbir
Singh resigned and Sardar Gyan Singh
Harewala formed a Minisiry on the
22nd April 1952, ’

Ever since then, political uetivity in
Patiala and East Punjab States Uniqn
has. l_:leen confined to manceuvrimg for
position by each party by securing ad-
hercn's from the (pposite cump. al.er
the budget meeting, that is [rom the
beginning of May up to date, the As-
sembly hag not remained in. session
fcr mure than seven days altegether.
This is because with the shifting alle-
giance ¢cf members, the Legis.ature
cculd not settle dowm to s rivus Lu d-
ness. The seccnd ses:ion of the As-
sembly wis summoued fer 19.h
November 10852 just before the exe
piration of the stalu.ory p.iiou of six.
months under Article 174 of the Cin-
stitut.on. 1t was scheduled to laat
ten days, but was abruplly adjourned
on the 25th November 1952 at tre re-
quest of the Leader of the House con-
veyed privately to the Speaker by a“
short note. The adjourned session
was summoned by the Speaker with-
out consultation with the Leader on
the 22nd December. On the eve of
the meeting two nizmbers of the oppc-
sition crossed over and .were sworn in
as Minister and Deputy Minister and
a 'no confidence' molion agalnst the
Government wa+ reizcted. Thereuoon
the House was adjourned after thst
day’s meeting. It was subseguently
prorogued without transacting any
business on the agenda. Very little
legislative business has been transac-
ted throughout the year, cven though
impaortant legislation has been pending
for some tima and demanded attention.

.
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This state of political uncertain
has been heightened by recent decl-
sions of the Election Tribunals, Elee-
tion petitions were filed against no
less than 31 members in a House of 60.
Petitions against 14 heve been decid-
ed and against 17 ere still pending.
The election ¢f 3 members has been
set aside and they have been unseat-
©d. These include 3 Ministers of
whom the Chief Minister #2 one. One
Minister has been disqualified for six
Yyears, As the Councll c¢f Ministers
consists of ¢ including the Chietf
Minister, half of the Council is gone,
and an election petition against a
fourth Minister is pending.

The Minister of Food and Agricul-
ture (Shri Kidwai): It has been de-
cided against him.

Dr. Katju: It is quite obvious that
the number of vacancies will be very
large, and these bye. :zlections will be
in the nature f i1 miniature general
electiori, Having regard to the exist-
ing conditions in the State, it is of
paramount imporrance 1ihat’clections
should be held in a tranqail and free
atmosphere uhatlected by any objec-
tionable pressure of any kind.

This political instability in the State

Legislature has produced most harm--

ful results in administration, Law
and order position had never been sa-
tisfactory in this State and it has con-
siderably deteriorated still further,
As the Ministry itself has consisted

of elements holding divergent opinions, -

on the one hand . agrarian reforms
have . been held up, on the other in
myny areas parallel adminisirative au-
thority +has been established and is
said to override the State authority.
The whole executive -administration
has become weak, |
morale of the Civil Services need not
be emphasised. The State stands in
need. along with other parts bf India,
of efficient administration for the fur-
therance of development plans, and
under the present conditions such e}~
cient administration Is totally lack-
ing, and indeed, impossible. It is
therefore absolutely nccessary that
sound administrative conditions should
be restored and the people of the
State'should be given an early oppor-
tunity to elect representatives of their
own choice-in a free and impartial
manner,

The Chief Minister has tendered the
resignation of himself and his collea-
gues to the Rajpramuxh. The Pre»
sident has also received a report from
the Rajpramukh under Article 356 of

The cffect on the-

Representation of, the 1484
People (Amendment) Bill

the Constitution. On a full consi-
deration of this report and of other in-
formation receiv by him, the Pre-
sident is satisfied that a situaiion- has
arisen in which the Government of
the State cannot be carried on in ac-
cordance with the provisions of the
Constitution and he has decided to
take it over under his control. The
Rajpramukh has been directed to ac-
cept the resignation of the Ministry.
The administration will be carried on
under the general supervision, direc-
tion and control of the President by
the Rajpramukh with the advice of an
Adviser appointed by, the President.
A Proclamation giving effect 15 this
arrangement hasg issued today., A
regsolution asking for the approval of
the House will be mnioved at a very
early date. -
'

Sardar Hukam Singh (Kapurthala-
Bhatinda): The party in power still
commanded the majority. Therefore
I wanted to xnow whether it was com-
ing on a definite date, There is no
reason if it is coming belated or after
some time why the Adjournment Mo-
tion should be ruled out.

Mr. Deputy-Speaker: It will be com-~
ing very soon. A day will be fixed
as early as possible. That is the in-
tention of the Government.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

The Minister of Law and Minority
Affairg (Shrl C, C. ‘Biswas): I beg to
move for leave to introduce a-1Bill fur-
ther to amend the Representation of
the People Act, 1950 and the Represen-
tation of the Peuple Act, 1951, and to
make certain consequential amend-
ments in the Government of Part C

- States Act, 1951, '

; Mr. Deputy-Spcaker: Thé question
8:

“That leave be granted to intro-
duce a Bill further tv amend the
Representation of the Pecople Act,
1956, and the Representation of .
the People Act, 1951 and to make
certain consequential amendments
in the Government of Part C Sta-
tes Act, 19851 .

The motion was adopted.
Shri C. C. Biswas: I introduce the
nuL

-
W ————
i ;
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MINIMUM WAGES (AMENDMENT)
BILL

The Minister of Labour (8hrl V. V.

Giri): I beg to move for leave to-in-

- troduce a Bill further to amend the

Minimum Wages Act, 1948.

5 Mr. Deputy-Speaker: The question
“That leave be granted to in-
troduce a Bill further to amend

the Minimum Wages Act, 1948."
The motion was adopted.

Shri V. V. Giri: 1
Bill.

introduce the

.
-

GENERAL BUDGET—GENERAL
DISCUSSION—Contd.

Shri N. C, Chatterjee (Hooghly):
After the dramatic exit of our Com-
munist friends, we have got o discuss
a more prosaic subject, the budget.
We are sorry that the only non-Con-
gress Mi in. India functioning
in a neighbouring State has come to
an end. It is a bad dny for demo-
cracy. We shall have the subject dis-
cussed later on.

I am sorry I cannot join the con-
gratulations which have been conler-
red upon the Finance Minister on the
introduction of this buagetr. Frankly
speaking, there is n> evidence of an
Architect's mind behind this budget.
About 50 per cent. of the national re-
venues are being spent on Defence--
Rs. 109 crores and odd lakhs, practi-
cally Rs. 200 crores. I am not one of
those who want to paralyse the safety
of India but I am not satisfied thot
our defence expendifure is being pro-
perly incurred or is properly being
spent,  There is scope for retrench-
ment and it is a matter of regret that
Shri Gopalaswami Ayyangar is no
longer here and there is no respongi-
ble top ranking Minister who is in
charge of Defence,

An Hon. Member: The Prime Minis-
ter is there.

Shri N. C. Chalterjee: The Prime
Minister is there but he has got too
many burdens {o bear. 1t is not fair
to him, nor to India that he should be
asked to run the Defence Depariment.

We are distressed by the Finance

"Minister’s adoption of the system of ~

deficit financing. Sir George Schus-

General Budget—
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ter who was the Finance Member of
the Government of India and who is
now the Chairman of the Llyods Bunk,
recently toured India and he has said
many helpful tiings. Tle also stated
that in the present state of India's
economy, deficit financing is a risky
experiment. There js bound to be
inflation. I want to know Irom the
Finance Minister how he is going to
check the evil effects of inflation. We
are thankful for the small mercies of
the Finance Minister. He has given
us relief with regard to taxation by
raising the limit of-personal income-
tax. That will lead to a'loss of-re-
venue of Rs. 82 lakhs but, at the same
time, we are deeply periurbed over
the revelations made which show therc
is something seriously wrong in our
administration. I am relerring to
the 4th Report of the Public Accounts
Committee which deals with a very
. important subject, the import .and
sale of Japanese vloth. The atigntion
of this hon. llouse should be drawn to
this great scandal. Due to the im-
port and sale of Japanese cloth, our
revenues have suffered a luss to the
extent of Rs, 55 lakhs and the Com-
mittee reports that the antecedents of
one firm from whom Rs, 15 lakhs sre
outstanding is very dubious in charac-
ter. The Comrnittee has recommend-
ed that some Judges or a Judicial
Committee should investigate into the
handling of the whole transaction and
it is time that deterrent punishment,
in my opinion, should be accorded to
officers who ere guilly of squandering
the Indian ‘ax-payer's money in this
regrettable fashion. Some telegram
came from the Indian Embassy,
‘Washington that a large quantity of
cloth and yarn of Japanese produc-
tion was available and that could be
sold in India if payment was made,in
United States dollars. Then the deal
was signed which involved a pay-
ment of over Rs. 6 cruores. Then the
stuff came and then it was discovered
that neither the yarn nor the cloth
was suitable for Indian consumption.
Az & matter of fact, the Sub-Comnmit-
tee headed' by the hon. Member, Mr.
T. N. Singh, has gone into the matter
very carefully. They have reported
that when the yarn came it was dis-
covered that the cost was over 100 per
cent. higher than the prevailing prices
in India. 1t is a very serious mat-
ter. It seemns the responsibie ‘Minis-
ter in charge of the Department was
kept ipn the dark. . Apparently the
Ministry did not wish the Standing
Finance Committee to know that this
blunder had been committed in' buy-
ing fthe cloth at en enormous cost.
The Committee further says that it is
only after the irrevocable contract has
been entered into that the Sovern-
ment of India became aware of
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unfortunate situation. The result
has been that today, and I am read-
ing the Report of the Commitiee, this
transaction as a whole has resulted in
a net loss of Rs. 35 lakhs,

The Minister of Revenue and Ex-
penditure (Shri Tyagl): Of which
year?

Shri N. C. Chatterjee: Shri C. Raja-
gopalachari was the then Minister in
charge of Inuustry and Commerce. It
was in 1946-47 but the stuff
later and it was sold later and the
finding is that the sales were complet-
ed by November 1949 involving a
total loss of Rs. 72 lakhs,

I hope Mr. Tyagi wiil make note of
it and although some money has
been realised, yet today, the
mittee is reporting that the transac-
"tion has resulted in a net loss of Rs.
55 lakhs. It appears that there is a
firm, I will not mention the name,—
call it B. & Co.,—; they have to pa:
Rs. 15 lakhs, but it is very difficul
either to realise the money or to
find out its full antecedents. The
Public Accounts Committee went into
the Sub-Committee's* report and they
have endorsed the recommendation
that there has been a net loss of
Rs. 55 lakhs to the Government of
India. I want to know from the
Government what action has been
taken, what steps are being pursued
in order to bring to book those officers
who kept the, thing back from the
Ministers. The finding of the Com-
mittee is that the Cabinet was never
informed, the responsible Minister
was never informed, it was done at
lower level, lower official level and
that was how this thing was managed.
The Sub-Committee says that it can-
not help feeling that this case which
involved six crores of rupees was
dealt with in a perfunctory manner,

We_are also distressed to find that
over External Affairs, the expenditure is
mounting up. In 1051-52, the actual
amount spent was Rs. 3.97,00,000,
In the coming year, 1953-54, the Minis-
ter is budgetting Rs. 5,32,00,000.
That means Rs. 1,35,00,000 more, Are
we getting our money's worth from
the costly Embassies which we main-
tain and the paraphernalia which we
have set up? We talk of “dynamic
neutrality’ but our policy and our pro-
paganda have failed compared to
Pakistani propaganda. On Kashmir.
we have no friend, although that is
the best case which our country can
possibly put up. On the Canal water
issue, both the British Press and the
American Press are ageinst us. Not
only that, our Korezn Peacs Plan
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has been rejected at the UNO, But,
even apart from these big issues, over
our fellow-Indians in Ceyjon, Burma,
South Africa and East Africa, our
policy has not been sufcessful. The
New York Times of the 9th February
says, that India wants 1:31 billion
dollars for implementing ils Five Year
Plan, and they expect that the United
States will find the bulk of it.

Now if we pursue our present foreign

policy and if it does not square
with American interests and with
other foreign interesis, what will

happen to our Five Year Plan? You
know, the private sector is given a
very limited role to play. When the
Madras Government floated a loan
offering an almost unprecedented rate
of interest of 41 per cent.—that rate
is quite high—even then Shri Rajagu-
palachari had to complain thaf the
Indian Instirance Companies were not
subscribing and he said that we have
got' to nationalise the lnsurance com--
panies because they did not snow suffi-
cient patriotism. At the same time,
we are squandering the poor hard-
pressed Indian tax-payer's money. We
are spending Rs. 35,000 to put up a
memorial or a mausoleum for an
Indian Ambassador who died at Cairo.
This is sheer waste of imoney. This
figure was supplied by the Minister
concerned to .a question put by one
of the Members of Parliament. '

8Shri 8. 8. More (Sholapur): Mr.
Tyagi is wondering fromm where you
got this information.

Shri N. C. Chatterjee: This was
supplied in answer to one question
ﬁut by Dr. Khare, by one cf the

inisters (Interruption) possibly the

Prime Minister.

Thirty-five thousand rupees has been
sanctioned for putting up a remorial.
No such memorial has been sanction-
ed or put up so far for commemorat-
ing the memory of Dewan Ram Lal
who died in Italy or of Shri Dhiru~
bhai Desai who died in Switzerland.

Now with regard to tne Service:
Estimates we want............

‘An _Hon. Member: Who was this.
Ambassader?

Shri N. C. Chatterjee: You cught to
know; our Indian Ambassador, Syed
Husain.

There is growing expenditure on
Defence service estimates. We want
that India’s defences ought not to be
weakened or paralysed. But, at tha
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[Shri N, C. Chatterjee]
same time, we are receiving distres-
sing reports about the situation 1n
our Army. ere is acute shurtage of
experienced and old officers. Our
officer structure is thoroughly un-
balanced. As a result of the working
of the new rules which were promul-
gated on the 21st March, 1930, our
senior officers have got to undergo
compulsory retirement at a certain
age. I know, that the Judges have to
retire at a certain age except the
Supreme Court Judges for whom it
is ci)t:isl:l,‘.lom:cl for five years. Now, I
find, in our Army the result has been
4a great shortage of senior and ex-
perienced officers with tne requisite
training. Compared to our Superior
Civil Services, the shortage is serious.
In the Indian Army, if my irforma-
tion ‘is correct, there are only 14
officers who have put in 26 years of
service, There are only twu officers
who have put in 30 years of service,

I want also to dwell on cne matter,
that is the position of the Indian
Executives in foreign firms. When
thee hon. Minister, Shri Krishnama-
<hari was in Calcutta, I received very
disquieting reports from a number of
Indian officers and other gentlemen
who studied this matter. I -issued ‘a
statement along with Mr., Hiren
Mukerjee drawing the attention of
our Government to the discrimina-
tion and victimisation that was going
on in foreign firms. The stlurting
salary of a Junior non-Indian Officer,
even a mén who has just come cout
after passing the DMatriculaiion cr
School Final from England or Scot-

land is Rs. 1500, while an Indian who '

has put in 15 years' service hardly
gets Rs. 1500. 1 know a questionnaire
was framed. I1f we look at Bulletin
No. 52 which was issued by the

. Chambers of Commerce, they have
themselves commented, that +the
questionnaire had been ‘“very help-

fully framed.” We are still receiving
very distressing reports of discrimi-
nation. Today the ' Minister has
issued a circular showing that there
has been some improvement. Even
Pakistan has taken effective action to
stop this kind of discrimination. Cey-
Jon has taken effective steps to pre-
vent this kind of commercial, colonia-
lism. In the Human Rights Bill tvhich
has been infroduced in thé¢ British
House of Commons by Mr. Brockway
and Mr Sorensen and others they
have put in a clause to this effect.
‘It shall not be lawtul for any limited
company or a firm to make any pro-
vision for payment of different rates
of pay for persons performing the
- same work or fllling the same occu-
pation by reason only of difference of
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race, colour dr nationality.' I want
the hon. Minister to get at the real
fact. The real facts have been kept
back. They have not yet come to
light. We should take some definite
steps to prevent discrimination. It
is not merely a question of academic
plea for equality but this is a very
important one, if we want to train
our Indian boys and to give them the
requisite initiative and training and
to natlonalise our industries.

What I want to
The revelations made by
Lommittee need
very careful attention from all sections
of the House. We need not make any
political capital out of it, but it is a
matter of serious import. We are
thankful to the Auditor and Com-
ptroller General. He has helped the
Committee in getting some facts, but
the Committee has not been uble to
complete its task. Therefore, it has
recommended that some judges cr a
committee of judges should be appoin-
ted for the purpose of getting at the
truth. This should be done immedia-
tely, so as to prewent wastage vf our-
money. .These fifty-five lakhs of
rupees have been absolutely squan-
dered away. This sort of thing should
not be repeated. The Minister should
not be kept in the background and
the method of keeping back the whcle
thing from the knowledge of the
Cabinet should not be tolerated. This
is a deplorable state of things which
ought not to be tolerated by the Par-
liament.

My time is short.
say is this,

st do gAo fag (faw Fr<w-
q¥) : U AERd, ¥ gwwan
g md & ot ot #1 tw qore
T AT AqTT FTAT ALY | ¥
FTEATR AT AT7 A F=TA1 9 AR
AT M arA W sfaw feafy
I AT AET T ARG | IW AR
I A B R e & dmar
3 fag g 1 I wE W gdwwr
TERT 7 KT § IAET AH § A, T

. ST ATRiYA FT Afwq qEwar §

wiifir & o 3 FNE w1 T QE )
IR A A A § ag oy I # fed
HaNR T T & | F q9w arfaRt

1490
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¥ qeaTe AT ArgAr § o fad o
@ ¥ gvary Ta@a g1, fF fom am 9
ag et S & dzw Froqwr WA Y
faax w79 & S & Toifaw Ry
A o || T & Ao ag g fiR o
ad wE AT § AT @ AY I &
39 § wprae dar 2ef | @ § aw
ot aifgat & FwagEs ag fesa
FE fF ¥ I AW T TGN FI
fag ¥ f gury nEA¥E I § FEAT
R, TR AT I§ A FEL B,
A fnfiear & w1y famr fedT swmae
FRAIMIGNE | WAIZEES
a9 g &% & | FTO s § fE g
maAAT 9 At § & aue € R
ZW W WG AT qafoF (FT9IE FAL
(Public Accounts Committee)
& gt =g 3 foeft org &y o APy
¥ g wgww faen § o IRA
AT Al W ww W e €
AT FYA "~ GIEA ®T FUTCT T Hrww
g @A A T ARTF Y
ST o HofY A UF AT AN HAT AT
frEmT T A T g g
WTE 1 & TF OF T 3T TATAE
T @S AT § | qg w0 AT
A FQA & 1 I s g awd
g wfew | g e
AT W T § g T It w7 A
qgd gq § | dg wrE # T A A
FZWE | A T A gW S A
) feamnr § | w0 w @
voar § fr &1 TadAe & A |
o it from Swe@ i fe
ZaT A qT FET SaTET @ Qe & |
W oww v g 1 T wmw F
@ Tgr W ew a0 ¥ e

gl feqem Ay w9 ©®w %
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FFTO FT AR & | I & amefway
 wq frar & w0 AR TG
3fer s s TR fegam 7
WA FTAL &1 TS § AT qHTQ
w1 oy st § siex Geremwe
(under-employment ) wtd &1
TAE! 3 faeft o 7 997 e
g @@ N FrImE fawrer &)
et w1 AFE T et § s
fa® W& S nmer ge 7 aor Al
g1 Fomar g e Rarwa
T ofeT w9 amt § gad et
FiwT 7 T 9 & AN ena g
g 9z & a%ar & fF 99 & i sy &
AW TG IgAT A g1 | g
R A A § 1w

- TF aRAr Wig ag wrg wif @

FIALY T TF 988 1 OF
A A § wwm 1 §w
Ft TF [T AL L wEAT | W qY
T A & ST g1 AKX ME 3T ©F
g g awarE g g %
ST § AT AT -wAAT g1 | Ofe
IFT A "aew Ag g afed
fegnomg s Fam o | F
7 Zar € fr gfw cnfr seivga & feat
Y g AT LT § A 9 WY ATIAT
froat & fr g g confo wfrem
¥ wpw T ¥ whed o g &
78 wfge 1 T qw ¥ af TEAHe
» frft femizs ok wewre
(Demands and Supplies)- &
TR AR EE | qgqfa a1 F
% arq & T WY AN § A e
# 3 agd ot wgr & % ag s e
Ty @ § &, e afxal & W
W oSy ¥ § | W o§na
mwntﬁiiﬁmﬂr
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[’-ﬂ'aoq‘rof‘ﬂﬁ]
ar At 7z 2 Y Y 7 9T FT AR
wire 5 & s e ? Faga R
FqRrad gTaR J[WMQE, WH
N fge ot avehs T &1 7§
qga o arai F ggHa T g | ST
Tz A AT & ag gATR Wrsay £ &
wEfr g€ & gWX el AT
T g€ W W W T §
faen ¢ qu & =gy 1 &
fgd & fF gwrdt deer ®oAi|
& ST T @ganT AN & | ¥4 |gan

WE? mawm A § 5 g a\
ArEgt F7 ferFaww @ & 1 @

T3 & 5 gw @ F awear 7 @
%, T g fF5d &1 FemRa
(cooperation) #& & fedl
w1 degegrew (enthusiasm)
T & 1 wfEw fedr 4 qg &
fragiaft ¢ ? & fauefr o
N BT T OE 1 R AW
sma Tff & S & S
w@ & | fwT N wdsw quawm
ST EX & I FTH HIA 9 FAANE |
T FAC AHEAAT FF FE HIT H7
T @t ww suvar @Y v g A
|raar fF e gw /Y @ AT T8 91
qwd § 9X qurg fts A a8 qEA
g ol T 7 §ganm X FT @ WY
WUl Al

Ty Tw araaw feg 0 wgEm
S g ? .

ot &o g fag : ag &t AW
T femdqe el 9 &
TR A YW wE AT FgAT AL € )
gg &A1 Tea & R gw W e
® o1 F AG vy & v osq 7
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g1 SR Fdlt F Y o wo g F
FTH U | ATT FY 9FT 98 ATE A7 6
i F wfeEar & e gaT & ag A o
FT Fg @ ¢ fo ang g% foq =iw
FLAg T Faeq § | fReT gET F

Y 1 frETe T WA IF 1 6
" 18 A gz e 1 A AT F w09

%g gaar g f ¥g ag vafew dwreas

FHE H @Y a1 q@A wg & ¥ ay fret
&1 HT HTHEAT FTAT § A AT v Ao

P E IU W P AF FA Y AT
g &Y wifow Fwar g 1 dfew
T T 9g wIed Ter g fge v g
AR QUE FLF o9 W AT AN &
oA | 9% F qUaR G W OE | T
W FT AR ATATE ST € | F qwwaAr
fF @ & FT et st #Y aweis gt
grit 1 7 war § R g ST 9 ama
9< 3% 9z (walk out) FT o &
7 918 FAL @ WA &Y, T qrafe
T ( sovereign body ) #r =™
®Y 7€ @grlr | 9 W g w A
TWE 1 W R FE A

HAH FY qQA qWZ F FEAH
¥ FE A g
4 P. M.

Sard FgE § qfawr § sy,
gnu F e ¢, gk foarder
(resources) T[T T E | AR I A
3= wrQ aréferew (Scientists) &, A
gaq a8 a¢ fag § Sfea ot wf &
I FAW FH FAT & T T
T § AT KA FATEL F gfw
IT TR AN AT & ARE § I &
O AT TGAT § @ A Faar
AT g fe Wi g g o2 O wIRT
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R aga feqrda Y, qov  sefEa)
1 arr smE 1 sqR el
(deficit) Tz 3717 &Y a@ FH )
39 FT @ATE wI@T £ gETU
fwws qu d, @ B G¥ ma
;AT Foqqr gu o, g oar
@ wpda w i f5 o#fefE
FAT A e F AR - favag g
aew & fod wrf s @ ad € )
ifwfar aoz ok T@r ST @Tad
% YT g ¥ faar & 7 97 Ao |
feT ¥ & §19 gATT ag B MU
arfge f& ot ot g1 @« g 3 O
TR @ £ AR IF FT I T, T4 FT
qur fezd (return) g% ®1 9ot § oot
g oy | &g srdwy § wfearg
g e wd, o o a7 g o

A IW FT GEAT gH A ATy ar

ae a ey & fr Efefar aoe &
aifaw smo & anfaw feafa qv arg
TO AT 9§ A A FHANETH
dfwd fe 9= &1 fed, @ &7 agor
Y Ft gL & far S, A qF A a7
¥ ¥ A% AT VORI ¥ SGTET &Y A
¥ faw g (- 3@ a@ Efefew qoe
FTHE Ay Ad ¥ I 0w
mwea o e g fr ifefee
T @ ¥ g ag W o @
W@E | T A EIAT T §, A8
F ¥ T, W F wmfaw A
dar gt €, awgeit &1 S g
NEH qU @A § & Tk
weowe (inflation) & wwar §, 7
B A 1T Frawat € |

QF a3 I A | Ty« § qg
A mamamd g, Wd oF
g *r a7F a7 w1 wafa &, o v
g F ¢ | oY wIW ¥W aww € Refee
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TIE ¥ I I Y o ¥ A A
el At yyfe §, 99 F wmEe g,
Jar fregamr A s | A
Ty Efgfas aoe o™ =@ W@ ar
T ¥, dfew smedor (prices) #
R aA ¥ TEAge ®7 AFAT 9§,
FAT A AT AN E, TR Sqaary

§, T §¥ 9C W 9% | @Y qg

wfae aore a1 g ®Y FTAT & avAr
fom & f5 Y o w1 STEw
(price structure) &, s wrgw A
¥ AT o W, ¥ a4 G,
¥ o fiiy sesqgw A | ATE
N'gw ¥ a7 # gg  wrEwr gAY &
AT qT9 [T A & SWAGTT FAE AT
@ & | 4T €1 AT AT w7 A oo g,
AN AwATE, IW oW N QT FH I
AT ste ey faearz ) @ A X
Tam # g tfefar aoe st @
Tl § afew ag o= &, W1¢ & A
QI FTE TA TN FAT Y qIAT

¥ o9 Y § F o @
T Fg 7 T g 1 o qafew
#fer  (public spending) %zd
g gafew dxmdfeas ¥ am T wQ
arr &, 99 & fod o ameTor e
¢ fr safew Qwmifewc frd g,
STEXT & WY& 9% Sgvar fear e § )
star fe are @ S wy aspat g,
Y 2232 ¥ v« fF gzaw § foae
Frf 4y AT 9 1230 H, A7 gov A AX
Y 2R33 7 00 & %% Wi 7 ¥%
BT & qT OwaTea< g wERe
fred & a9rd F@r € o qafow
demifewy @rar & & ST WY
Qe famar §, G5y ot § A
a9 @t qra o v dar £ ag we qrAy
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. @ T fag]
§ g1 &, wife srfaw fr D3 &

qg oF amary fagm g, oW €9 W
N W E | AT AT FY A WE
Ta g i oy g A ot qafew
Fifeat =X | § | I9 W
¥ @ & o f sridsr ot A T
gw{ﬁﬁﬁﬁ'@' Wél ar
W & O v ®, W A A
- T HHT TFATE, I K WY=L EVI
T4 @ I9 a9 ¥ 0 O
& @t oF fr 7 dderomR
(revaluation) # am %§, . @
N W AT wifgg e A TEw
¥ (Requea ot oy 9X FITC g
T FET K @ AN, 99 &
o F e ww AR TEw A
Aamdl ) Qrdwgea §
AL A T T 6 § AT a8 T |
Fywam s A g H @ & o
@ wfidew (implications)
g w1 g w1 fawasndY wwT v
T T 1 IgaqdT FGC g, €W FT
@ weE § 7 oag e 1 3
# 7 9 aga @9 @ Afew ®
g aR w@i st § aran § < fem
T® @ Fg g 5 oag T A

wTaF § X 90 WA gW A9 w5

JUET §F ¢ 9% | i &
T fefar aoe & QX sficetam
¥ am, 17 439 sw ¥ (Balance
of payment) # ara =3 £
T TH AAET IF ATIT FIA ¥ AT
& 9% 59 M= ) AT sAWT N qww
$1 wv e g feogw W owgE @
SR g &Y wRAT o famrite
gy fafrees e § ot q@ W=
e fa i iwmag g =
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@ & o9 § qor-fawam ) g g 3w
g T g, W ot o &, afe
W § T wte § f6 g0 w0
&1 9 Y@ (average) T FT
#fnfee wrada 1 wwn 9w €, OF
TF AT W, I @ 9 § g Ed
FT AW qGT HIHY A ¥ AGT F
v § '

# qwwran g 5 7 7 %5 T afys
sfoar g few o= 7 & oF Ty
T YT FEA AT F g ot Fgar arrav
g & 8”8 mmwms w zfamw
(irrtgation) #, %z (food) *#,
W ag T A fF ogay gerdd, e
fram el #r g et 37 A
§, 37 9T s 9 ¥ arfgw AR
Ffefae g &, Efwfor oo &
foofa®d & qg sttt  smaww &,
TR AR apRT g1 wm A A
9% ¥ fFar, 9 a8 oI § 9ga
¥Eal § | UWR TAR 99 &g
& 77 4dfres  (main materials)
o faas  (resources) = F#t
ft § A W F T of aga faat &
fod o ot 8 | wWfed @ &
O Y FT T R e fge
A AT ¥ AT 7L T whgw )

Shri Natesan (Tiruvallur): The hon.
the Finance Minister has been able to
produce a balanced budget and has
been able to find nocessary funds for
development plans. I am glad that
the Budget has been received very
warmly by all sections of the public.
Of course, hon. Members opposite
have criticised about deficit financing.
but they do not find any alternative
solution to it. The only disconcerting
aspect of the Budget is that both under
Civil and Defence heads expenses
have been mounting up and I think
there is considerable scope fot econo-
my under both heads.
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In 1951-52 the expenditure met from
revenue was. Rs. 387 crores against
Rs, 351 crores in the year 1850-51, It
rose to Rs. 401 crores in the Budget
Estimate for the current year and
when revised it went up to Rs, 422
crores and for next year the estimated
expenditure is of the order of Rs. 439
crores. In other words, in the course
of three years. expenditure has shot
up by the staggering figure of Rs, B8
crores.. During the same period the
revenue which was Rs. 410 crores in
1050-51 has risen only by Rs. 39 crores,
that is Rs. 439 crores. I would like
to know, why the expenditure has
been increasing enormously while the
revenue has practically risen by caly
Rs. 29 crores. H

I ind the same thing in the estimales
included in the Report of the Planning
Commission. Going through the estli-
mated expenditure under the Plan as
finally revised in the Draft Outline, I
find that the estimates of the State
'Governments have shown very little
variation. Under the Draft Outline
the expenditure to be incurred by
Parts A, B, and C States was Rs. 783
crores; in the final plan the expendi-
ture of the States is Rs. 848 crores
showing an increase of Rs. 60 crores.

_ Then coming to the river valléy pro-
jects, T find that the estimates have
gone up by Rs. 50 crores. [ think
that this is due to the {ime-lag in
Government coming to a decision, Be-
fore the decision takes effect and
schemes are put into operation the
prices of commeodities rise, calcula-
tions are upset and naturally the ex-

penditure swells up. If schemes take

iwo or three years and even more to
be put into operation and decisions are
arrived at after a long while and are
implemented "after a little longer

time, it is no wonder that we are not .

able to keep up to the estimates. I,
therefore, suggest that decisions be
given as quickly as possible, because
you find that today it is a rising mar-
ket. It is particularly so in regard to
big schemes. I know with my own
experience that i§ I decide to start a
scheme today I have got to put up
an estimate based on today's costs. If
I do not take a decision quickly I find
the foreign market has gofe up and
the estimates go wrong. If that is
the case with a small businessman it
is more so with the Government where
huge expenditure is involved. So I
suggest that early decisions be taken
In case any big schemes are put for-
ward. By avoiding wasteful expendi-
ture and drawing up correctestimates
I have no doubt that you will be
able to prune your ~expenditure
ﬁgoretrhe Aexdte?};‘.tof Rsl:;e 30 or 40
¥ S. n at must 8 Very eas

method of saving some’ money.r Y
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I want now to speak about. the
Directorate of Disposals. I find that
although it Is over six years since
the war has ended. there is a Depart-
ment called the Department of D sBz'
sals. I want to know what this D
partment is doing. I think the Dis-
posals Department was intended to find
a sale for materials which were left
behind as a result of the cessation of
hostilities. I can understand the De-
partment taking one, two, three years
to finish its work. But this has beem
going on for over six years, and now
I find it is tending to be practically
permanent.

Shri B. 8. Murthy
more Years.

Shri Natesan: I want to understand
from the Finance Minister how such
a lot of materials, ordinary materials
which are 8old in the bazar. are’ ad-
vertised all over [ndia. And. they
have branches at Madras. Bombay and
Calcutta with various offices in other
places. I am not trying to criticige,
but I would like to see that Govern-
ment devotes its attention to find out
whether this Department is necessory
at -all. And then I am told that nost

(Eluru): Six

‘of the Defence materials, which pro-

bably are found in excess owing to-
wrong indenting. find a place in the
Disposals Department and they are
also advertised. I would like to
check up this and wish to hear from
tlwt Finance Minister ifrit is sll cor-
rect.

There are a number of other inston-
ces where something can be done. I
would like to refer to the Part C
States, The existence of these IPart
C States is really an anachronisme
There are eight of these States and I
find that about Rs. 4} crores are given
to these States to balance their bud-
gets. That is for the revenue works.
Apart from that , about Rs. 4 crores
are given towards the capital exven.
ges. - So that the Cenire spends as
much as Rs. 8 to 10 crores—I am not -
sure {f the figure is correct. but it can
be—on these Part C States which have
a population of just 8 millions Most
of these States, with the exception of
Vindhya Pradesh, are of the size of a
district. And they have been loaded
with all the paraphernalia of an As-
sembly, an Inkpector-General of Police
for probably a thousand police cons-
tablgs, ‘the Legislature with a formal «
address on the day of opening of

. the Assembly and somebody replying.

—it is all the usual paraphernalia
going on. I do not see why = these
States should not be merged with the
bilgger States. I think some decision
must be taken on this poini. because
there is a very strong feeling in tne
country that Part C States should not
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exist, and the longer they are allow-
ed to continue their independent exis-
tence the sfronger will be the vested
dnterests.

There are one or two other things
1 find here. I find in the Explanutory
Memorandum that the Indian Medical
Institute is to come into existence
near Safdarjung Hospital. . I under-
stand that the New Zealand Govern-
ment was good enough to give a
«Jdonation of £1 million. A founda-
tion-stone was laid near the Irwin

Hospital, but now it has been shifted -

4o Safdarjung. I read the other day
that the hon. the Health Minister said
in the Council of States that this
means an additional expense of Rs. 13
wrores. That is a thing - which has
got to be looked into. .Of course if
the decision has been taken, there is
mothing more to be said about it.

Shri Tyagl: For want of sufficient
land on the other site.

Shri Natesan: That cannot be, be-
«cause I am sure that when you wanted
it at the Irwin Hospital steps must
‘have: been taken to see whether the
land was available, whether the money
was available and so en. Anyhow,
1 am not interested in going into the
question now. 1 simply wanted to
brimtz it to the notice of the Govern-
ent.

In regard to air transport nationali-
sation I find that a decision has been
. taken to bring in a Bill. But I can-
not understand why there is ulso a
provision for advancing a loan to
Air India International for the pur-
chase of twn new aircraft, to which
Government have already agreed.
Either you nationalise it. or you allow
_'the operaters to carry on thair irans-
port business. If you are going to
nationalise it I cannot understand the
necessity for paying them nnv com-
pensation.

I find I have got to come to one of
those very controversial issues today,
namely the establishment of the new
Andhra State. Well, according to the
report in the press the other day,
Mr. Justice Wanchoo is prespmed to
have suggested the payment. of a
compensation of Rs. 24 crores to the
proposed Andhra State. Here I musé
say we in South India are not en-
amoured of the redistribution of the
country on a linguistic basis: but in-
asmuch as a decision has been made
and the Andhra leaders want a sepa-
.-\i:te State. they are welcome to have
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Shri B. S. Murthy: Question.

Shri Natesan: You are welcome to
take it. I do not want any questions
to be put. I am not a “forward” poli-
tician! But that is really the case. If
the people want linguistic States all
over, you can certainly have linguistic

States all over, when the country can

afford it. On the one hand we want
to see that we have one united country,

one united language.........

Dr. Lanka Sundaram (Visakhapat-
nam): Tell Ramaswami Naicker.

Shri Natesan: . Thank you very
much; I am accustomed to this kind
of laughter. It is not the flrst time
I have seen my friends laughing away.

Shri B. 8. Murthy: 1 am laughing
in thg last.

Shri Natesan: 1 hope it will not
be the last.

Mr. Deputy-Speaker: Order, order.

Shri Natesan: Theére is no reason
why .either the Central Government
or the residuary State of Madras
should incur the expenditure. Ag I
have said, it is reported that Mr.
Justice Wanchoo has suggested that
a payment of Rs. 2} crores should be
made to them. Since the proposed
Andhra State cannot have a tempo-
rary capital either in Madras cr Hy-
derabad. it is for the Andhra leaders
to consider where they should have
their {emporary capital. But I must
observe that the claim of the Andhras
for Madras City is simply oreposte-
rous, and it is still more prepostefous
when they make a suggestion that
Madras should be made a Chief
Commissioner’s State.

The question arises as to who the
real Andhra leaders are. There are
a number 'of leaders, as far as I
know, because I come from Madras
City. I find the real leaders are Mr.
Prakasam, the lion of Andhra Desa
who fought his election in Madras
City and leost his deposit—he is the
first leader of Andhra Desa—gnd then
my hon. friend Mr. Sanjiva Reddy
and a number of leaders. Swami Sila-
ram, Prof. Ranga, Mr. Sambamurthy...

Mr. Deputy-Speaker: Is it necessary
to go into all these details? Is there
provision made for any of the
leaders here in the budget? The dls-
cussinm on this must be confined. of
course in géneral terms to whether
the decision after the last Budget
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session {s right or not. He may re-
serve all this to the Finance Bill

Shri Natesan: I will not proceed
with this any further. There is the
decision of the Finance Minister to
resort to deficit financing to the extent
of Rs, 110 crores in the current year.
I hope that the optimism of the Finan-
ce Minister that fhere would be no
risk would be just’fled by subsequent
events.

One thing more. It ig a pity that
the planners have not taken serious
notice of the continuous failure of the
monsoon in-South India for six years
in~ sucées¥on Only the ,other day
the Madras Government announced a
cut in electricity supply by 662/3 per
cent, owing to want of water in Mettur
Reservoir. Now I do not quite under-
stand why the Planning Commission
should not take into consideration the
plight of Madras and provide at least
a 100,000 k.w. thermal station so that
there may be. some relief. Today
what has happened? On account of
the 66 2/3 per cent. cut in supply, all
the weaving centres in Coimbatore,
Madura, ete., have been affected. A
large number of weavers have got to
be thrown out of work. There may
be labour troublee A number of
agricultural consumers will not get
thelr supply. So, it is very impor-
tant that the Centre should come to
their help.

The Parliamen} has passed an Elec-
tricity Supply Act and as a result of
this. the States are supposed to form
Electricity Boards If these Bnards
had come into existence ‘here would
not have been this trouble because
the Boards would have been non-
political bodies and they would huve
found some way of finding finance. I
have no doubt that if this proposition
is put forward before the World Bank.
we would certainly be able to get
some money. It is not even -too late
now to include it in our Plan.

One thing more. T would like to
refer to the famine conditions in
Madras. We find today thaf fhere is
plenty of famine all over South India
cn account of the drought due to
failure of monsoon I would like the
Central Government to go to the as-
sistance of the States by giving some
sort of a subvention. It is no good
thinking of rules and laws. We have
got to get over these legal difficulties
and see that we give some substan-
tiel help to the Madras State.

Dr. Lanka Sondaram: Mr. Natesan
has {ried to draw a red herring across

521 PSD
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the path of this debate by making a
long. reference to Madras City, t{o
Andhra leadership and a series of
other a'lied and un-allied questions,
but with your permission, Sir. 1 do
not propose to enter into an argument
with him on this point because this
House had an ‘opportunity of discus-
sing these questions last year and
very soon, 1 am sure, another oppor-
tunity perhaps more than one op-
portunity—would be available for us
to go over the question,

Having said this, I would like pre-
cisely to limit myself to the rules and
regulations relating to the Jebate on
the budget proper. Before I o so,
I would like to draw your attention
respectfully, Mr. Deputy-Speaker,
that I am rather concerned and wor-
ried as to the manner in which de-
bates on the budget, which of course
includes the Finance Bill, are taking

lace ir. the other House earlier than
those taking place in thig House. Sir,
I have got every confidence that ur.der
your distinguished leadership, if there
is any detraction from the rights and
privileges of the House of the Feople
in relation to the other House ae
regards priority of discussion on
money Bills including the budget and
vice versa, it would be set right.

This is_the first budget of the Me-
publican Pdrliament after the electiung
last year and as such.........

Shri Tyasi: Does my hon. friend
take obfection to discussions having
started in the Upper House?

Dr. Lanka Sundaram: Certainly. I
am glad, my hon. friend, the Minis-
ter for Revenue and Expenditure rais-
ed the issue. I do not want to go
into the question of privileges, but [
submit to you, Sir, with due cdefe-
rence, that this is a matter which has
got to be looked into, because I feel
very strongly that something is being
done which is perhaps Inconsistent
with the procedure which is entirely
within the rights of this House. That
is for the Chair and I do not know
whether any Committee of Privileges
should go into this. I leave this en-
tirely to the Chair. I am not debat-
ing it today.

4

Let there be no mistake that the
budget which has been presented to
us by the Finance Minister is a com-
petent Accountant's budget. and, as
such. the corollary is there. that it
lacks imagination and a comprehen-
slve Insight into the economic discon-
tent and malaise which is now swecp-
ing over the countrv. I myself am
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fairly in close touch with the budge-
tary statements because of my train-
ing and professional proclivities. 1
must say, Mr. Deputy-Speaker, that
there is an attractive amount of dex-
terous manipulation of internal and
external resources in order that the
budget meets both ends and balances.

Nor the Five Year Plan is a pre-
disposing factor of the budget, of
taxation and expenditure measures,
1 was rather concerned to note thgt
the Finance Minister was gloating
with satisfaction as to the manner in
which he has been able to order the
house of our national finance. but I
am here to say, and say it very un-
equivocally, that he has tried to give
a certificate of buoyant health to the
nation which the’ eitizen does mot
however feel today. I am sorry to say
this but it is there.

As regards planning, this is not the
lglace to enter into it, because this
ouse had an opportunity to discuss
the Five Year Plan and 1 remember
initiating the debate last year. But,
with your permission, I would like to
examine slx major claims made by
the Finance Minister as regards the
results of his stewardship of the coun-
try's economic and financial matters.
He said there was a marked improve-
ment in the economic conditions of
the country. He said that prices are
at lower levels. industrial as well as
agricultural production has shown an
increase, the balance of pay-
ments posilion has been more
favourable than in the preced-
ing year. there is a transition from a
sellers’ to a buyers' market. and that
the food situation is easier. Each
one of these claims, I daresay. Mr.
Deputy-Speaker, has the prospzet of
being discussed by this House, and
this aspect of the question will come
under discussion and for closer scru-
tiny on Demands. But, having made
all these claims, the Finance Minister
made a referenoe to a problem which
unfortunately has not attracted the
attention in the debate so far taken
place. There is frictional employ-
ment, particularly in regard to urban
areas. This, to my mind, supplies the
keynote to the economic malaise, the
crisis which is sweeping before the
country. I am not going to make a
political speech today because, as I
said, I will limit myself entirely to a

structural approach {o the budget and
its implications.

I expected, that the Finance Minis-
ter would ap&)roach this country’s eco-
nomic and financial problems in a
psychological manrer, instead of in
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a technical manner, I have here
written down two gr three analyses
of the, budget statement and its ini-
plications. What is the approach of
the Finance Minister? It is deficit
financing. I personally, as an Econo-
mist, have no quarrel about the rele-
vancy of deficit financing under cer-
tain circumstances. This deflcit finan-
cing has not been anything new in the
shape of a discovery of the Ffinance
Minister. There is deflcit financing
all over the country for some years
past. The wiping out of cash balan-
ces, and the expansion of the floating
debt by Rs. 110 crores to meet the de-
ficit on capital account and lo leave
Rs, 50 crores at the end of the next
year. This is the sum tfotal of deficit
financing as measured by the yardstick
in the budget statement. The Finance
Minister said that on the 831st March,
1954, the floating debt of the country
will be to the order of Rs. 429.03
crores. I wonder what will be the
ultimate volume of this floating debt
after the end of the three remaining
years of the planning period? In the
Explanatory Memorandum, on gage
60, this aspect of the question has been
fully dealt with. I have got a fear that
before the planning period is over,
our floating debt would reach the colos-
sal amount of a thousand -crores.
Compared to what was our indebted-
ness position when the British were
ruling, this is nothing to be worried
about. All ‘the same, I must say that
if once these gigantic proportions are
reached, a stage will arise when the
Government of India must implement
the letter and the spirit of the assuran-
ces given, namely that inflalionary
tendencies and inflationary pressures
would not only be watched, . but
brought under control.

It is a very revealing document which
we had the other day presented to us,
the Report of the Finance Commission.
On page 63 of the report, it is said,
that out of the 91 crores of Revenue
Reserve Funds which all the States
constituting the Republic of India had
in March 1950, only 38.27 crores
wauld be available at the end of the
current financial year, that is, at the
end of this month. As I said carlier,
deficit financing has already been
there. Cash balances have disap-
peared, I have some figures worked
out here. Cash balances of about 5
crores at the end of 31st March 1949
for the Stat¢ of Madras, has now
become an over-draft with the Re-
serve Bank. There were Rs. 90 crores
or more of Reserves with the Madras
State on 31st March 1949, Today,
they have completely disappeared.
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With the result, that the combined
%Icture of. deficit financing of both the

entre and States will have to be
faken together. I am sorry the
Finance Minister in his Budget state-
ment or in the Papers circulated has
not made any reference {o it. Be-
cause, any analysis of the budgetary
position of the Government of Indla
unrelated to the budgetary position
of the 20 and odd States constituting
the Republic of India would be un-
equal in its import. and would not
give a proper picture of the health of
the nation and the financial position
of the country,

The second technical approach as
regards financing the Budget, particu-
larly with reference to the implemen-
tation of the Plan is in relation to
loans and the accommodation that we
are getting from abroad. I have
listed here flve different categories of
loans and accommodation available to
us: Loan from the International
Monetary Bank, Technical Co-opera-
tion Administration money, the Colom-
bo Plan, contribution from Norway
and the US Wheat loan. On page 64
of the Explanatory Memorandum, the
manner in which this Wheat loan
money is being utilised is glven. 1
am not going into it. What hurts
me as an Indian, or rather the way in
which my pride is humbled. is one
sentence in the speech of the Finance
Minister, which is in para. 19 of part
A of the speech delivered to us the
other day. He says:

“We have also received a contri-
bution of about Rs. 67 lakhs from
the Government of- Norway for
some of our Development sche-
mes.

I am sorry T have to make particu-
lar reference to this. This country is
living on contributions from abroad.
I would rather this country goes on
austerity diet, and stints every mea-
sure In its power In order to raise
the finances needed. It hurts my
pride as an Indlan that we are taking
the begging bowl to every country
in the world, so that we can live cn
contributions given on conditions
which are sometimes humiliating. [
would not delay the House further
on this aspect of the question. But,
I feel I must say with a sense cf res-
ponsibility that this word ‘contribu-
tion' entering into the budget state-
ment is something which is galling
to my self-respect.

I claim, end I am sure my hnn.
friend the Revenue and Expenditure
Minister would have no quarrel
with me, that increased contribution
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to the_States is the king pin of the
budgetary statement this year and,
the more so, In the next few j)curs.
Twenty-cne crores more have been
made available this year. In fact, if
one reads Chapter III of the Report
of the Finance Commission, in this
regard, the structure of the national
finances, as between the Centre and
the States becomes clear. With your
permlssion, I want to approach this
question in some detail, and I ho

I will have the time to do so. I claim
unashamedly that the finances of the
States are chaotic, predatory and are
in conflict with the Centre. Only two
days ago, we passed a Bill as regards
the division of excise duties in favour
of the States. What has happened?
The day when the Finance Minister
was making his statement, here, the
Delhi State Imposed a tax on vanas-
pati. I can go into these details. I
know the answer will be that the
Taxation Enquiry Commiitee has been
announced, but it will take two years
for them to report and by that time
much water would have flown undet
the Jumna Bridge., The point that I
wanl to make is this. At every stuge
there is some sort of an impression
gained that the Centre is the pensioner
of the States. I am here recalling
what was confained in the Meston
Report, 30 yvears ago. I refer to para.
15 of the Meston Report, where it

-is said; "nor ought the Central Gov-

ernment to be left as the pensioner of
the Provinces".

I have been f{ollowing rather care-
fully, with a certain amount of con-
cern. the manner in which a provin-
cial lobby is developing in the Hcuse,
and more so in the Finance Miristry.
Whoever is in a position to bring pres-
sure is running away with a gain, I
am not for starving the States of
financial assistance. But, see what
is happening in this country. On
pages 58 and 59 of the Report of the
Finance Commission, there is a very
revealing statistical table, I clalm
that there are black patches in this
country as regards taxation and other
proposals. I am glad that my hon.
friend Mr. B. Das is in agreement.
Look at the per capita taxation in the
States. It ranges from Rs. T in Bihar
to Rs. 19.2 In Travancore-Cochin.
There are such wide disparities. Un-
til the Finance Minister brings about
some sort of equalisation of tax
burdens and some sort of cquity as
between one State and  another, it
will not be possible for us to expect
progress all round in every part of
the country.

S8hri B. Das (Jajpur-Keonjhar): I
bave said that 23 years ago.
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Dr. Lanka Sundaram: I am glad
that my hon. friend Mr, B. Das, the
Father of the House, ds me
that he said that 25 years ago. Even
after crying hoarse in the wildernecss
for 25 years, we are exactly in the
same position as we were at the be-
ginning of the Montford Reforms, I
waquld suggest seriously that, if ne-
cessary, we must amend the Consti-
tution, and take back some of the
powers which have devolved upon t,]l_-‘xe
States. particularly just after the
Second World War broke out, and
more recently. There are several
categories of grants available: the
divisible pool of Income-tax. the Ex-
E;)‘rt duty—for example, on jute—

cises—the day before yesterday’s
Bill,—Grow Mvore Food contributions,
Capital Grants, Ad hoc grants, all
in th& name of revenue gap grants.
I agree that finances must be made
available reasonably, But, there must

a guarantee that the monies
granted from the Centre are proper-
ly utilised and spread all over the
country.

I regret very much that there was
no reference made by the Finance
Minister to Prohibltion. Dr, Gilder,
one of the ex-Ministers of Bombay,
in the other House complained
of something about this particular
question in relation to what Mr.
C. D. Deshmukh said in Bombay
a few weeks ago. It is an extraordi-
nary position. In this country there
is total prohibition in certain areas:
partial prohibition in some others;
local option in a third place; free booz-
ing days as for example in Delhi some-
times; wet days and dry days. I
claim that the Constitution is being
fouled to the fullest extent. There is
no uniformity of policy as regards
prohibition, I am a prohibitionist.
It must be uniform all sver the coun-
try. Eighty crores of rupees are go-
ing down the sink because certain peo-
ple are pledged 1o carry on a tolal
prohibition experiment, whereas in
other parts of the country it i¢ not
gone through, I shall M[nish in a
minute, Sir: I am not usually given to
infringing upon the time limit. I
am stressing this point that 80 crores
of rupees are going down the sink. In
the light of the conditions described
by me. the country must have one
uniform policy. A uniform policy
cannot be there for the reason that
there 1is appcasement of the private
opinion of individuals in ofMice in cer-
tain States. Beyond that, I would
not like to say anything, I would
ask my hon, friend the Revenue and
Expenditure Minister to bring some-
thing like the Thirteenth Amendment

to the U.S. Constitution, If we want‘
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an amendment of the Constitution, it
must be done,

Two words about taxation and I
have done. I would not take more
time.

Mr. Deputy-Speaker:. The hon.
Member may reserve something for
the Taxation Enquiry Committee.

Dr. Lanka Sundaram: Sir, I wel-
come the raising of the limit on per-
sonal incomes, the reduction in the
export duty on sacking and rationa-
lisation of the duty on cloth. But I
38! umta;)leito understand the r{xtion(-’

e of the incredse of nearly Rs. 19
lakhs in postal rates,

Mr. Deputy-Speaker: The hon. Mem-
ber may reserve something for the
Finance Bill. I am sure he will have
an opportunity then.

Dr, Lanka Sundaram: I submit to
your ruling, Sir. I only wish to
point out to the Finance Minister that
the solemn assurance given two years
ago that he will enter on an economy
drive has not found mention in the
speech now. The proposed economy
of Rs. 3} crores or more has become
a8 will-o’-the-wisp.- J do hope that
as a result of the debate in this I{ouse
on the Budgef and the Finance Bill,
something will be dnne in this regard.
I am sure I can trust my hon. friend
Mr. Tyagi to do something in the mat-
ter, because astronomical fAgures are
coming up befora us each year, Day
by day taxation eand expenditure are
increasing. There musi be a limit
for that, somewhere. The ceiling has
been reached. ’

Mr. Deputy-Speaker: I shall now
call on Babu Ramnarayan Singh, Be-
fore the hon. Member starts, I would
like to inform him that a number of
hon, Members are anxlous to speak,
I propose calling three other Members
from the Opposition, Mr. Gidwani,
Shri Khardekar, and Shri N. R, M.
Swami, 1 shall call the other Mem-
bers of the Congress also according to
the list that I have. Of course, it Is
rather difficult for one to restrain him-
self to just ten minutes. But I am
only appealing to hon. Members that
if they place their view-points in a
period of ten minutes, others may
have the chance to speak. Fiflieen
minutes is only the limit, but I would
appeal to hon. Members not to take
more than ten minutes, if possible.
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All other hon. Members in the Opposi-

tion must wait for some time.

fore the end of the sitting today, they

will certainly be given an

éq speak. Now, Babu Ramnarayan
Iingn.

arg oA fag (gardam
qfeaw) [: Swegd AQRT, W
afgdew F @ T fq & fe @
Noq F Fga< faor g | W @,
Few d fod o A wAR AT E
A TFR & a9 77 of Towgesh
A g4Iy #r FTAz @d w7 fim,
It T, YW AR & AR dw fear
¢ oufeq fr &1 acET q@ &
eI A TTwT v &
qg W e § g faens qait g
€, |7 TEX gC ¥ 37 & o awr o
ffic *@ &1 9§ ¥ sm W@
o frfr o Y &1 S W wE
g & f ag a9 o fregw &
dR aurE & T ¥ I ww famw
W@ & | SUTSAW  wEeEd, Qe A
ifrftemdafig | whaan
a1 a9E  FT AWYR FA M @ E,
e TwIT ¥ a9 9 & T4, AR
fr & A7 ot ® sramewar adY
Rmar|

{PanpiT THAKUR Das BHARGAvVA in the
Chair]

wifr ", ot w dag
T # &) g2 Y € §, o A A
| FT w9 A qvefye s E 1 0w
ar g fF srgardy gEel w7 wE
Tae w1 fear &, @@ 4@ & §m,
Ifeq & z@ & 919, R o §B T
g ¥y mEE @i W
Ty § & fmfit & afer § Oy
it 7Y ar, dfww ¥ ag vy T
fir g oY ard g€ & ¥ a=a A
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st fo wTo WA (FTT A
TIEIETR): T ¥ §F §1 FAT A0 § 7

oy A fag 0 TwE &
ag> €1 qg weAT & A & oK e
dag Trm g dm fow o
¥ ag A qeafa oy § !

ot e ®|o WA ;I @
T EIH AT E |

Shri G. H. Deshpande (Nasik—
Central): On a point of order, Sir. A
discussion of this matter was disallow-

by the hon. Deputy-Speaker—
the same thing be discussed now?

Mr. Chairman: The hon. Depuyty-
Speaker, only did not give his consent
to the adjournment motion, That
was the only point. The adjourn-
ment motion was not allowed. That
“]ras degided. He decided nothing
else,

Shri G, H. Deshpande: 1 want to
maintain that a discussion on this
matter regarding the merits and de-
merits, and whether it was right or
wrong was disallowed, when the ad-
journment motion was disallowed.
Can it be debated now?

Mr, Chairman: The point is this.
The hon. Deputy-Speaker was not
pleased fo accept the adjournment
motion, But on this score the speech
of the hon. Member cannot be ob-
jected to. But on the point of rele-
vancy, .the hon, Member is perfectly
entitled to object. I will just enquire
of the hon. Member how he justifies
it on this point of relevancy,

W wwaaw fag o awfy
ww, Wi (relevancy )
¥ R &, wrifrr § ar f, @ ¥ o
e ¥ wre T AT AW oAy A
mwar g froage s § o A
qat | 3few T gyt 9T et
AR A F aam g1 awE & Ay
Frfragb s st §an &
gy & &1 feopft & or awft
2 oY ol ® oY wear & 9w & fed
¥ qETET CF T AT FETE | IN
T qEE F B AT AL E
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Mr. Chairman: The point is this.
As a matter of fact, on the Budget,
everything cannot be said. It is not
a Finance Bill, as was pointed out by
the Deputy-Speaker ycesterday. Be-
cause there is a discussion on the
Budget. everything is not relevant.
Only things which come under the
rules are relevant, so far as this is
concerned. The hon. Member, if he
wants to discuss the merits of the
dispute, I think, he can only do so at
the time when the Finance Bill comes
up. He can, however, express  his
opinion as to whether the conduct
of the Members wag right or not, At
this stage, it is not strictly relevant.
But if he has to pass a remark or
say a word ur two, in approbation or
d.isap%robatlon then the House would
not object, because everything can be
made relevant, provided it is put in
such a way that i{ becomes relevant
to the Budget.

Ty uwAtaaw fag @ awmfa
EET, AR W 9T 4w T8 w £
afe §ff oF T T & i ;N
& Al & fod 3| oY o @, oAy
I g, wafed & § @@ & www w
fear fis &Y oz gt s o & foR
T OF ;iR #Y R gaT g | Wl
TR AW § G e et g, | W
T Y Wy wnfgd | ey wgeT,
o wft Prqe Aaw fageht @@
T ¥ ST ¥ vy @ @ fir ag dey
woer QY Ot WS & s Arare e
arar &, ¥@ o afer s wfgd o
el e @ Y 1 W@ W W
safe 1 qare @ § 78 | e F
A9 A wgaT §, dan PrgEw arcEeR
% gy fip g derg W Feeage @t o
3, A A€ T gt o Y e wid
ot xa #t afewrar § afaw sframn 2
afer d @ 3@ @ § e ag deg W
ford 2w ¥ forld @ & ¥ 9= a1 AT
wrfed, ag G & 1Y W A wAt
v, ag ot aay aw frar war § gt
qT Aq & Fr T %@ & 9 47 v
g &YX wETATR F1 g7 gan ) A AT
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Fgm i T@ a7y ot ard &t § e g
TF 3% & S g § A 0F q@R
9T JIBR F ¢ | a9z 9 fagx dar
g @ I 919, TWETE ¥ 919,
W qgHTe A, 7% a@ ¥ fEr
TR E | AA W Fwgm, AT S
¥ ol Fagm frqa ¥ oy ye
30 & fam & o ok @ wwg W
® xfyet & fox, fe faast aeg #t
qoRT §, I qE $Y weH w1 faqr A7 |
awrafy wEa, a8 & arr g€ A g
fr ot agi 3w Tgw fadl & qua
¥ o a1 A7 foar a1 W A 9,
faafag} &t #9e s@ 9 R @ Y
QY I XE F T qge wgfamr g
¥ gfww dmr feoqoiy adff sem, &
¥e g wmfal ¥ AR 9T A ™
qm, 3w & fod, dag & foR, qag &
weel & fod | |q F a9y ww A A
§ fr gx am & o faferal & Awe
N ol &, @ A A Grear w[fEd |
WA W HETT A g AT
F qTAR AN AT § | TE AT /I WA
wreT &, FAof wwt &, A FrEv A
T T S| 7S Y FAT T F g
qr, @ A1 A & F 7 A °v, I I

A E g I AW R g ?

w7 # wga g s xoa @ S A o
@ vt it o wy § fF Teelr
o B Y e &Y WAy, &)
sfgs T & qgt X T FEIFAE )
OF AT T &) 9gt 9% €9 qvae § %g
T WA FEAT 6 T 79 F T7H
TR FOT FOT 3R F | HIT L& AT
T IEH T &, AT & Sy fadw
¥ ¢ frdfige @ witers § o1
geir 7 FT awa fr g e
EHR gr WEA Y FRA, W IS
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T[EAT F AT qg &g | Y Q&
TG AT §FA, @ a1 JE F, Tl
@ ¥feT @9 fem @ @A T &
T 1 T TF QAT gL FAw
( convention ) ar Ufy eafam
FX owa g fF e @R ¥ wf
ot sfamae w1 ww@ w@ A
fred  soert T § mmfe
T gy ¥ G g W 49
€ arfe goe ot @, T O A% §,
#fen ox oF vt o1 faw ar favaw
I ¥ g A1y AR IWE AW
aieT 3 g, aw I 9} W qweedy
® WEAT ¥ AR qRfEEr & s
g & I, T &Y & & HAT "ihEd |
T A gH HWT qgE AR A &, A
T ATEAY & 9w anefuEy v
agt < wfafafacs w<q &, alx w@ieg
Tg ag drAwE g o § 5o
agt 9 < A fawg A< faw O g 97 9%
TS I froqmargdw  faw
w3 g% A1 o o7 g € oo A
wifaft o, anefy g Fola v g
awnfy wEEw, I we  TAREr
( Democracy ) #r a¥r w=i it
g ¥ & avw wrinl N wwewn
wrgr § e oo fom g w v @
€ ¥g TR # T € A F oy aut
aF wgm ff = A e f e
et &2 @ & wgm fr FER
oY FTET & X e TRy 9T E |
T ¥ AT g A R § v and
& ot (Rule by the majority)
Y TP FT ST, AL INTREAT 7
Q wwa d, Sfe ag agw dar g
wifge, Qur agwa T S g gt
oY g fF ol 7@ % A w0
o3 Fwww, dfwa wrow dar g ¢
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fe o st &7 T @ arE g
g1

qE AFA e TR UF

ay TwATce Tug o g O
T g wfey, wd 2w & weww
T & qFAT § | X IF WA @AY
a9 % AU F qTa AGY g Fwar KT oW
T 17 T awar Tw I A AR
wifer Y areT ST Ry wT Twy & )

o wwad (e 9T ¥
EITaTT) < OF T Ay ardE wr e d

W oo feg 0 W@
TRt T wY, agEa A Qar
wifgq oY e@ETaT ¥ 3w fgw A< o
T &M@ WY W R qHAT A
arefl TEEHT AT IAHT T g, 98 2 AN
AZ T[T A TGP 1 gwleg A
a we AR ¥ T A v v Ay
Fo faeardr w7 qww % T 9w
oA W 5 omar 7 e g
R § ¥ ag Iwer agt = wfafafica
X @ § | FET €7 g TF faww g3
N gt ¥w &, P v ok I A
N s faw w3, awer 7 €, wifE
e & agenr wt ol ot sy g
£ AR g K #r€ T 8
T & Wi e aw agw e
13 & oY 2T ITRT T FH § ST
g T

o yswe (fyor wiet—aferr)
e aY v w foar

wry AT fg @y oY e
g T AW YeT 99 v §, e
frerz e & O fmr off &, oix
o faere w0 & w1 JTowY e
T § IO ER AT AR AT
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[m1 miwai7ra fas]
WA«q T AAT & | H ATTH @Al
g f& ag a1 amqd #7991 FA03
T g #77 oW o7 T oAd

AT Qo QW dg®  faem@{):,
1T FA7 7Y, T F FAT ) '

g warmw fig - 0w &,
¥ yo) @ W7 JATE | TTF WA A
gr f& go o wERg g W
707 3w ¥ wrcE FAqv AT &
AT ST & @F grm, A qg oW\
T g€ g forer @ T € WE
¥7 FHIT WG A AW | T¥
#1¢ 3feq waw a8 & 1 wafed &
77, 3 A% ¥ w wa g fF e
ZATE 3 AT ATHEAT &Y IAH FIE fgear
fafear Tgar wifgn, foer s
L ITHAFH FFATAE B o Qv
FrwigawdT F1@t & S =wfgw

ot eapit ;AT @Al Srvfga A
e |

T TRAT AT f@g @ F AR
7 we fFar qr s g7 fggme <&
gaeTd fF a9 ¥ § & feaar
TIAT T FHAL AT § A o
TIYT THATRHH HU1 A wHI, qreTRd
A 9z sz Swfgg & wral
F ot AT § e

HY(TC Uo Qo ®ETS : TTHTQ
AHET A T AT k& |

wy twareaw fiy c &
HFAT AT & & A AG g | AR wA
w1 waew g § fF qar o wy o
o § fiF TOeT aw Aot &, O §oerd
HEAT WY 9A g, 3w ¢, w9 §, dfwew
T Yeag ot feT w9 7 qud § o
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TR § § S« 937’7 FIE BIIT HYqT
& AT &Y oo

ft Qe dto faat (AT IAT-
ofemw ) : ®1F #1 AR w .
&ifsg

T ywATOan ey c 7w &g
&, s 7EY. aY & a9 ag g 4 g
Y @Yo o fag A wgr s ooy B
T4 T Igk aTq §Y AT A v ol
&, ¥feT & g s € € wwar |
7g &% § fr o afcaede ga g, sidwr
T X ITH W 9 AR e
Tvg 2 14T, S fad areE ¥ we
1A & @Y ar agt e g smar |
g ot g € foew 3w & ot
@F g §WR f® SeET T
ZaR S g Y AT A NN
T FW Fr fF I¥ W &R
AT AARA FT FAT wAT &, ;W
T FAAT T qEA FTAT TEY §, HC
S T gET aE & e F WAy
T Far Wa A St q@ aw @
Foqax Rz ( Welfare State )
Y FG AT THAT & | VHIATT § I
FR aF oy Afuwrd w §F Ao aww
Y WTEAT $T I&T AT TEA &, Ty
aafas awt § Ig Swar W
TG F AT I A99T TG | QN
g & s oarr et aew o
A< 37 & wiard o omer F &Y
qT AW A AT T A IT€T AN
waT wT der &3 I Wy g
A wgR w1 At ag § e awaw
T T S ¥ ARy @
AT 3T A Y, aw AW
oBq Re FT AT G F Gy §
AT T & AT W A ¥ R
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guqfa #giEa, ad avwga FgAT
4t Sffm gmgmna & FOo 7 9giax
g7 ¥9q %1 s qgf T gFaT)
g9 §]3¢ ¥ Al FWa ¥ gAA
g wema 9w far g1 fr o fae
FEET AFHT BT GACATE 9 §Y e
Jarar agY g, Hfea st 4ar &) @R,
AT ACETY @H 7 A agar v |,
AT I F1 FA FIA FT FIE AAEF
AT fear @ @ ST QAT 8,
tafey & ufys sRFxe T FgFOF
T fet Fawe & o 9% wdT-
fai R awad ¥ afts vem fe A @@
A w1 99 w6 5 swrcawre
a¥ § & & fow ¥ AT A TEE
fa¥ s g dar swfgawrd gt
® AT AT IR !

5§ P. M.

AT & AR AT T ARAL
HYor w1 @19 7 ag w7 A1Q {6 77 A
Rz g 1 g M AT Fo T @ |

aumfa #gRT 9% qg §rg {
qF T AT FE | I 2fad o e
N IT@ AT AT FT qeEA ® qA
§ ) gurd wig 4, g 9@ wHy
¥ qm v ar ff s g (Arms
Act) &1 3, ¥fww g gwror T
g § ar o s Qv wat T ey
g @k qeev W At qgar I g
T ag 7 1 wigd | qviw g
Iz1 &iford 1 a1t 2 A gfeae ? i,
aik 2w #Y dfaw foar 2 &fed, qrt
ga ®r faurdy a=r faar o, 9vér €
qeza Thad, aY T st oy s oY arer
3 At 9k AW F v qor R oA
T T I JET | FIT F AE
¥ &y &Y ar &d off #7 & wmam
AT F FAT g9 Afq §HET IeeA
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9 @F & AT £ | SfHT Iq w1 qqWT
7 @ e T faemr & wieR
# vz g 5 ard o o7 ad v
& 77> 9 W &1 §faw faar ¥ T
I o1 §f1F a7 ffwd @ AR AW
Y TAT &Y AT |

N & ¥9TET UF q@ WIITT
R, ¥ AR ¥ | AT FS
WE e g 3w oA awfa &
fod arge & #frardr (machinery)
a1 AT g ¥ w4 o for
AT g A ar wgw ag f fo
T ®T AR & & A S wrfgg
Fife A ot v & I w7 q ArwAr g
§ | ¥R aw awdwr ¥ s& &
#T SAAFT FF AT FAT wET Ay
g 7§ wwar | xfed & sy
g f5 g & oo s 7 ¥ gy o}
Y Aefradt Feg o7 W & a7 ot 1=
FO Tifgd 1 BfFT T @ WA
FF FIAM T TEL G o7 7 R
T AT A dar AT o7 §F | g
¥ AT /AT FX g 4 T qUfed |
ST g9 QET WX A AT g AT aAray
9T qTET & At 9% frdx A |

sframt @ X g AR ¥
gEE A ATRa @ gg g
FHawawdr & ?

Wiy qRAToaw fog 0 Ay ar &
vy T i i
fis 3wt oY g, AT A A

: I must request the

Mr, Chairman
hon. Member to bring his remarks to
a close. It is more than 15 minutes.

Ty vty fag : @ fira
e ofr fes g
Mr. Chairman: As he s an old
Member of this House, I did not
interrupt him. He has already taken

15 minutes. I will request him to
bring his remarks to a close.
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wy csmaaw feg o wver F o
o & @ g AT mwmfa oY
N g i fF & B I@
Rads o § e X T
wear g fr fra gv ¥ o @k Q@
g1 § I9 A @ A ¥ w7 w0 wiE@
A argT & foadY & &y &% o A |
wifgd | ’

w12 Y (cottage industry)

®) T Ay e oy wrew & el fie Wk
sr@ Td N AT A A AQ
s Fo fram fa @ o e
qeeA & ST A TH S andy A

afgrn W@y & wfex ag Wil
7g @ & sy & & e fggEam
¥ SqrEET S &4 @ §, AT W
qraf FEm s g g1 qfewre
¥ g B: AHA ToAT § AT qE A
7 W & 27 & fod Ay v ff v
T ¥ TAN L T § | I TR
s s et A 3TN A

Ll g

R s s wgn R
W@ ¥ fir ad wIrd N o Wi

ot wfgd |« @ i v i f
R %7 %@ o 1 TG AT FW AT

v 5@ @ |

Shri Lokenath Mishra (Puri): I rise
to support the budget proposals be-
cause the proposals have been based
on a Plan which has been endorsed by
this House. It is now unkind really
to criticise the Finance Minister for
lack of vision nere and there, But the
simple fact remains: his loyailty to the
scheme of the Five Year Plan is well
evidenced in every proposal that he
bas put in his Budget. I would like
to congratulate the hon. Minister for
the reliefs he has given in taxation.
That was very important because ‘Per-
sonal income previously was given
redief only to the extent of Rs. 3,600;
that means Rs. 300 a month. Now.
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there should really be further relief {n
taxation not only in personal property
but also so far as joint family pro-
perty is concerned. d

Then again there is the next propo-
sal of changes in import duties and
also in Union Excise duties' and these
are helpful at a time when we gre
making a Plan. But while endorsing
the Plan I make an appeal that there
must be something done so that peo-
ple, rich and poor, every one can un-
derstand that there ig a Plan. Al-
though I am a congressman and al-
though I endorse the Plan, I feel that
there is something wanting, that po-
pular awareness of a general march and
that is why the plan can hardly enthu-
se people as a whole, Although we have
envisaged a Plan for this country
with the best intentions in the waorld,
there is this thing lacking, that it can
not enthuse the people for whom it is
meant. As a congressman, in my
own self-interest I say I am anxious
to work out the Plan. 1 want that
the Plan should be successful, that the
Plan should yield good results, Not
only that; there should be rot only
good results those good vesults must
have something to my credit also, May
I now ask the Finance Minister, may
I now ask the Government, what work
they have left for us as Members of
this Parliament, as public men? I
feel there is nothing. Our only task
as M.P.s is to endorse it and vass its
demands. For that I will be responsi-
ble to the country, But, with the ex-
ecution of it I have nothing.to do. 1
feel that the first thing t should
have been done after independence is
that the entire country should have
felt the change, an enduring change.
That change should have been reflect-
ed in the country in the form of ause
terity. Unless there is Indla-wide
austerity in the administration and
elsewhere, people cannot feel that
there is anything done to further the
Plan. Planning means suflering.
Suffering must be universal so that
there must be universal effort. Un-
less that suffering is universal, there
must be discontent. We feel that
some people do never suffer while
others are made to suffer, Therefore I
say the policy of carrying coai to
Newcagtle must be stopped. As a
congressman, in my own interest, in
the interest of our future I must say
that there must be a couniry-wide
sense of austerity.

I will glye you one example. Let us
go to the Connaught Place, let us go
to New Delhi; can we see that sense of
austerity anywhere? (Interruption)-
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Who is there to build the country? Un-
less that idea is there, the example of
a great builder is there, I cannot be
enthused. Really, I feel vne thing.
When there was Gandhiji, what ap-
pealed? It was his loin cloth, The
loin cloth was the symbol of the Indlan
masses. Therefore he attracted the
masses. Now what is there in us?
What is there in the administration?
What change has occurred after the
British withdrawal? Nothing. There-
fore I say that the budget proposals
are good in the sense that they are
loyal to the Plan. Therefore, if we
have to criticise the Budget we have
to criticilse the P'an; we have accepts
ed its principles, priorities and poli-
cles, But [ say merely clothed in
black and white, it looks like a woman
who has no energy. It looks llke a
good housewife who is given a home
and asked to make it lovelv and en-
joyable, but then there is no charm,
there is no life in it. Therefore, we
must put life into it. That life is an
ideal. What 1is that .deal? Here
we have to see where exactly India is
going., In spite of all the schemes
and the plans, where is the soul of
India? Certainly, it cannot be found
in this Plan. It must be in the minds
of men. This is an age of science,
of technology. We are a poor coun-
try, and we want to be technological-
ly advanced, so that we can achieve
economic prosperity. We are techno-
logically backward and we must natu-
r look to countries which are tech-
nologically advanced for help. It may
be America, or Russia. There may
be a quarrel as to which way we should
go. But one thing is certain: we
must have technological advance, But
there you have a snare, You may go
to Russia, or {o America, Both are
birds of the same feather. The way we
are going is their way. Before Bri-
tish withdrawal, there were impedi-
raents in our march. but now we are
marching, but marching their way.
That is the tragedy. After Gandhiji's
disappearance, we are looking for dy-
namic leadership. But it ig not
there. Everywhere, the soul of India
is lacking. There Is no enthusiasm
consequently, What is the soul of
India in terms of politics? It is com-
mon sacrifice. That is a great ideal,
but there is nothing anywhere so great
that one may die for it. When the
British were there, we were prepared
to die. Today there is no cause for
which I can die if I want to. If there
Is still time, we are prepared to sacri-
fice our lives, but we cannot do so for
nothing. Therefore, I beseech the
udministration to conduet the aflairs
in such a way that there is life.

I can only discuss the administration

superficially, because I am a common .
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man. I am azn M.P.; yet, [ know
nothing about administration. Every-
where, the status quo prevails. Only
one section has gained after the with-
drawal of the British, and that section
is the services. People who during
the British days would nut have be-
come even Under Secretaries. or In-
spectors of Police, are today Secre=
taries, Deputy Secretaries, Superinten-
dents of Police and so on, We could
have economised, but we hav=s lost the
chance. Take Pakistan. After the
‘British went. they said. “You will be
Secretary, but not at the scale of pay
that the British Secretarv drew.”
That was the time for effecting econo=
my. Perhaps we believed that if we
economised, there might be lack of lo-
yalty. But now we are talking of the
patriotism of the services, If they
are patrjotic, they have to prove it in
concrete terms. Either the Govern-
ment should make up its mind. or the
services themselves should voluntarily
decide to prove their patriotism in con-
crete ferms. .

Here Is a deficit of Rs. 140 crores. For
making it up. the Finance Minister
says that there will be borrowing and
small savings. But borrowing from
where? Inside the country or out-
side? I can speak only abnut inter-
nal borrowing in terms of small save
ings. For implementing the Five
Year Plan, there should be austerity
all round the country. There should be
one rule that all people should share
in the scheme, and save. Whether
the amounts are big or small, every-

body must save In terms of govern-
ment securities. Only then we shall
have enough mopey. I know that

there is a scheme of local agencles and
social agencles for promoting small
savings. But there are many people
who do not know about this scheme, I
am really anxious that I must do some-
thing for this Plan and for that what
I can do is to help in borrowing, For
that, there must be a campalgn based
on solid grounds, real grounds, grounds
that will make even the villagers feel
that along with the riclr they are rayh;f
something for the implementa‘ion

the Five Year Plan, and that they will
get equal good from it as the rich.
Therefore, in order to make the small
savings successful, there must be a
compulsory drive calling on the peo-
ple to save in terms of Govern-
ment securities, If that is not done,

there will be no speed, no momentum
in this Plan.

Now, to take up the Budget itself, I
am rehlly glad that the Finance Mini-
ster has been very loyal., In the pre-
sent circumstances, withh the commit-
ments that we already have, nol
could have produced a better Bu .
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[Shri Lokenath Mishra]

One of the remarkable features of the
Budget is that no fresh taxation is
imposed, and on the other hand, the
Finance Minister has relaxed some
taxes. By doing this, he has done a
distinct service to the country. If
there is a deficit, it should be 1nade up
in a way that will redound to the cre-
dit of the Government and 1o the bene-
fit of the people.

Before I close, T want to say that I
feel really choked. People say that
we are having a democracy, and this
is a plan based on democracy. I am a
democrat cent. per cent. but I feel that
there is really no democracy, What is
democracy but an exhilaration, a joy,
4 sense of oneness with many? I
believe that democracy is not an end
in itself, but a means to an end, If
the means fails to achieve our objec-
tive, our national need, our human
neeti' there is something wrong with
it, It is not too late yet. We may
change the means, but I do feel sure
that democracy is a sufficient means
to achieve our end, but it should be
democracy of the right type. As a
Member of this Parliament, as a Mem-
ber of this great House, I feel chok-
ed. I cannot really speak in full-
throated ease, I can do so when 1 am
addressing a meeting of my own peo-

le. If I do not feel that freedom

ere, which s the birthplace, the
source of freedom and democracy, how
can I preach democracy outside? I am
one man here and there another. In
order to implement this Plan success-
fully, however brilliant the Finance
Minister may be, it is necessary that
this feellng of fear and frustration
should be ended. There should be a
spiritual change, and a change in your
ethics, I as a Congressman am proud
of India and its legacies and ideals. I
am really sorry to feel tnat we are
sinking inch by Inch., We must be
energised. Unless we are encrgised,
we cannot energise the lakhs of peo-
sle we represent, How does this
lan matfer to my people? How does
this Budget matter to my puople? I
can tell you that I wrote to the Chief
Minister of my Stafe, saying, “Here is
the Plan. According to it, what are
we to do? What is expected of me
to do?” But he was in a state of un-
preparedness to answer. There |is
something lacking in the States, in the
administration, in the general set-up.
People must be energised. must be
tuned to feel that e should mgqve as
a natlon. That se.se is lucking. We
are still thinking in terms of partles.
That should not be. We are not a
party. We are above the party.
Therefore, if I am to act as a personal
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barometer of the success or failure of
the Five Year Plan, I request you: En-
ergise me, so that 1 can energise the
ten lakhs of people whomn I represent.

Shri Mohiuddin (Hyderabad City):
The most important pomnt that has
aroused the attention of the people and
has raised a controversy is the anno-
uncement by the Finance Minister

that in the year 1953-5¢ there will be
deficit financing of over Rs. 100 crorea.
This announcement had considerable
reactions in the country as well as in
this House. The acting Leader of
the Communist Party had characteris-
ed it as pandering of the capitalists.
He said that the Finance Minister has
an eye on the stock exchange as the
barometer for the prosperity of the
country. Mr Chatterjee also said that
he was distressed at the prospect of
deflcit financing proposed in the Bud-
get. :

Now the Finance Minister has very
correctly diagnosed the situation
through which we have passed in the
year 1952. As‘far as Its economic
history is concerned, 1952 was a very
puzzling year. We saw in that year
production going up in practically all
the large scale industries. Cloth pro-
duction had gone up from 4,076 mil-
lion yards in 1951 to about 4,542 mil-
lion yards In tde year 1952. Similar-
ly production in other large scale in-
dustries has gone up considerably,
On the other hand, there was as has
already been pointed out, increased
unemployment. The placements
by the employment exchange services
were considerably reduced in 19352, as
compared with 1951, There was
slackness in commerce. The retail
trade was practically at a standstill.
Some quarters had already begun giv-
ing warnings to the Governmeut that
fhe recession that had set in the first
pari of 1952 had changed the prospects
of the Five Year Plan.

Now this was a curlous combination
of increased production in industries,
but decreased actlvity in trade and
commerce. This was accompanied by
another curious factor that the index
number or prices had also gone up in
December 1952 as compared with
January 1952. The Index number in
March 1952 was 364 while In January
1053 it was 380. Now, the Finance
Minister in diagnoging thie economic
conditions of the country had correct-
ly come to the conclusion that the eco-
nomic system requires infusion of life-
blood and the infusion of that life-blood
he has providad through this Budget.
This was the most opportune moment
for rectifving the economic conditions
of the country and putting life into It.
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Now some Members had expressed
the danger that we may have as a con-
sequence of deficit financing a runaway
inflation and the prices may go up
very high. I for my part do not
think that the prices are likely to go
up very high, They may go up a
little, but not very high as to cause con-

cern in the minds of the people. The
important reasor on which I have
based this conclusion is that the ma-
chinery for the control of credit and
control of monetary mechanism has
considerably improved recently, The
Reserve Bank of India has during the
last iwo years introduced certain re-
forms in the management of the cre-
dit of the country which have far-
reaching consequences. I am referr-
ing to the introduction by the Reserve
Bank of India of the usance bills in-
to market, The bank credit that is
provided by the banks for the market,
generally speaking, is under greater
control of the Reserve Bank of India.
The deficit financing, if it aflects the
prices, would aflect through raising
the prices of the raw materials and
there the speculator always plays a
very important part. But when the
Reserve Bank of India can control the
credit provided for the speculator,
there is no chance of any runaway in-
flation in the prices of the conuntry.

I have already referred to the pecu-
liar phenomenon that we had secn dur-
ing 1952: that it was a combination of
increased industrial activity, bLut re-
duced comfnercial turn-over. Vari-
ous explanations have been givea for

One explanation Las been given
by the Finance Minister, that the con-
traction of profits in the trade has
created unemployment in urban areas.
Other explanations have also been
given, that the country ig now re-
adjusting itself to lower levels. But
this explanatinon is not the whole ex-
planation. Of course the complexi-
ties of the economic life in India are
so great that there can be no one ex-
planation, But one partial explana-
tion, I think, has some significance,
and that is in the recession that we
saw in March 1952 the prices of raw

materials suffered the greatest get-.

back. From tihe figures of index
numbers of various articles, fusd arti-
cles, manufactured articles and indus-

trial raw materials, it will be seen that -

the greatest fall was in respect of in-
dustrial raw inaterials, Groundnuts,
oilseed, linseed, gur and other articles
had fallen down by 30 to 40 per cent.
Now this fall was very high as com-
?arad with the very small or no fall
n other sectors of economy, for ex:
ample manufactured articles. As a
matter of facf, manufactured articles
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went up during the year 1952 by a
few points. So the result, I eve,
is that the money from the rural areas,
which represent 80 per cent. of the
population, was drawn away., The
prices obtained by the cultivaiors were
much less than what they obtained be-
fore, but the prices of manufactured
articles remained practically the same.
Their purchasing power was drasti-
cally reduced, and this had its reac-
tion on the employment and turnover
in the trade and commerce in urban
areas. That explanation is of some
significance for future policy, and I
hope the Finance Ministry will pay
some attention to it.

st frswelt () ;o gwfy
agRT, @ Fft wEw 7 g waeTn
fr 2 ot arfaw feafe gazult &1
Few am Y eFTTwR § smud
g, & Y 3o 2w v g Fr dw MY o
feqfy o oY famy <y ¢ & ag
qT AT I7 q9 @ AT TEAH B
ggrT 7 g f ¥ A few a g
SR ®Y JFTE K7 AT FT ATHAT FEAT
qeT | Tad yorar frod are, & w0
# oY @, AT IFT ZYE, qG H ATTH
R TEAT Ae § R 99 A% &
T3 e wf A gr e
ame mE S § qfew et @
s (strike) g€ wod ETR
qorrd, ¥ME AT go fro F smEA
ae & dad § e o {
IS AT A o Fro ¥ Y ANew TEh
aE EE T § 5 A S wee-a-
#q (fast unto death) w7 &3 &
. frd wwe ITRT  wedEl
Tgr ¥ JoTAT AAT €, TWET qF faaow
FRraT § B9 T § AT I 7 AW
TgT T TFEF GG W@
In Lucknow, Wearing ‘“Hungry tea-
t¢hers” badges ...........

dfen ®o @to waf (frer
gfror) aarafer oft F qw TAS oA E
fir ag ot #& W= (relevant) &,
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[¢fem ¥o ®Yo wai]
THET A & go o & fenem
faar & &, 2w maAde Y 999 %
safare 74 § 5 ag 39 2 9% |

ot Fremidft : 3336 (relevancy)
¢ 2 % o 2w A wwfas wfedt
FgurA M AT s @ g iy !
o f @ ¢, TEEr I Ty §
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fircrr @ 2 A & AOF A T
Aiers frid &1 TF AT ARATE
fogd amw g amm f5 gl &gd
fr et frdy & ¢

2 lakhs mothers die of child birth
every yvear. Cases of malaria are 10
million per year and deaths from
malaria one million and a quarter.
We have one doctor for 6,000 people
against one for every 1,000 in Britain.

gwieg. . .. ...
5 lakhs of people die vf tuberculo-
Mr, Chairman: Let the hon, Mem- sis every year. Every year 62 lakhs
tber proceed. of pelggle die from various diseases,
36 lakhs from fevers, 5 lakhs from

Shri Gidwani: In Calcutta, hunger
badges on and placards in hand,
about 10,000 primary and secondary
private school teachers marched in a
‘mile-long procession through the city
to the State Assembly to submit a

tuberculosis, 3 lakhs from dysentery,
half a lakh from cholera, The infant
mortality rate in Indig is now 160
out of every 1,000. It has been esti-
mated by certain authorities that 30

:memorandum demanding increased
pay, allowances and amenitles,

TEE Fora go fro § qeardy S WY
Wy awaz (revenue officers) ¥
¢ I ot gz g€ 2w ¥ Frely 7 ey
AT A war erds g vt § W
AT F1 F qUA T FAT AR
a1 f§ ag w9 weTA Sof F AT T I
AN ST g FIATE FT7 T HIAL ZC 3,
A gEer Frov Faar am fvosrfac
g @ fredia 9z v grars Aty
) A, qw W AR § WY AR
¥ gw o w1 3w & Fr ag st geare
ST AT §, TwT O Ay Froor ¥ aww
# oY 9t sy § fw fiamr whn faer weaw
|t ¥ onit A rrfdw feafer famydt
o T § & IAeT A aTeaArg Fredy
¢ ¢ aw feepm auaf § R
AR ST T AT Ag &, wwied
g wET 5 qw ¥ afdw feafw
R @ §, A aWW F qg g
& faeg &1 fog &7 7 e, gord
seqr fqe® w, oiw aet 7 frd
8, wafex g7 (public health)
¥ gt A aeew & 99 7 ofr g

per cent, of the population in normal
times do not get enough to eat,

7% &% § f5 ag quft wfew s
(Famine Commission ) ¥ swsm<
o fear warg, ¥R o Fr e
I AT TG go &, FadtwwT weAw
soft & Sw Fr a1 QiR st
TgT & qadrg § mir §

aamafy 7fma ;. qE I WA
FawFg? agdragmad

oft freaedy ©  qax A €8 @A
¢ 3fFT o R 7z @ WA qyar
fe gart A ¥ TAeey ¥ wrg g
g @, @ Ay gur g g, A
&, dfer g% aq argw o gl
Tt 1 X9 9w a7 P A7 3T
fasre & @mar wrg A4 LEwr AT
Fm Fredm, & A v TFar § wWifw

& ®f fmafwez  (economist)

T g dfFT T am 2 A R
sriw-fafree & fnrfas Qeardo
(Economic Adviser )@ 3w+ #ar &
i A TAY TET AT A TTHTC A AT
§ Tadr arfegd ag 92 § 7 2@ & aft
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araTfore frrmtor G &Y, forady oY s
¥ o gt 7 feedfedt (disparity)
Y &, ag srewvaT o s e s
W I F1 77 § i o1 @ ag srfim
FEAHTT 7 faedlt § o9 v T
9% aff7 qoEr W@ I awd, Zw
W # anféw saear qu A T
g el § srowr ageTr wEE
Eff oF @ aoe & &Y wr wowrel,
I e I FWR AR I
AT T Y AR 7 Ay W0l
At ot o @t wEg & agy QA
T § 1 AR s ey & oA
¥ ow e a¥ewd ggt X 4, o
¥ FFE qyweE (compulsory
education) ¥ fas o1q @ ax wgr-
o it off o & 92 0% 7 gavAw F
* 9@ Td o 78 B gl F amar Fopa
TG I Y el qorevet ¥ freefy
1 wrfr st 5 f3r fE et A
freadt oY wrfed ( ar sered
T ) WA F WA wewd s
freadt qoret & oyda MrEEy &
EEAE R T fe Frreadt g ¥ it
wifgd | F gy ¢% wwad), 910 oy
I FFAT § qq ANt AT F Awey
WA A A | WA W oAAY F
Sferft rfr 4t & g o e @
AR SR T R R e ——
TE g A & § e w%
fer N T wra ww @i
Iq w7 AN 97® ¥ oFr awr o
# 7 e 5 g fed owedfea
{Defence Expenditure) #t gy
& w3 Wi 7g § a7 g fr 2w
& wo g afgg |+ efew @
A § I AFAT @ §ET E, A AR
(wastage ) g 8 ag srow < rfige
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a8 fem gu & agt w1 sfvdoT w@w
TR ¥ A weal F qr 1 qgr feew
ferddz 3 & www @dW & o
At (negotiate | fwat 4T | a8 WA
f or@ @y @R ) frem g
£ ar Y fed=y feardde 7 hawr @
g & 9% oy s e g W4
H 0T A | T A K 4 4 TQ@R
gooita fag #Y oF ¥z foar | ¥feT
) 4 w7 fF 3@ wwE = AlfEw
sTad aga T g

1 told Sardar Surjit Singh that he
should reply to my letter as I do not
want to misquote him regarding the
personal talk we had. I will give
you a copy of the letter which I have

written to Sardar Suriit Singh. For
want of time I am not reading it.

Shri Tyagl: You pass it on to me.

off freal) : & 7 @ & geew
# g Wt qu1 Ofew ag feagers
(disallow) &rwar 1 & sgw

mEifFwagd Matdmiw

T frgr wma

oft it Fwawag aeag?

ot fogwrdr : Fpardfoes, a=f)
% I # fafas gedfrexr ( Civil
Expenditure ) 97 smar g1 &
s argw g 5 gy eifas omw
®zg (Council of States)
w geEeT w® & ! W W
HArqEawaT § EX A i qwie o
AT WX ¥TA AT | g W A TF
fog@® (rehearsal) §, ©x arzw
& OF y & T e S AT O
TR ! R w7 4 g
Fifezgu=r ¥z (quote) *@ &7
& axr "y wh ) Afe A F grow
T wTE & Tafed waT 9%t o Sifes
ATE ezw g Wfgd ? gurdr feamy
T fY A gL T AR ) X oy
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% fage @ & @ ww {@m el o & wgar § fF ard
®) 9 HAT TF BT GgEar g 4 ®eg 7w 4t garfexe ( Part <C

wied & wgar g fs ord ‘& @zg @
et | snfax dar WAE g, w9
forw £ s Fer f S W IR

¢ agt o i fafreee | o fitash

AT & ST § S T AR gAT
FQ @ I N e qorl § w=w
gt ot | R Y Qoo AN A ot
faedt ot &g sgroenfar g i,
fore Y g AT #Y qEnd faeelt 9
g gE I & e a1 AR o A
qe Ay F1 FeTHT faedy 4 #7
ot o & NaT 91 | W IR X
TR §10@ T | T AR AgRS
T | TgS T F FAS F T
# atre ufisf gz #ifae< ( Executive
Councillor) gem #7 4, fisx ¢ ¥g
& ST FITE FT THIAT STAT AT TG AL
g0, WA w7 Sww fafd
T @ PPY 1 IT F AR A 1042
# TP gu AT AT AT HT I¥ a9
7 | fog a@ o ¥ Y o
G AT H 4, I 4@ F
g Mo ar @ At fafeex
#faz I5(Cabinetrank) #1 8 a8
q9TE JIGT AT FOTHT AT E, 99 F
arg ot frfeex omh Rz § 3@
A F gEY a1eT §, I9 § a7 fer
fafreex wmar st fF amg ¢ gerdr
TeT g, AR I F A iidaraeed
¥ § ag L& A T FETH AT
X R & &3 %1 Ay A fafree € ag
LY @Y #Y g I geT o
qaTh g | ow ody 22 &7 v fafareT
wgt # Imardr gfws ¥ s era
wWfed & sgm g 7 @ W

States must be abolished.)s®
¥ A T 79 39 § o @6, AR
7R T A fear s adr S
T AT | g e it w9
0 | Y FFad § g Arg ? gw qEsi
® FgT § A qw T AU I TEY
T T a@ AR A ardo o
Tgo AIfEad & IART T=eqg W w9
Pt ifed | gk o) fafqeee wrad
Yoo Wmﬁlﬁﬁ % k14 3|Tf°
HrouToHTIHAT FY YT =TT FATT 1 T
fod @t ag ST ©IT AL FX 1 F
g &7 g 5 ow fafree & @9
& O @ Ay e gwa 5o
Fear & fafeer  wifs ag oy
315 & afgar +92 g7 FX 14T 91 AR
fafreex dama @1 w9 e a1 Sy
fr =z & Fu3 afgy ar | wied &
argan g f6 amdo #to wwo  anfiwa
¥ JEATg WA W AT AIfE@ |
T ¥ STE FT &S 9 AA |

§ 3 & oft I T TTEA S fiw
sfeex waw (Auditor General)
g 37 Y foid aft 1 @ www 2
90 A & 7 @ fr o= & graEr
(Embassy) #1% a9z a8 ¥ w7y
g foar wwar =mgd £ 3w A & e
STATE | FAT AT TTAT FE AT ¥
Irar ¢ fe o o 9 oY ag
¥ @ % fear 9w F quwarg
WA W Aw s afgd 0 @
€ ¥ A T A A4l gar § I A
AT AT FE | HAG I FEAT ATEAT
g foag ® oy e a1 @
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< st & oft fesiemr ( legation)
& 3 & ang wrE fafidfeon (favour-
tism) #§f st wfgg 1 @
A A F Fg A § 6 o o e
 § @ ¢ 99 A qA HA AL I
¥ M TATER IT WY FATH FAT-
&+ gt (social beneficial
activities) # smar |

™ & a F ¥g A o afx
I Wy & fe @ F o @, W
g FFmt & =g (enthusiasm)
q1A AT TW gHAT F a0 B afoq |
F oft feeft st & oo SR H & 97,
a1 w7 213 | 3feA Ty F@Ar g fE
forw @ &y sgere (Bureaucracy)
HAST F A & oy ag faAY oA A
or W@ g1 qE SAHF T A
ST AR ACH &, Sqvr aoEw & 1§
wgar g fir for 2 it Y sgreat
oY I AR EH [T | A« qY AT
[ § a9 qE WRew qIAAHE
= g ! AW.IAT A FW W
XY FTHAT A0 |

TR AT A1 FT A1 BT OF Bz
A 43 dfsq ofr ® @ I § foar
QU A IF FT A3 ST | W H O
Dad@mHIFTRA o waw
FPT | TF @ AT gl WA
gt 3, 3 @ § o oF Tegufa
g e Y &1 9y A0 Y
2% W St { WIOW AT 19 AW &
aiffarde & d< 4| fowd w1 ag
99 F ¥ F Wi g STy qrar ?
AT A ST TOETOTETIT @1 TR
g N W o @ § wwieR ag
d7g fem & wrar & fod fser Tl
arar FX | W w0 vdw a9 ¥}
521 PSD
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WEE) AR W o} qure fear
fr ag fred o oo & we o
&1 e o af fam, e ag ot

g TW 9T D e AR e

AR ARl Feadgam| & wger
wreat § 6 @ &< @ v fear oy

€ & a7 ¥ OF 0@ A AT "gaw
1o d o are s § fam v
wATaT AR wufy waw i afeamie
TTFH 9 AT Y St g8 aww F 78
T fr gim & fed oy fod oo <@
RIgTrAT e 1 WE fea A A
a1 fFar aY s faeor f5 5 g
#rgae & gegfades (Illumi-
nation) UTHT 9T HFMT A a7
g weerww (Installation)
| fom 2w & s A & fow 2
# @rr @l W% gt 9 ag e oft
T & fFgr W wfgg ! oo
A FT TS 9T A oA w0
#047=  (coronation) & W
@it g ¥ o W a® -
fadew aft sruw Tt T

anfe & 7 qF I A SqRfew
<o oy e wEaT g | vw ® fafred
®Y war forrar g, oY ga et v firer
s RN A g o wark
E‘]ﬂ?i%ﬁﬁﬂ?ﬂﬁmm!
a ag ot e e F orarar @ 2 &, B
o 3y Y forwrer f ot o ¥ 4w
Q& v agw AW g & s o
& & f R w1 N am IR
G A¢ I & Iw w1 oww &
wraa g o g '

wfex & & q% ¥2T A W F
® QIR F 1w %X AW dfer
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153

Dear Shri Jawaharlal Nehru,

After a good deal of hesitation, I
am addressing this letter to you,
though it relates to a matter which
will be considered a trivial one; it
raises some very important questions
and indicates to a certain extent how
some uf our highest officers are funec-
tioning.

I arrived here on 25th Oect, from
Bombay by Air lndia plane. At the
Palam aerodrome, I found a large

number of people. I was wondering
why they had collected there. Subse-
quently, I came to know that Dr, S. S.
Bhatnagar, Secy. Natural Resources
and Scientific Research, also arrived
here by the same plane and most of
his subordinate officers belonging to
various deptts, under him numbering
over 50, had come to receive him on
his return from abroad, It was
Saturday., The plane arrived at
12-15 noon. It is obvious that
all those officers left their offices
during their working hours. I have
further learnt that it was not for the
first time that such a thing had hap-
pened. Whenever Dr, Bhatnagar re-
turned from abroad., the same thing
was repeated, It is said that he likes
this very much and with a view to be
in his good books, every oflcer mukes
it a point to be present on such uc-
casions. Nor, I wunderstand from
very reliable sources, is Dr. Bhatna
gar the only one who demands this
homage from his junior officers. I am
told that most of the Secretaries and
other heads of Departments expect to
be ecourted likewise. I am further
informed that the absence or the pre-
sence of junior officers at air ports to
see off or receive their seniors is re-

flected in the Annual or other reports

on such officers.

I do not know what will be your
reactions to this. But, in my
humble opidion it reveals a siavieh
mentality and lack of sense of respon-
gibility and discipline on the part of
some of our highest officers. R ig for
you to judge its effect vn the general
tone aof administration, I assure
you that this letter of rhine is not ac-
tuated h.y any personal motive
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was merely an aecident that I travell.
ed by the same plane aud I felt rather
unhappy over this’ matter, Tience 1
found it necessary to inform you
about it. I leave it to youw to dedt
with it as Dest a8 you cHn; it you
deem it necessary, But I do hope
that in case you contemplate issuing
any directives Dr. Bhatnagar will not
be singled out as this undesirable prac-
tice is not restricted to his- deptt.
alone, but 15, as I have pointed out
above, prevalent in most of the minis-
tries and departments. I have sent a
copy of this letter to Dr. Katju. T shall
feel obliged if I am informed thut this
letter has reached you,

4 .
General Discussion

Yours Sincerely.
Choith Ram P. Gidwanl.”
I received the following reply.

“Dear Dr. Choithram.

Thank you for your letter of the
31st October. 1 entirely agree
with you that we should not en-
courage this kind of large exodus
to Palam aerodrome for the re-
ception of a senior officer,

F¥ours Sincerelw,.
J. Nehru,”

This is only zn example,

Dr. Lanka Sundaram: What about
the staff cars used by these pecple?

Bhri Tyagi: I am sure they were not
Government servants; they must be
from the Research Institutes.

Shri Gidwani: All were members oft
the departments concerned. I hsave
enguired. Sixty officers wcre pre-
sent. I have geen them with my own
eyes,

Some Hon. Members:
try to shield them?

Shri Th.:i The issues are indepen-
dent.

Why do you

Shri Matthen (Thiruvellah): Mr
H., N. Mukerjee said the other day in
the House,—I am not very happy to
bring in Mr. Mukerjee's nume .in the
present tempo of the House; [ can as-
sure the House that I have no idea of
bringing No. 1 Windsor Place or any
subsequent developments tkereof: I
am only referring to what Mr. Muker-
jee said by way of criticism of the
Budget—that a respectab!e daﬂ of
Madras. th:ruflﬁﬂ u said that ud-
get is a us quo budget, I am
sorry to tel] you that.he is mot doing
%:wueeel‘thertothe Hindu br to the
nance Minister by a nartial guota-
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tlon. Half truths are sometimes
wq_:# than untruths, What, in fzct,
the Hinduy said I as follows:

“But for the enormous provision
of 201 crores on capital outlay
which has been dictated by the
;mvlous commitment under the

ive-year Plan, Mr. Deshmukh’s
Budget could be largely regarded
as a status quo Budget.” .

I do not think that Mr. Deshmukh
himself expects anything more thau
this. The most important thing is
the allotment of 200 crores for the
Five-Year Plan. The most  signifl-
2ant omission is. “But for the enorm-
ous, provision ot 201 crores ..." That
makes a lot of difference. 'In all ear-
nesiness.—1 am sorry Mr. Mukerjee is
not here—in al] friendliness, I appeal
tn mv hon. friend to pay a little
moere respect to truth in his statements
in the House,

As the Finance Minister said and as
we all anticipated. the background -of
the Budget was the Plan. It was a plea-
sant surprise tometo find that there
was no taxation worth mentioning exce-
pting perhaps some prejudice to lip-
stick and other cosmetics which one
can understand. The enormous pro-
gramme of 201 crores of capital outlay
iz a very bold stroke of the Finance
Minister for which he deserves not
only congratulations, but our gratitude
and good wishes. The reaction of the
market, not ‘only of the siuck ex-
change, not only of the market, but
of the general public all over the
country has been very good. This is
ample testimony of the healthy nature
of the Budget.

Resorting to deflcit flnancing has
created some anxiety in some. quar-
ters. Having spent nearly 600 cro-
res on development projects and with
the prospect of spending much raore
in the next two years of the Plan
period. there is nothing unhealthy in
resorting to a limited deficit Hnancing
to the tune of nearly 60 crores per year
for two years more. On the whole,
India has a very healthy economy as

* Budget indicates. There are not
only no inflationary symptoms visible,
but I think it will be admitted by all
that there are definite and marked de-
flationary symptoms all round  With
the cost of living left high by the with-
drawal of food subsidies and the defla-
tionary policy pursued by ihe Reserve
Bank. in regard to currencv restric-
tion, I think deficit financing will be
quite desirable. I would go a step
further and say that it will be a cor
l’nﬂlw to the recent policy of the Be-
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serve Bank. In this connection, I
would like to invite the attention of
the House to the great German Linan-
cial wizard Dr. Schact in the Germany

Hitler's days. His getting away
from the orthodox principle of cur-
rency reserve was viewed not only with
alarm, but something worse by
conservative men like Sir George
Schuster financiers of that time, to
whom refefence was also made by Mr.
Chattetjee this morning. However
much we may differ from the foreign
policy of Hitler, however much we may
dislike the purposes for which what
I would call Dr. Schact's deficit financ-
ing was used, there is no denying the
fact that this financial nolicy cf Dr
Schact increased the oroduction of
Hitler's Germany to a very large ex-
tent. Not only that. It almost
wiped out unemnloyment in Germany.
rhese are our two chronic prablems.
I have therefore no hesitation in giv-
ing my unstinted support to the Fin-
ance Minister in resorting to deficit
financing. I go a step further and
say that it will be foolish in the pre-
sent circumstances if he does not fol-
low this policy if the implementation
f the Plan needs it, Further, he
has given the House an assuvance that
he will keep under constant watch
the economic trends and take proper
measures to counteract any unhealthy
development. From what we know
of the Finance Minister. I believe we
cen truly trust in his judgment,

I am sorry to have taken some (.
my time on deficit financing. That pra-
ctically reduces the rest of my time.
I shall just mention a few points. I
am not going to speak on them except
q_ainting them without explanation.

ransition from a regulatary to a
welfare State. which we are attemnt-
ing is very difficult without the will-
ing co-operation and enthusiasm of
the people. A deliberate attempt
‘hould be made by the Central and
State Governments to cre:te this en-
thusiasm which one previous speaker
said is not to be seen.

6 PM.

T am entirely in agreement with
him, that this enthusiasm s not visi-
ble. During the recent recess, [ made
a tour of my constituency, which isin
‘ravancore, one of most enligh-
tened, educated and literate constitu-
encies, where [ had to speak nn one
subject and one subject only, in five
colleges and that was on the Plan, I
‘was talieing to the sophisticated. T
was talking to the leading journaslists
and when I tell you, you will not be
surpriaed, that there are more than 25
daily newspapers in the veramacular.

‘When § was talking to them on this
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[Shri Matthen]

point, I was not only pained to see In-
difference, but I saw a note of cyni-
cism about the Plan. That was a
very painful thing that I noticed. But
one thing I found that not one of
them had read the Plan, rot even the
abridged edition. I found that not
only those journalists, but even senior
Government officers were in co
ignorance of the Plan. At the' tame
time, as a result of my speech, I could
see the reaction which came among
the teachers and students, and in
some cases even among the peons of
some of the colleges. where I had to
speak on thig subject, and they readi-
ly thought that here was something
where they had also some par; to
play. Of course. it was a small
speck in a large constituency., After-
wards I wrote to the hon. Prime Mini-
ster on the great necessity of advising
every one of the Members here to go
out 1o their constitucncies and spend
as much time as possible in doing a
hepltiny propagands for the Plan. [
am sore, from the experience I have
had, that the response is bound to be
certain,  because  when once Lhey
know that they have something to do
in contribute to the success of the
Plan, the large masses will co-operate.
Not cnly this; I would expect the hon.
Prime Minister to write to the Chief
Ministers of the various States o per-
suade the M.L.A.’s also to go to their
constituencies and try this propaganda
in a more earnest manner,

I have got to say one more thing,
and I shall finish, Members of Par-
liament are to be treated as liaison
between. the Centre and the State
Governments. I am glad to announce
that the Central Ministers are taking
advantage of the Members of Parlia-
ment and responding to the sugges-
tions given by the various hon. Mem-
bers. 1 have myself experience of
thia. I wrote to the hon. Minister of
Commerce and Industry on the export
of coir yarn to the United States, and
1 nappreciate what he -has actually
done. with a view to reduce the ex-
port. duty on coir yarn that is produc-
ed in my State. But I am sorry the
States Ministers are mnot taking ad-
vantage of this, and some sort of com-
plex iIs making it difficult for them to
follow it up. Tt will be a good thing
if the Prime Minister -helped them to
get rid of this complex to some €x-
tent. -

India is not a country, but a vast
sub-contigent, and it is very verv nec-
essary for Members of Parliament who
come from varfous parts of the coun-
try—as for instance, the southern-
most point of India, from where 1
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come—to know the ?ther places, where
there are very serious problems, 4B
for instance, Jammu and Kashmir,
the famine- areas, the Telugu areas and
the Andhra State and so on. But when
cost of travelling is a serious impedi-
ment, how can we do it? It will pe
very helpful if a free pass is provid-
ed for Members of Parliament as is -
done in Canada, and Japan, to travel
round the country and visit these pla-
ces. :

1]

Finally, I want to invite the atten-
tion of the Centre, to the imporiance
of the co-operative societies and the
.co-operdtive movement, in the develop-
ment plans. I know the Five-Year
Plan has placed great emphasis on' co-
operative movement, But with all
that, and in spite of the fact that co-
operative movement has been in exis-
tence in India for the last several
vears. apart from Bombay and Mad:as,
there is not one State. where any real
progress has been mades so far, though
they form part of the administration
réports of the various States. But if
the object of the Plan as we know it
is, is to level up economic differences,
then they cannot Lut think of improv-
ing the lot of the people with these
development schemes and program-
mes. except by changing the method
of joint stock enterprise to co-opera-
tive venture. I would suggest that a
separate portfolio may be created at
the Centre, which might be in the
rharge of a separate Minister, so that
he could, concentrate on this so as to
make the co-operative movement a
success.

Shri K. P. Tripathi (Darrang): As
I rise to speak today. my heart is full
of bitterness. At this hour in the
north-east of India, the tea labourers
are observing a protest day, because
their wages have been cut to the ex-
tent of about 20 to 40 per cent. and in
those tea gardens where the wages
have not been cut, the labour has
been laid off for two, three or even
four days, which amounts to a cut of
nearly 60 per cent, You will remem-
ber that in this very House, the hon.
Minister promised that the cause of
plantation labour will not suffer in the
least. When a question was put the
other day here, the hon. Commerce
Minister replied that he had said so
in relation to the Expert Comnmittee’s
rveport. But [ have read it again and
I find that it was not merely in rela-
tion to the Expert Commitiee’'s report,
‘because he had said that “neither will
the Expert Committee report, and
even |If the Commitiee reports, the
Gavernment of Iadia will not do any-
thing by which the interests of plan-
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tation labour will be touched in the
slightest.” It was a categorical as-
surance given in this House, and - a
similar "assurance was given by the
hon. Finance Minister in the other
House, but I am sorry to say that that
assurance has not been honoured. The
other day, when the question was put,
the hon. Commerce Minister said
that the cut in wages which ‘vas hap-
pening in the tea gardens in east India
was a step in the right direction. Ithink
the Government have come down frum
the position which they had taken m
October last. [ have been wonder-
ing what the basis is. on which we are
to go. When the Government make
a promise, it is @ promise upon which
the woarld acts. If that promise is
violated, then the world is in a quan-
dary, 1 hope when the Government
make a promise i future, they will
be more careful.

This wvery House Ilegislated the
Minimum Wages Act. The Minimum
‘Wages Act means that labour should
get at least the minimum require-
ments in terms of cost of living. But
now the minimum wages are being
revised. not because of the fact that
the cost of living i3 going down, but
because the economic crisis is there,

and the tea gardens say that they -

cannot run. I snhall oaly bring to
the notice of the Ministry, what hap-

in England in the thirties when
here was such a crisis in the coal
industry, the Government came for-
ward to subsidise wages. More re-
cently when there was a crisis in
agriculture, thé Government made an
fnquiry and when i* found that the
employers were really not able to pay.
it came forward to raise the prices.
Therefore, whenever the Minimum
Wages Act is /mplemented, it be-
comes the bounden duty of the Gov-
ernment to see that the minimum wa-
ges are maintained, but that has not
been done, Therefore when lab-
our Is in difficulty today there must
be some way found by which the pro-
blem can be solved. The Finance
Ministry thinks that labour and ecapi-
tal should be put together to knock
their heads and iry to find out what
should be the solution.

]

I humbly beg to submit that this is
a wrong procedure. The tea industry
is an exporting industry and the Go-
vernment is drawing to the extent of
3 to 4 annas per 1lb, of tea. The in-
come .to Government is coming, but
labour has been deprived. In a way,
it might be said that the Government
is - obtaining its duties at ithe cost of
minimum wages. This ig most im-
moral. Therefore, I begin to feel: that
there is something wrong.

5 MARCH 153

General Discussion’ 1544,

Whern the Leader of the House pre-
sented the Planning Contmission's Re-
port, he said that we are launching
upon a great plan and we are going to
have a Welfare State. Since then I
have been trying to think out how the
Ministry of Finance will weave the
Welfare State idea into its budget plan
I find that the Ministry has completely
failed in that aspect, The Welfare
State idea mus; be woven intg il. Just
now my friend Natesan was s:zying
that there had been a cut-in electricity
supply and as a result of that, there
had been labour trouble. Look at the
way of this thinking. When electri-
city is cut, labour is unemployed. Dp
you call it labour trouble? This i: the
way in which people think. There is
a gdp in the minds of men and there
is a gap even in the Finance Ministry's:
way of thinking. They do not think i~
te::ms of the solution of problems. *

What is it that has happened in th
tea crisis? The prices began to recede
in 1851. The Government took notice
of it in May 1952. They set up a
Committee. The Committee - investi-
gated and submitted a report in Octo-
ber 1962. And the Arst action that
they took was a wrong action, namely,
the withdrawal of duties on tea waste.
Now, of course, they have come for-
ward witlr a guarantee, but that gua-
rantee has not solved the problem. The
bankers and employers have combined
to frustrate the Government's attempt.
They are not taking notice cf this. If
the Government had not iaken notice
of this crisis, that would be one thing.
But when the Government takes notlice
and tries to solve it and then {ails,
then we feel that there is some
gap in the mechanism of the Govern-
ment which the Goverriment shoulq fill
up. I find that the Government has
not developed such mechanism. What
is our social structure? The sucial
structure js that whenever there is a
crisis, the employers try to cushion
on labour, and the wages of labour
are cut. The only sector which is un-
protected is labour and therefore. all
the loss is made tg be borne by labour.
It is for this reason that the Minimum
Wages Act was enacted. But even
then there is no protection. Now,
what is happening? You will know
that the industrialists have changed
the cost structure completely. I huve
a paper with me which I wijll just
read out. I lost that paper, Sir. but
the gist of {t is that the emaluments
given to the managerial staff in the
tea gardens and to James Finlay and
other companies are; salary Rs, 1.400
but in the mame of allowances they
draw sums which if added woyld
amount to Rs. 4,000! 1Is it justifiable
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that a man who draws only Rs. 1,400
or 1,600 should draw allowances which
when added to the salary would come
to Rs. 3,000 or Rs. 4,0007 It is rnost
unjustifiable. How has it happened?
It has happened in this way: thar n
years of prosperity to avoid taxes they
have multiplied these allowances.
You will find that the Super-
visory cost structure of all the
fndustries in India has become
top-heavy, and the Ministry thinks
that there will be some wisdom
dawring upon these people that they
'will willingly part with this for labour
cut of consideration for social justice.
But I tell you. Sir, it is not going to
happen. Some way must be found out
for getting it done. The Government
nas been soft-pedalling. The Gov-
ernment has not discovered any way
bv which this social injustice might
be done away with. Only yeasterday
figures were published to show that
the number of European employées in
firms was increasing. Dr. Syama
Prasad Mookerjee discussed it from
the point of nationalisation. But 1
want to discuss it from another point
of view. You will see, Sir, that not
only the number of European em-
ployees has increased, but the
number of Indian employees also
has increased. What is the -idea?
The idea is to increase the number of
people doing the same job in the su~
pervisory cadre formerly. That
means the, supervisory cost structure
has increased. This cost structure is
fixed. The employers do not want to
reduce it. The only result of this is
that labourers suffer in a crisis. They
have been left as derelict as if they
were parts of a machine. Only re-
cently in the district of Cachar, in
Assam and in North Bengal, I found
these people reduced to rags snd in
a conditlbon of gemi-starvation. I
me. the district officers there. They
thought that there was no sanction for
dealing with these peaple—these ‘in-
dustrial’ refugees. Therefore. I draw
the attention of the Ministry to this
serious gap in our planning structure.

e Government must come to this
conclusion that they shall have to
devise some way of enforcing social
justice also on the private sector. At
present, there is no eflective mecha-
nism for it. If vou do not develop
effectlve mechanism, then it is wrong
to ‘say that we are going to control
the industry, as was sald by our
leader. The leader said that in the
private sector we were going to have
control ower the industries. What is
the cantral? If the control is there,
it must be for soclal jystice and for
A sorial purpose. If we are really
going to develop this State into 2
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Wellare State, it is human welfaze
which shall have ‘the primary comsi-
deration. And the first primary
human need Is food and ralment—
even before health or schools. That
we have fulled to provide. We have
not the mechanism to deal with crisis.
Therefore, I must draw the pointed
attention of the Ministry to this grave
lacuna in our entize planning structure
and in the budget structure {tself
Until and unless we develop this
mechanism, it will not be possible
for us to deal with the private sector
at all. Therefore, I reguest you with
all the emphasis I can command that
we must try and find out some way
in which we can deal with it.

With regard to those industries
which are of an exporting type. I
would request you to find out some
way by which you can stabilise prices.
I would give you the instance of the
Wool Board in England, where the
wool is purchased at a wooled price
with a fixed profit. They did not
get higher profits, but they did not
suffer the price repercussions also, I
think with regard tg jute and tea,
our exporting indusotries. you sha'l
have to discover some such way.

My friend, Mr. Krishnamachari,
says: ‘Gilve me some time. I am just
new. The Central Tea Board is in
a quandary. It is demoralised. I
can do nothing just now' But Kou
must act quickly in a crisis. When

_you have entered the Government and

there is a crisis, you have no right to
say: ‘Wait, let the crisis he over.
We will deal with it later’, That is
a wrong way. When you are in the
Government. it becomes your duty to
deal with this crisis quickly, effective-
ly and adequately. I say you must
do something, as the Wool Board did
in England, for the purpose of stabi-
lisation of prices.

So far as tea and jute are concern-
ed, I am sorry 1 have no tima 1
cannot express my feelings. But I
hone the Government will understand
more out of what I have not spoken
tas regards the conditions obtaining

Shri N. R. M. Swamy (Wandiwash):
I have been follawing the speeches of
tire hon. Members closely and
none of them adver to the szalient

' femtures of the budget. I really want

to confine myself to some ruoncrete
suggestions with regard to the Budget.
instead of going into the detatls with
regard to the Budget, I simll take for
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consideration some salient points.
With the revenue deficit of 3-79 crores
for the current year and with a nomi-
nal revenue deficit of 1.05 crores for
the coming year, which after an ad-
Jjustment of taxation, becomes a sur-
plus, the Budget is on the whole a
satisfactory one as presented by the
hon. the Finance Minister, Witk re-
gard to the adjustment of taxation
nothing can be said nor can we com-
ment on that. I find there is an in-
crease in the import duty and it has
been off-set by the relief given on
some of the essential articles. As
regards export duty they have re-
«duced it, with regard to hessian and
wvith regard to sacking there is an ine-
vitable reduction. This is due to the
‘world market; otherwise there is mno
meaning. With regard to the increase
in the taxation exemption. I find
with regard to individuals there is an
increase from Rs, 3,600 to Rs. 4,200,
1 find no reason why in the case of
a joint family they have increased it
anly to Rs. 8,400. Is it because youy do
not want to maintain the habit of re-
Jnaining in a corporate body which
was in existence in India for several
centuries? By not giving adequate
facilities you are just assisting the
tendency to disrupt the family. Sup-
posing there are four members in the
Jjoint family. Every one would like
to get the minimum exemption and
therefore, I would suggest that in the
«wase of joint family the exemption
Jimits be increased and if there
are two or three members you should
increase the limit proportionately.
f you keep it at Rs. 8,400, in many
cases it would tend to disrupt the
family and avoid paying the tax.

As regards the increase in taxation
in the Postal department there is not
much so far as the generality is con-
cerned. You are not reducing the
price of post cards. They are being
maintained. As regards the increase
with regard to registered letters and
insurance and other things it may
work seme havoc with regard to the
commercial community. We can cer-
tainly say that they can afford to pay.
But, still I say they could have re-
duced the price of post cards and
letters, by at least a quarter anna.
If they had reduced 3 pies they would
have had the largest sympathy from
thé public.

There sre two aspects which I find
are not well explained by any of our
friends. With regard to the credit
we have taken for the eighteen crores
of rupees that we have {o recover as
pre-parfition deff from Pakistan, it
has found a place on the revenue side
Tt must nateally be on the qaplPl
side. Supposing they do not pay it—
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I have my own doubts that they will
never pay it because they have al-
ready provided last yesr for five
crores of rupees and that has not
‘been paid so far. Even if they pay
it. why should it be on the ' revenue
side, unless the Finance Minister thinks
that he should not present a revenue
deflcit budget to the country and he
wants to avoid that? Thuat is why,
probably, he has taken it on the re-
venue side.

The other thing is with regard to
the abolition of the Food subsidy. As
he has now abolished the fof#l subsidy
it should be on the credit side. It is
shown on the debit side. This is a
procedure which I find is not only not
used in other countries but it is also
uncommon, to have it on the debit
side. It must have been on the credit
side. Otherwise the canons of public
finance may be jeopardised.

On a perusal of the Budget I find
there is a good deal of anxiety as far
as the capital budget is concerned—
the Budget as such. We find an over-
all defleit of Rs. 140 crores and this
has to be made good by some other
adjustments. For this they have to
borrow and for that they may have
to go to market for raising a loan of
Rs. 100 crores, Even if they do it,
still in order to minimise the deficit
and to keep up a minimum balance
of Rs. 50 crores, they will again have
to go to market for raisin% another
Rs. 110 crores, For that they have
easily found a way, just taking a
credit of this amount under Treasury
Bills. As a matter of fact, last year,
I Aind from the Budget they wanted
to raise a loan of Rs. 25 crores which
they did not. This huge sum is im-
possible of raising. erefore, the
only method now left open to the
Finance Minister is to go to foreign
countries for assistance. I think they
are under the impression that because
of some study of our financial aspecte
by the Monetary Fund Commission, it
would evidently help them, that they
can possibly get some loan, I am
sure that in view of the International
situation it is not possible that we can
get any loan from them, What is the
alcernative left open? That is only
the deflcit Ainancing. By that course
the inflationary pressures that were
in existence before and which have
ceased to act may again come up.
As a matter of fact, they can ecasily
resort to this because the money they
raise will be used only for develop-
mental p,urgoses. That' Is the reason

hy they think that they can certain-
& go 1 _;ar deficit financing. Deficit

cing: is g -healthy slg 1 the fAn-
amelat condinton of o State. This s a
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thing which is being resorted to in
other countries also. If they resort
to deficit financing how are they going
to pay? The income is the same.
How are they going to make both ends
meet? Because we have the Five
Yeay Plan we must have deficit finan-
cing for some time} if the Five' Year
Plan is to be successful. We have
been assured by the Finance Minister
that he will try to safeguard and avoid
any unhealthy development that may
take place by taking resort to some
counter-gneasures. I am not sure
whether such a thing would happen,
He has asked us to think that the en-
tire Budget is based on the background
of the Five Year Plan. But about next
year we will have spent about Rs. 1,000
crores leaving a balance of Rs. 1,000
crores and odd to be spent for the
next two years, The trouble with
regard to the Five Year Plan is with
regard to the flnancial aspect. We are
pot able to know how we are going
to spend this money. The problem
hereafter would be not how we are
going to spend this Rs. 1,000 crores
for 2 years. The prolem would be
how to bridge this gap after we spend
in the first two years the money that
you have ralsed in the country and
the money that you are going to spend
hereafter. For this purpose he has
recently appointed a Taxation Engquiry
Committee whose recommendations
will pot come forth within the two
years, The recommendations will be
of no use because by the time the
recommendations are put forth this
Five Year Plan will be complete.

1 have seen in the Budget speech,
he says, that there is a round in-
crease in production, in _all sectors,
both private and public. But there is
one aspect. Even if there is a large
amount of production we must also

‘have consumption. The Five Year
Plan has given you the targets about
production but how to consume it has
not been provided. Unless we find
some means to consume all commodi-
ties that ye produce in our country,
the progress of the Five Year Plan
will be retarded to a great extent. I
am sure that this aspect has to be
considered; otherwise there may be
a failure.

1 propose to suggest some metitods
by which we can have surplus budgets
and that is this. 1 do not propose to
say that we must go in for taxation,
I do not mean to say that because it
will be causing annoyance to the people
as we have already taxed them. We
want their co-operation for the fulfll-
ment of the Five Year Plan; other-
“wise tnls Five Year Plan will be an
utter failure. We tax them for that.
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Any taxation may certainly not be
welcomed by the people. Therefore
what 1 gsay is this. t least in the
expenditure we must find some cut
not by means of retrenchment. I do
not say that there sirould be retrench-
ment, severe retrenchment in the
staff. At least 6 per cent. of the
entire expenses may be cut. In this
way, by resorting to a cut of at least
6% per cent. on salaries above Rs. 250/-.
we may certainly save to the extent
of some fifteen to twenty crores of
rupees, per year, By that in three or
four years we can save a large amount..
Therefore I suggest this.

As regards the expenditure on the
Defence side, I do not propose to say
any thing because in the situation in
which we find ourselves, as wec find
from the newspapers, the money we
spend on our Defence Services has to
be maintained. But what I wish to.
say in this connection is that their
activities during the _leisure hours,
during the period in which their ser-
vices are not required, they must
spend their time in nation-building ac-
tivities. Unless they do it, we may
not be able to add anything to the na-
tional wealth,

I want to say a word about deficit
financing before I resume my zseat,
Ordiparily, deficit financing should be
resorted to only in times of emergency,
and now that the Five Year Plan has
to be implemented, we have to take
it for granted that the country is on
a war footing. We have to complete
at least this first filve year period, before
we launch the second Five Year Plan,
Therefore, we must put the country
on a war footing and deficit financing
should be resorted to. By so doing,
we must tighten our belts and cut
down expenditure. For doing that.
the example must be set by cutting
down the expenditure on the clvil
side severely.

Shri J. R. Mehta (Jodhpur): I trust
most of the hon. Members will be in-
clined to agree that this Budget has
evoked less criticism and less ~ontro-
versy than some of the best Budgets
presented in this House., This is as
good a recommendation as can be
made, and I join some other <hon.
Members of this House in offering my
congratulations to the Finance Minis-
ter for his performance.

The most outstanding feature of this
Budget is that it is featureless.
say this in no sense of disparagement.
Perhaps, it could not be otherwise,
For one thing, it is featureless because
it does not seek to enhance the over-
all tax burden on the community.
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nor does it seek to change the tax
structure. Then we have to remember
that it is circumscribed and condition-
ed by three inexorable factors: defen-
ce; the Finance Commission’s recom-
mendations; and the Five Year Plan.
If we take out these three factors.
there is very little left of the Budget
which is of consequence.

I belleve hon. Members will agree
that, so far as our defence expendi-
ture is concerned, there is not much
scope for reduction. As regards the
Five Year Plan and the Finance Com-
mission’s recommendations, the House
has already considered these, and is
in a way committed to them. So,
there is not much to be said about
this Budget apart from what we might
have to say about the Finance Com-
mission’s recommendatjons or the Five
Year Plan. .

I should be excused if I take this op-
portunity of making one on two obser-
vations which I consider to be of pri-
mary importance in relation to the
Budget as well as the background in
which it has been framed. Firstly, I
should like to say a word about the
food problem. I find that there is a
dangerous—almost suicidal—salf-com-
placency in regart to this most vital
matter, We heard the President’'s Ad-
dress the other day and we were told
—]1 am quoting his words—that “there
has been a steady improvement in the
food situation”. In similar strain,
the Finance Minister now tells us in
his speech that the food situation is
much easier than in the vpreceding
year,

Now, as hon. Members are aware,
we have it on the authority of the
Planning Commission that in spite of
the much-boosted and boasted Grow
More Food Campaign during the last
s0 many years, we have actually suc-
ceeded in producing less rather than
more. So, if you Bear this in mind,
and read the President’s Address and
the statement of the Finance Minister
rather carefully in their proper con-
text, it would appear that what is
satisfactory is the stock position and
not the situation so far as the pro-
duction of food is concerned. And
how is it that the stock position is
satisfactory? Because America has
given .us a wheat loan—mind you, not
because we have produced more food
or because we have procured more
food, but only because America, out
of generosity, has given us a food
loan. I respectfully ask this House
to consider if this is not dangerous
self-complacency. Do we expect to
serve the nation by statements llke
these? On the other hand, are we not
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deluding ourselves and the nation by
such misleading statements?

I do not propose to say anything as
ta why we have failed to achieve our
goal of self-sufficiency in food. and
what methods we should adopt to at-
tain our objective. I will do so later
it I have the chance. Buy 1 have
thought it fil to invite the attention
of the House to this vital matter be-
cause so far as I can see, the entire
structure of the Five Year Plan is
based more or less on the assumption
that we shall be self-sufficlent in food
and we shall have our plans in the
agricultural sector successfully imple-
mented. So. if we are going to fail
in this respect, then the whole scheme
of our Five Year Plan, I am afraid,
will topple down. Sv, I would ask
the House respectfully to take this
matter seriously and devise ways and
means to see that we ' are able to
attain the goal of self-sufficiency in
food and do not miss our target In
any case. 1 am not prepared to be-
lieve that a nation which can produce
children at a quicker pace than other
nations of the world cannot produce
a few more particles of grain in order
to feed' itself: but what is wantihg,
I will say with all humility, is a proper
approach and a proper leadership.

Another matter that comes upper-
most to my mind while cunsidering

‘the Budget and the Five Year Plan

is the sorry plight of Rajasthan und
the inedequacy of the assistance that
it stands to gain under both these.
Most of the hon. Members in this
Mouse have probably heard of Rajas-
than as a land of robbers and dacoits,
but they are not our only beadache
nor even our greatest headache, As
a State, we are an under-developed
and backward State. Of courase, this
iz mot to confess that as a peonle we
are a backward people. Lack of roads
and communications, vast sreas cover-
ed with hillocks and sandhills, scar-
dity of drinking water which is the
wery first essential of life, recu
famines, people living on the verge o
starvation and forced often to live
upon grass and thorns--you cannot
believe it probably—these conditions
prevail even at this moment in some
parts of Rajasthan to which Mr.
Somani only yesterday drew the atten-
tion of the House by a short notice
question—no industries and so on and
so forth—this Is a formidable list of
items which I can dwell upon, but
since my time 1is short, T will not take
up much of the valuable, time of the
House by dilating on these. But what
I do wish to impress on this House is
that looking to the conditions in Ra-
Jasthan, we do expect a better deal
than has been extended to us under
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the Five Year Plan. Of course, I

.am not singling out Rajasthan. There
may be other backward and under-
.developed areas; they too should get
.a similar deal,

1 trust the House will agree that
it we are to realise the India of cur
.dream it is up to us to see that all
the States rise to the same stature and
.attain the same degr=e of develop-
ment and march side by side with
each step towards the goal of the
welfare State that we have set before
.ourselves. That will be the glory of
.the world.

There is one thing which I should
.like to bring to the notice of the
rinance Minister. From a cursory
_glance at the volumes furnished to us
1 find that in several Departiments
the cost of officers exceeds the cost of
.establishment. I have particularly
noticed this in the case of the Com-
.merce and Industry Ministry. There
may be other instances in other
Ministries as well. So, I hope the
Finance Minister and the Commerce
Minister will look into this and apply
.the necessary corrective,

Another direction in which we can
~effect economies, to which reference
was made by some other hon. Mem-
.ber, is the expenditure incurred on
. Part C States. They are an anachro-
.nism in the present conditions and I
think it is time that this House and
the Government considered why it
. should nq} be possible for us to amal-
. gamate these States with the neigh-
bouring B or A States and thus save
the additional burden on the Central
. exchequer.

In- conclusion I should like to say
“that whatever approach we might
adopt to the: Budget proposals we
should do well to remember that our
finances on our future progress for the
time being are. yoked to . the. chariot
wheels of the Five Year Plan and will
continue to be so for some time. We
should alsg do well to remember that
however much we might disagree with
the priorities or regional inequities,
it should be our foremost and supreme
task to make this Plan a success.

For, forms of Government let
fools contest;

Whatever is administered best
ig the best.

We should h‘{.lni this attitude to bear
5

on whatevar s weé have sét be-
fore

5. od:
the Five Yehs 55‘2%‘%’%%‘& e, %

also good; our people are good, emi-
nently good. But we want better
leadership.

=i Wto qwoTm  (Fwafiar Rre-
gfeaw) . s gl snfr ardy
AT qES ATAAIG FHTHR AT A AN 67
fade w<d gy w1 % ¥a & eAfoaw
(imagination) ¥t Ff§, 3% %
vafede= (lack of imagination)
§ \ agfeafa ¢ = TEd qu afx
W T J e 7 cafaden € w47
W 8, a8 T § 5 e afeadr
€Y & | AT Areafawar 9T oy T @
s, afcfeafa & s@ & 7 @ wmw,
a a8 99 ¥ wAfvdgw sma e
gog AT 39 gafaad f T vy
3 3w myfeefr A ¥
W s ffews Qar gdm, =w-
gfE g aoe O afefa
w1 &7 7@ gq faews Afews woe
wg1 W17 & FqrEr % g |

ITH WX AW frEaE o 3
w¢1 i Farfaw $@a= (economic
condition) W * I & g,
auA & § | wgl 9% gw Wi Sw
awa g 5 orex dlar ag @@ €, @1
d7 mAde gr W §, A
It feqfr ad ¥ foq ag Jwadfy
Frarar & W oY @, ¥ feafly aft
& & | afey fred wr @ TwaT
WA ¥ 9 T e g €, e
Wt +ww (figures and facts)
g xae. § s gerafes sfaT f
A W | R R AW o A
wEft NI w1 TEAE, IT A IH
W AT PN 1 A A TE
2491w g% ¥ F fareeht o oy el
ﬁ,lﬂ.miﬁ‘ﬁ'!ﬂﬁﬂ‘ﬁil WEL
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#E TTE AT 937, IAL W2V A, TIS-
dar A, gRT W
Pandit Fotedar: (Jammuand Fash-

mir): On a point of order, is the
House functioning with a Quorum?

Mr. Chairman: There is quorum
now,; let the hon. Member proceed,

st fto g v : A IT EE
#) arT wF T 9T, I NAW & QT
foret #Y gt = & afew dar
gt &, ww@ [ A aw ga
qer & 1% o7 ¥ agy wAr oY) Ayt
q¢ fur ¥fww dar @Y &, 2w Ay Ay
#rft ot faorer & Sfer agt o=
fragasfhg) Qaovqga &
Froor feafq et &t afy f& sawd
ft g€, fer madae 7 feafar awrel
AT aga Fsdr a@ sWreh 1 AR
e qdl A SwrH, W A ogr A
Y qft, agt I W= g |
argT ¥ o s s, dfew e Aw
¥ &1 7S ¥ GRS F A+ a0
A ady, ST fF e O @S OF
W & JUC § ORI 7 qASTAT 97
fe T @ foeear &% Ak aw §
qg> AT T 91 @ F= W
S 7g I & g AT E |

=T ¥ WTA FT NG AF T § TF
¥ § 5 | 14 | forerm woar
g & R AW AT > T W
q7 | A 15 FAT AN FI8T §F47
T oy 7dY fr a9 Tt & fod wre
o fagear & o Wt wawT T
TEFT ®AEF W w2 AT = W e
#r @ | Eme TSR A e §
fe faasy @@ (decontrol)
# qriodr b @ ww Wt gt
afen £w §T wrs DN 8, oY a N
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A oY I WY F O 4
ST 9T TF TIq 67 TF ¥ A4S frssar
T, ¥ T L AT IrAw oY frwd e )
W yFTEAMc I F e F N
aret & fog wger sy , o wrrATfiee
wfeT QT & fod aga smawor
§ a fam wemTfeor s@g # aa
ag freaet of @ wgr §, Ia9 @
T AT § |

f5T #aw ¥ FT w8 ¥ Koy
@1 7 w2, o A A o e
&} o o (¥ (general index)
AR ¥ FIIR frod @o AN aw
4T, I8 ¥ FHY 7Y | A 79 qvE ¥0y 9y
IE A ATH JAT KT WTH GAT | %
¥ 37 #t gwrnfas s F ore3 x8
7 Y YETTFAT | [ Fomar AR WY
T AT T HF AT | o
9% awta FrET 90 B ¥ wEw Yy
™ T TEET G77 FIH WY a7 Frfee
W wdr ) WA TSR 1442 W
0 fresr § YT 91, 37 § (Y.} I
= gt @t fgrem & dar @ wa

| &I Ik qTq § 39 ¥ ¥ o 0@y

T W1 YET B G917 O
& X ver fran o fw o oft e ag
i & aTeEe ¥ RIS F, Sfeer
T e & (WS gk § Iwy
forret Weft gremTe ofY, ST & WY
w e W ot Y TR e ey
¢ fF 3z w1 arm A R dw A fed
ad ¥ FTWT ¢} GWIT A AT HAT
&, dviz & g IF A UL Frager
o wr =7 wam dne gk &, ot
TR A1 W AW W whes o
# dare g §, 3 WY ¥ o W avel
¥ vy F o 43 ¥ wfes G gk,
Awwmmm RN W
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[’iﬁ o o '(Tﬂ']

ST a &, TWfed I § o+
m:{ﬁ ™ TqIF mﬂﬁﬁ
T T FEN g Aed W aw
™ e § f g SR (pro-
duction) gT &= ¥ 791 § 189 WA
® Zer grm R IEd SeRT R
T 1 anfds feafs & wr |y gar
£, 7% T T AT E, 36 N7 H1 T@THE
FHar ¥ AMAI G380 g9 wEAT
wTed &, 98 3% & f& st g e
MR TR TN R E, B Twadia
AT 9T g A § A Tl ¥
¥ Far€ Tt § X wafod ag oY awe
¥ fear mar €, 9% oF dfewe @R
sagifE awe g, U9adiy gy
® fod o9 # W AW &ww
Fqx § 1 dwadiy T & qrEe
% g awar & 5 ot ged wfear
ger g, I FT FAT HIGT T
& g § X WS QY ;W F ga
# Ty AT @ w7 § a1 A wfww
s, ag FieME ¥ A & wwh g
g SEwr e s g M 3y
waeq ¢ fF fm ol & g0 ¥ Qo
Wi W e & 5 aft ¥ fawmm,
AT g=fe o T Ty Ffaw w=
ORET AT §, deEiy v § oy o
ol sy e g, Y wan & e i 3
9¢ §F I & Ay T & 9rg
gf X & it Jrowr I wrEew #
weeEAT, S foaasr . W @
¥ werd W g W9 o ¥ X
dvweng - gfar @ wE af dre
Faos g 1 que ¥ o AW AR
# oy T ¥ A G
¥ T JOTAT AU § TGN T Y (FH-

5 MARCH 1953

General Discussion 1558

&xg & ot g & vk § o9d AW O
T § e weaw sioft & S 7w
s A glasm et 1 el s
fared faal & <t Y Frol & oy oy
gt &, ou¥ frm At & @i AR
, TG B FTHE ST g & AT v

©®Y TR TRT Y € 15 ot 7 e

T FFAT HT A9 TG AT v A
T & afer @ S W W FE
TR ITLHR ZA |

wFaQw T zees (luxuries
and toilets) aE N &= T
T g SEw wwe ag g fe
TR, & AR AT GHE § HH ENT
A J9Y g AW & e o7 A9l
N T A W g ]
% dare g # fagw g gnit
T 9T T4 ¥ $qE WA § AT B
s Y @ 1 qeedfy g F wgh
R @ 3} AR FEETT FRETE
afifeq & gt e & geE
(Gandak valley project) #1 %
g g e g1 3 G aorn
M H e F I H @l A
] v el g IEd F0w
TN N S FR WA
&, dfer s g e o e 9@ v
T QT QA & qw W fear s
TR aw ;W TwRA fF ag droen
ATAT AT AR §H. Ao § ww
TR G § afew  Iuw gEEe |
e o fag &%t 1w s
O TREE F QU @ o ¥ smm
¥ s owe qfv #r (gErd En o
dare § wOw TF (@ TR, go fro
# vlw 913 w10 ow UwE, A F
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XYY i wwE, wwWrA #
[ st @k T # gw frew
2303 o vwy o ferard g4
¥ J5ET 9 A @ AW AT §, 9®
ATETT TEET T F qwES A g
g fow & war ufy wr &
feama S esm awr (figures)
St A f@ g ¥ fedr smard
fiie & s @ A8 & fow
Y FHTX ATAH MLUfT Wo TAA-
R Ffe #R @ ft 9, 39 T
I 4 9T & O WA AR
wdl (survey) gom @1 ¥R fmre
- g@T 7 99 ofan (area) ¥ &9
FOF 0F O gwfaa 1 6, I9%
mqﬂtffuﬁmfmm WE
wfed & aot @ & adl 97 ana
FCE |

tfﬁﬂl’ ﬁo Ao M (!ﬂ!'-"l'
afqor) @ wwmfr wgEg, T
HWT 9 TF AY ¥ AX AR AR
YT a9 9T ASA T HAGT NI
g gREW W W v ad
fagrr &7 A @O EY o d
wooing is a very difficult
“process; the more so when
one has to woo the whip
.of a majority party ar amr
‘g Y % AX YW T qoT 9%
Fren w1 A frer 1 W g
R &, wqfew & o EwurEe
Tg W S § @ wifga fe & agt
- ¥qw I AT $37 & fou & e
it gur § AT & wwwar § e W
W orE et g At @ wweh, forent
w8 7 wp qfeat a &, wia aw
-3 af 3 yfeat o Qe aoer TR
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HEITT FT AT ATHEZ FE AT JE T TAAT
ara fe & Faw sroTwAT FQ@ A Ao
¥ & oET % @ E, 4w F IqH o
afel @ T & ST aXE =
fiera wmgan ¢ anfe o< firar o &%
#1T T ) gew oy weew ot af
&maT AT Wed e ot T dw
fifar mar § Swwy @9 (support)
T s 1 & faw o wERe W
ey wfom AT g T 37 FA &
fou gifém aurf Zam g, @@ & S
sai afe sk Rt @ W § g
W Far T T g wWWA

g e B @R § SRR
78 %1 & i Trde A fofuz 1500
¥ 3 (raise) ¥& ¥o0 FT &
§, Jaq FrE § wdet A g e
g aer @ & fegem #
¥ B ¥ qgy w TR § oA
300 JT ¥Roo W%laiﬁ
qawen § f6 ae wg Wi W
fesfirz 1 7 agre eewTE 9T O A
Fq wT 2} A L A FT qEHE FT
WA T FE  TOET B FqET TEA
TEES g | a1 peewdaw it fafaz
T 3%00 § WeTHX ooo W #X
I 9 Qe wE T TH OKH
% fagqr amaT &Y 9T YA FW ¥ WW
QY WY Y T wwa A gl s
w5 AT wOeC AR #
T g quTeE & fod wT wT
g1 wm o e e dew
Iu Ak g

gt arr ot F s A
e § ag e s (Finance
Commission) % feid & e
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“[ft wfro -y ]
¥ wﬁwmimi
A W wgH e e fgme
TR §, WHEE AT gD 6 Gy

t o 3w €, Mo wgeh ¥ waw

Aoyt feemr 3w & 4,
I I9 wifee W T FEET o
§ 7g wanTe # | @ ¥ fawdw
uF g ER & efew ovF amod
et ¥ anfiew 91 gt g T 7,
weon fage § aga ¥ o¥ o E AW
et wg foaer wo fawaw ar fagre
3 g 8, e Sve 7w frr &
wowar o ar faedlr & 1 wmEr F 99
¥ ) fagre & fe@ & o wifye
7 f wowa, avad a1 feeslt & R 7

7 P.M.

ot aarft : dww Al awdw F W@
ar #7 fogrr wad A€t fwar omar
fr ag 2w frm oy S agw v d
T dw AR Ay Wi ¥ agw
far mar & 9= (pool) & wfwe €
T &

dfer dto TR0 farar< : WA
wfaee & st qearv fFar g Sw A w9

Rzd & oyt ¥ wEH N age g
¢ frg a7z agr | wmar € MR <o
e g ¥ AT oA 1 Sfe fargre ®
W % ¥ agT &9 frear | w TR
wT four o fe oY &/ @ gen
¢ 7 fawdw & war7 1 Fww omar
& fagre & gy wEE A
oy @Rt @ age Qe

dfew Fro Tao frwrdt @l
faordw vcd & fagre & st 9o g
urfer & wwf o1 wewd 1 97
e § ek A wmeR ¥
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Wy el e TER wT
ayro fegroe smard )

Bhri B. Das Bihar is putting sales
tax on things which .it should not. .

qfgw fro o frardy : F wgAT

. W § e & e fag & § A

qT A W X ff 79 dET & 4
g4 w1 o% Nfod av gt w1 A
Lacdl

Sari B. Das: Bihar is putting sales
Government of India is hobnobbing
with the Bihar Government,

Pandit D. N. Tiwary: Thic may be

your information but it js a news to .
us,

qﬁﬂﬁoqae h‘l‘.ﬂ‘ . L
Tt Y 7 FT X oATT F AT A AT
A feafy § 99 &1 %5 fawaew
mq‘rgmgagwrﬂwrfrmm
wWé | uwrwmAz (employment)
# feafs agr aom § 1 wEEmRR
e & fere e & qar W
g fF Wl F oY av w7 wfade
g ot fre § ¥ WC @@ S oAy
ez faer, W @y oty F

- 1% e w7 Threger garT s reeem-

# foret drr ove wmafad o) (R
@ ¥ T Sfsr gEeEe
TN TN TTF ASWT TN
g § v aff Sy foend & A 9w
®Y FrAX & 1 Agrer FY oAy T sy
fie grwgdre ceder feg fafyar
o1 AW &1 ¥R ¥ w7 fgrgEaTT FY o
wfer @ AT ATAT AW X wOF @Y
w1 wATE A F gy awrd § o
QrowTAARE T T W g o7 ey,
™ ¥ afe 7 v €T Tl g
t owly wor e Wi 3T wifgd 1
v welr oy fr el o ddw
(ealent) »ra erig  Wfer W
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I A & § e oA
T A AR wed § e <ame
Ter g Mfeew wwow (idle
mind is a devil’s workshap)1 ”
- qafed ww sre gw amaToor Caet
N AE A vy gk fEes, A
¥ faors st 7@ ofiF oy
OIT FTEN § A | W AT A
TATHE FY SOTET AASwE AT A1fER |

stor o fofafes sifRw
(linguistic provinces ) #r aga
W E 1 AN AE G OTE Ay
M EF AT R aT | &
qawar g fF fggea 7 avel s
Y ot # 3t forelt ot & 1w
AISTETE ST aqd @ gEe W &
Qoo WTT ¥ 7 A& a7 |

ot fre qiw e gy, g
TT & SATET AGY AT |

qfex o Qe frer 1 Ay
ST A€ | TF OF A A QY &
A @7 wrard A I § AR oy
aweft &1 o awwar g R oY g e
AT WTHTATC W qAH I ST
TRIREEETICE WX
w7 feoe=wmw (disintegration)
g gw Smaga ¥ feedl Faw
FTaT | e &Y g g fere gr-
frewx  (establishment expendi-
ture) AT aF AT R W AYA ¥
&1 3 7 Az (meet) T &% | ATA
fafesm or =7 w9 1 AT O wW
% v ug fefafes wfe
W EIAT PN FB TAGS qriant wy
w7 fipar ga § oY wrgd € iy 3= &Y
o% ar9ede ( outlet ) fiw )
W ¥ o AR we oAt 1 AT

e § B vy W e off qaeen
¥ i sy wfgd

% wwww { corruption.) ¥
s & AT amgar o Sfww smor
wng it §, R o o aer & s e
g e gt s e (compla+
cent) # < wwwd & fir w%wT W
T oTw SR OF §, T® A A | g
TF anft 7 geer & feers o
o %5 w=w wEr O W
qwo fro § few o= faers sraast
wrodr o g f& g 47 @¢
¥ q¥ 7 § %Y IT qUHHCAT A W7
g1 Y ywder s g Awe
Ul scl &

U A A HT ¥ Few § AT
wrge £ o o fir gart g of faea-
arq ft § faw feqr & | wew AT
i (Gandak Canal Scheme)®r
fors 2® e T eve-¥¢ F AT
97 &7 TeARe arw Efear A avéw
T2 T94T faar 39 TR * §F A
dfogd 1 oF v & FEEW ¥ qF
e gu qw v frey ar | 9w @
w1 fgre madaee § aeuT fea s
& T FT ARG | wTT AT
g s frgerr & 9 Qar aftw o &
N W § FET YT wOTET Fred AreT
g1 & & fagre F o et efw
0 aft &1 Sffn wfaes 7 foret
ad et § fagre w1 w4t 39 7 wrf
wraaT A ATeT AE & 1 qrErEY
& 8 faard w7 s e Fme
wrg 1 wnfr A oF | (queue) &
wer &¢ fear mr € 1 oA fewz
w2 vk wd § gz wndthy ot Iw
o) ey 7 firdm vt Ay &
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[dfem o THo faary]

T W 9w o for §
T <% o1 AT Awe § feg oA
T T o, ST §o v o w wifae
$1 g ¥ A A A
T fagre T G A § s T
fords AT, ST, AR AT T
T o fgem Qa ot A anardt
AT RO K FOT E | @ AW A
At #1 frear fgemr & 1 Sfww
g & fod o = A 1 g
a1 off #d f5 arg o ¥ @ &
fez dr aréad | & A wwaa &
Y IT NI F AT BIF | ¥ I
¥z & s qiw & dre g AR F
F FITAG I7 AT F FF Frfad |
# I7 ¥ qg 97 ¥ AT FF qg AQ
THH § AE ST |

gafed & afte wEw fo ot
T, fagamme arq 7 fad g fF 33 WA
© XQYT | ERM, 3¢ ITE THT A
qEft @ @ § qHE gET He-
a1z faarst dar grft saa fa=me &%)
C oy fagre maRERE ¥ @ qi Sifad
fagre AR & qra dar 4 e @
FTH FY A FT G | q(% FT FES
torz 7. ( Five Year Plan ) #

TR ¥ S araemr g aft T

I gFA & A1 FH q ¥ W B FAT
a1 319 2 Nfa T W &7 W w6
forestr 33 & Fop gl | o famefy &
fedt g & dur ag® wT ¥ €9 AE
FATTAT AT ST 2 TFT & | TOF
¥ao @v § fae w1 wrET A §
TEH o Fro w1 Y ¥@ fgew g aX
Aqre & oft we fggwr g
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# TF qrT AT ATOF AHA @A
argar § | ad A g § fRoaa
T A e B W Al
a7 @& | afew IEEr @A oft AR
7 | 7g e dar § oyt Wl A
TE> A A6 AT § NS gar v g 1
@S ARl A A% ¥ vEw A g
wTeT § Y8 gETd wEe AT g AT
g 1 W W A gE Y wE
g 7 Q) T § T AW
&, T, qfem AT IF § | F d9d
aftes e e g8 AN sa afsg
&g & T ¥9g gary oot fafa-
X AT AR wrEAw fafaee qEd
St Atz € 1 gw amEr T Ad
HqRH | AT G B FUC TIAT GART
HfT7 1 79 A FAT A A0
FF T T FHL, IS F S |

qtwar aqy A o At (o
R I R wr3@A | e E)

dfen dte gro faardt: gwar
M B 0T ¥AS g & 1 AW
g § fr e 3, Wl # g
( enthuse ) 0 1| 3few &
Fared & gw I7 @ar w09 aefar
¥ oY | FE f AW @ wEEr
I 1 A A wm aaer afed
fir forer® arer, werA SR eyt
foei ®r orw g a1 go  fre ®°
qdft foreit #t oy g 1 3 anfre €
fF s s waRr A T @Y wW ¥ A
§ wOe Toar {f9d TIwr g Ag
TGS wT A |

The House then adjourned till. Two
%;ahe Clock on Friday, the 6th March,
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